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LOK SABHA

Tuesday, November 27, 1962/Agra-
hdyana 6, 1884 (Saka)

The Lok Sabha met at Twelve of
the Clock.

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

SHORT NOTICE QUESTION

Indians in Nyasaland

+
[ Shri Shree Narayan Das:
J Shri Indrajit Gupta:
SN.Q. ’1 Shri Mohd, Eljas:
| Shri Vasudevan Nair:

Will the Prime Minister be pleased
1o state:

(a) whether it is a fact that a large
numbey of Indian traders in Nyasaland
are leaving or propose to leave that
country; and

(b) if so, the circumstances in which
this is going to happen?

The Deputy ' Minister in the Ministry
of External Affairs (8hri Dinesh
Singh): (a) To the best of our know-
ledge, it is not correct that many per-
sons of Indian origin in Nyasaland are
proposing to leave that coumtry. On
the contrary, they arc happy and are
confidently looking forwardq to full
participation in the social economic
snd political life of Nyasaland. The
ruling party in Nyasalang has re-
peatedly proclaimed its opposition to

2958 (A1) LS—1.
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racialism and assured persons of all
rares of just and equal treatment.

(b) Does not arise.

Shri Shree Narayan Das: May I
know whether it is a fact that the
Indian traders there are being threat-
ened with violence because they did
not subscribe to g fund by a party
there as desired?

Shri Dinesh Singh: No. We are not
aware of it, Only the other day, three
or four days back, some people of
Nyasaland came and saw me. They
were traders from different parts of
the country. They gave me the impres-
sion that they were very happy there.

Shri Shree Narayan Das: May I
know whether the attention of the
Government has been drawn to g news
item published by the Hindustan
Times dated 16-11-82 that some of the
Indian traders, a large number of
them are leaving or proposg to leave
and if so whether the Government has
contradicted that?

Shri Dinesh Bingh: We saw this re-

port In the Hindustan Times which
was reproduction of another report
from another newspaper. It seems

that probably it was put in by some
interested people who want to give the
impression of a conflict which is not
a teallty.

Shri Indrajit Gupta: In view of the
recent report that some sort of Inde-
pendence or home rule is going to be
granted to Nyasaland early next year,
does the Government consider it
necessary to obtain any assurance from
the majority party Malawl Congress
that the ri of Asian settlers will be

respected?
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the Table
S8hri Dinesh Singh: The Govern-
ment does not consider it necessary to
obtain any assurance because these
are not Indian ‘tizens, These people
are people of Indian origin who have
settled there. It is for them to settle
among themselves.

Shri Sham Lal Saraf: The delegation
mentioned by the hon. Minister just
now wag led by a Member of the Le-
gislative Assembly of Nyasaland. Is it
a fact that they have asked aid from
India from the private sector parti-
cularly to set up industries in that
country?

Mr, Speaker: That would be a diffe-
rent question,

12.03 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER THE Sea CusTtoms
AcT, ETC.

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat): I
beg to lay on the Table--

(i) a copy each of the following
Notiflcations under sub-section
(4) of section 43B of the Sea
Customy Act, 1878 ang section
38 of the Central Excises and
Salt Act, 1944, making certain
further amendments to the
Customs and Central Excise
Duties Export Drawback
(General) Rules, 1960:—

(a) G.S.R. No. 1483 dated the
10th November, 1962.

(b) G.S.R. No. 1534 dated the
17th November, 1962,
[Placed in Library, See No.

LT-613/62)
(ii) a copy of the Central Excise
(Nineteenth Amendment)

Rules, 1962 published in Noti-
fleation No. G.S.R. 1522 dated
the 17th November, 1962, un-
der section 38 of the Central
Bxcises and Salt Act, 1044,
[Placed in Library, See No.
LT-614/62].
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(iii) a copy each of the following

Notifications under sub-sec-

tion (4) of section 43B of the

Sea Customs Act, 1878:—

(a) G.S.R. No. 1481 dated the
10th November, 1962.

(b) G.S.R. No. 1529 dated the
17th November, 1962.

(e) GS.R. No. 1530 dated the
17th November, 1962.
[Placed in Library, See No-
L.T-615/62].

RESOLUTION REGARDING GRANT OF INTE-
RIM WAGE INCREASE TO WORKERS

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C, R. Pattabhi Raman):
I beg to lay on the Table a copy of
Government Resolution No. so and so
dated the 24th November, 1962..... ;

Shri Surendranath Dwivedy: Is it
Number so and so?

Shri C. R, Pattabhi Raman: It was
a long number,

Mr. Speaker: The hon. Member is
right. He may say as appearing on
the Order Paper,

Shri C. R. Pattabhi Raman: Resolu-
tion No. WB-3(53) |62 dated the 24th
November, 1962 on the recommenda-
tions of the Central Wage Board for
Coffee Plantation Industry, Calcutta,
regarding the grant of interim wage
increase to workers. [Placed in
Library, See No. LT-616/62].

12,05 hrs.

DEFENCE OF INDIA BILL—contd.

Mr, Speaker: We now take up
Clause by Clause consideration, The
hon, Minister.

Shri Hari Vishnu Kamath (Hoshan-
gabad): Before you proceed to the
business of the day, may I invite your
attention, Sir, to the question of the
time of the sitting of the House? Last
week, you will recollect that the
Minister of Parliamentary Affairs said
that on Monday, the House would meet
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at 12 noon angd it was left open for
later decision. I do not know what
decision has been taken with regard
to the time of the sitting of the House,
2.30 to 7.30 as you suggested or......

Mr. Speaker: That has been consi-
dered ang then conveyed to me that
this is the time from 12 to 5 that
would best suit al] and therefore 1 had
announced in the House that we will
sit from 12 to 5. Probably the hon.
Member was not present.

Shri Hari Vishnu Kamath: For the
rest of the session?

Mr. Speaker: Yes,

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
While dealing with the amendments
relating to clause 3, a number of on.
Members made certain new sugges-
tions, While, gn the one hand, certain
hon. Members were anxious that the
powers which were naturally wide in
nature should have to be used as ex-
tensively as possible, certain other hon,
Members made a suggestion that they
should be useq as judiciously as pos-
gible, and they also gave expression to
a fear that possibly they were likely
to be abused. Then, certain other hon.
Members wanted amendments to be
accepted which would go against the
scheme of clause 3 itself.

So far as clause 3 is concerneq, I
would invite the attention of *he House
to sub-clause (1) where the various
purposes for which the rules have to
be made have been categorised. The
House will find that generally, there
are three categories; one of them
is the defence of India and civil defs
ence. That is naturally the moset im-
portant point. The furtherance of
military operations has also been
dealt with in certain sub-clauses, for
instance, in sub-clauses (1) and (2),
where it has been definitely stated that
the safety and welfare of the Armed
Forces of the Union, ships and air-
eraft etc. will be ensured, .

AGRAHAYANA 6, 1884 (SAKA)
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Similarly, we have got sub-clause
(2) which deals with this specific sub-
ject. While we are in the field of
civil jurisdiction, the House will agree
that we have to take certain steps for
helping the military who are carrying

'~~"on the defence operations on the front
1*“"’”‘1 wheraver

else it is necessary.

Therefore, the first object and the
most important object since the decla-
ration of emergency is to further the
war effort even within the civil juris-
diction so far ag it becomes necessary.

Subject to this, the next object with
which we are naturally concerned is
the public safety and the maintenance
of public order. That alsp is essen-
tial, because without taking necessary
steps for maintaining public safety and
for having law and order in the pro-
per condition, it would not he proper,
and it would not be possible to en-
hance or even tg further the war
effort. Therefore, these are inter-re-
lated.

The last category with respcet to
which certain hon. Members wanted
tad move certain amendments, and
which were of a restrictive nature,
should also be taken into account. This
relates to maintaining the supplies and
services essential to the life of the
community. So far as thece are con-
cerned, Dr. K, L. Rao pointed out how
even during the emergency it was
absolutely essential to see that food
production was properly encouraged
and steps were taken for increasing
the supplies because they would be
required on a far larger scaic. In the
course of his speech, he pointed out
how during the war regime in the
UK, they took special steps fcr the
purpose of increasing food pruduction
for the purpose of furthering the war
effort. He stated that nearly sit mil-
lion acres were brought under culti-
vation, and an additional 70 per cent
food production target wasz reached.
So, food production has to be fully
looked into for the purpose of the
community as a whole and also for the
purpose of furthering the war effort.
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[Shri Datar]

Thus, you will find that all the rules
that have to be made so far as the
Defence of India Rules are coacerned,
must have a direct relation with one
or the other of the three categories
which have been specifically men-
tioned in sub-clause (1) of clause 3.
If these are taken into account, you
will agree that rules have 1o be made
and the rules will have to be given
effect to wherever necessary as stern-
ly as possible. With a view to see
that these rules are applied properly
and only where necessary, a specific
sub-clause has been put in where it
is stateq that these rules should be
used wherever necessary znd to the
extent required. Therefore, due pre-
caution that hon. Members wanted hag
already been taken.

The second point in this respect that
was urged by a number of hon. Mem-
bers was as to whether the powers
under tha Defence of India Rules
should be delegated only to gazetted
officers or to others ag well As has
been pointed out, these rules have to
be exercised by officers at difterent
levels. It would not be practicable to
confine the exercise of these rules only
to gazetted officers. At certain levels
in the lower rung, it might become
necessary for government officers to
take action either in the Stateg nr in
the Centre; so authority has tu be
delegated to officers, whether thry are
gazetted officers or non-gazetted offi-
cers. Otherwise, the purpose of the
rules themselves is likely tc be frus-
trated. Therefore, while dealing with
the question of delegation, I would as-
sure the House thal they would be
delegated wherever necessary.

An hon, Member on thiz sidc sug-
gested thal some penal provision
should be made regarding abuse, or
excessive exercise of authority by
government cMcers. So far as the
Government officers are concerncd,
may I point out to him that they are
slways subject to the Govornment
Servants’ Conduct Rules?

Shri Hari Vishnu Eamath: That is
different.

NOVEMBER 27, 1962
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8hri Datar: Any violation of those
rules would be met with the largest
measure of penalty.

Shri Narasimha Reddy (Rajarnpet):
So far as the citizens are concerned,
they are also expected to act according
to the best interestg of the country.
Therefore, the Defence of India Rules
are not necessary.

Shri Datar: They are esseniial in
order that people should know what
the rules are and how they have to
be acted upon.

So far as the general conduz' of
government servants, either in the
Central Government or in the Stute
Governments, is concerned, to & large
extent we have to trust them  We
have also to see to it that when they
discharge their duties, they are sup-
ervised by officers at the higher level.

Shri Hari Vishnu Kamath.
point of order.

Shri S. N. Chaturvedi (Firozabad)
rose—

On a

Mr. Speaker: Not two al a time.
Shri Kamath stood up first. I will call
the hon. Member later.

Shri Hari Vishnu Kamath: You have
been an eminent Judge... .

Mr. Speaker: Why should there be
that reference always?

Shri Hari Vishnu Kamath: You
have administered the Law also, Is
it right for the Minister to say that
the Government Servants’ Conduct
Rules are a safeguard against abuse
of authority under the Defence ot
India Rules?

Mr. Speaker: That might be his
opinion. Let us hear him.

Shri S. N, Chatarvedi: My sugges-
tion was not only about abuse of
power but also about neglet of duties
concerning which we have come to
know so much in this House during
this debate and during this emergency.
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Shri Datar: I have to point out that
in addition to the Government Ser-
vants’ Conduct Rules, we have alsc
powers of supervision, Wherever any
government servant is found to have
acted in excessive exercise of his
authority or to have abused the
authority, the State Government or
the Centra] Government, as the case
may be, will certainly take action.

Shri Hari Vishnu Kamath: Where
is the provision here?

Shri Ranga: In view of the fact
that there are plenty of gazetted
efficers now in various parts: of the
country, what difficulty woulj there
be" for those gazetted officers them-
selves to pass orders to be cnforced
by their subordinates, inctead of giv-
ing the power of passing orders also
1o the subordinates?

Shri Datar: 1 have already pointed
out that the powers have to be exer-
cised at different levels, and they can-
not be confined to only gazetted offi-
cers Take for example the service
of certain orders through a police offi-
cer. That cannot be done only by a
gacetted officer. Tt will have to go
down in certain cases. If one is to be
practical, one will have to take into
account the services of the non-
gazetted officers also.

I may point put that after this Bill
was introduced with a view to know
the reactions of the hon. Members
of both Houses, we had an informal
meeting of hon. Members who were
taking interest in thig Bill, and as a
result of the discussions which were
carried on over two days, Govern-
meni{ have accepted a number of sug-
gestions made by the hon. Members.

Shri Hari Vishnu Kamath: It was

only two hours, not twg days. Spread
over twg days perhaps.

Mr. Speaker: Was it two days-n-r two
hours?
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Shri Datar: One day in the evening
and the next day.

Shri Hari Vishnu Kamath: We ad-
journed in the evening.

Shri Datar; The hon. Member was
not present,

Shri Kamath: ] was.

Mr. Speaker: There is nothing to
dispute. It is two hours so far as the
cumulative time taken is concerned,
and the duration iz two days.

Shri Hari Vishou Kamath: The
Minister's statement is somewhat nus-
leading.

Shri Datar: A certain number of
suggestions were made by the hon.
Members, and Government have ac-
cepted those suggestions, and that is
the reason why there is a fairly large
number of amendments standing in
my name. Secondly, in respect of
certain other amendments which the
hon. Members have moved on the
floor of the House, I have accepled a
number of them.

Shri Ranga: Here is an amendment
given notice of by my hon, friend,
Amendment No, 111. Is this amend-
ment not expected to have any refer-
ence to corrupt officials, but only to
citizens? It reads:

“the prevention of any  corrupt
practice or abuse of autherity or
other mala fide action in relation to
the production, storage, purchase...”

I thought my hon. friend was plead-
ing that there should not be any such

provision at all against any such offi-
cial,

Mr. Speaker: Beyond the extent to
which the Government have agreed,

Shri Datar: If the hon. Member
goes on making a running commen-
tary, I cannot proceed.

Shrl Ramga It is not a commentary.

Mr. Speaker: The hon. Member«
might resume his seat. I will take up
his cause. What he says ig that just
aow the Minister was telling the
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[Mr. Speaker]

House that there is no need of any
further checks to be taken against the
officials when they have to discharge
the duties entrusted to them under
this Bill. But he points put, that there
is a specific amendment in the name
of the hon. Minister himself where
the safeguard is being provided and
certain provisions are being enacted
by which there ought to be some check
on those officers. That is what he
means to say.

Shri Datar: So far ag that is con-
cerned, as the House ig aware, we
had recently appointed a committee
under the chairmanship of Shri Su -
thanam of the other House. That
committee considered this question,
and the commitiee made certain infor-
mal suggestions which Government
have accepted, and therefore it is a
point more in my favour that we have
accepted a number of suggestions
made by the hon. Members.

Shri Hari Vishno Kamath: You are
not far wrong

Shri Datar: The last category with
which we have to deal is naturally
the question of the increase in food
production. That also has a direct re-
lation upon the maintenance of law
and order and the furtherance of the
war effort. It is for this purpose that
certain powers have been taken in res-
pect of even agricultural production,

With regard to this, one hon. Mem-
ber, the leader of the Swatantra
Party, would have no objection pro-
vided we take powers for marketing
facilities. He feoars that possibly under
the cover of authority given by these
rules, we might force certain reforms
like co-operative farming ete. That is
a matter for voluntary effort and for
the State Governments to take such
action as they want. Government
have no desire to act under the cover
of these rules for introduction any
such revision though it would certain-
ly be open to the Goverrrment to take
action with the co-operation or volun-
lary help of the people concerned.
Subject to this I would deal with the
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specific amendments moved by hon.
Members.

Shri Narasimha Deddy (Rajampet)
rose—

Mr. Speaker: He is not yielding. 1
will give him an opportunity after-
wards.

Shri Datar: My hon. friend Shri
Kamath wanted amendment No. 140
to be accepted. It deals with certain
pictures and others. This ig covered
by clause 3(2) (4) (e) dealing with
acts, publications or communications
prejudicial to civil defence. Second-
ly, defence rules Nos. 44 and 49 which
have been made in this respect under
the Ordinance would serve as a model
to the extent that they would continue
until they are amended by this hen.
House or the other. So, it can be dealt
with like that. The suggestions he
made will be fully considered when-
ever il is necessary.

A number of hon. Members made
suggestiong about the detention. They
seemed to feel that the powers under
the Preventive Detention Act were not
properly used. That was one line of
argument. The second point seemed
to be that the elaborate procedure
such as communicating the grounds of
detention to the person concerned and
placing all the papers before an advi-
sory body, etc. under that act should
be maintained here also. But that was
an Act of a special nature in normal
circumstances.

Shri Hari Vishnu Kamath: Peace-
time, not normal.

Shri Datar: Now here we are deal-
ing with an emergency. Therefore,
sometimes it may not be in the in-
{erest of the nation as such to ccm-
municate the grounds to the persen
concerned. Secondly, it may not also
be practicable to have recourse to
elaborate procedures laid down in the
earlier Act. Put a suggestion was
made,, as I pointed out in the infor-
mal committee, that this order re-
garding detention should be passed
only by the head of the district ad-
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ministration, namely the district mag-
istrate. Government have accepted
that suggestion. Then, it wag further
pointed out that there ought to be
some other authority to go into that
guestion after the orders have been
passed for detention; there gught to be
some reviewing machinery. Govern-
ment have accepted that suggestion
also. Hon. Members may see my
amendment No. 108. Naturally the
reviewing authority would be some
officer higher thanp the District Magis-
trate—the Chief Secretary or a Mem-
ber of the Board of Revenue or cer-
tain other high officers who would be
specified in the rules that would be
made in this connection. Government
ha\;e accepted the principle that when-
ever il becomes necessary, there ought
to be a reviewing authority. Who he
shou.d be is a question which the Gov-
ernment will consider properly, taking
into account the emergency conditions
and Govermmoent will preseribe in the
rules the reviewing authority. I am
quite confident that when the papers
are placed before such a reviewing
authority, he woulg go into the mate-
rial. But all this naturally will have
to b: within the purview of the re-
viewing authority who would be from
the higher officers of Government.

It on these two points Govermment
have accepted the suggestion of cer-
tain hcn, Members of the House,
namely, that the order regarding the
arcveniive detention will be passed by
the Distri:t Magistrate and not by any
autherity below him and that a provi-
sion is made for a reviewing aithority,
then we have gone a fairly long way
in meeting the wishes of hon, Mem-
bers in this respect.

Shri Daji (Indore): Since a review
is to be made, why not have review
by a High Court Judge, which would
be more fair? What is the difficulty?

Shri Datar: This is not a matter
which can go to a High Court Judge
or a judicial authority.

Shri Tyagi (Dehra Dun): Sometimes

the allegations may be of suchra ser-

- jous nature that they cannot be made
publie, ) -
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Shri Hari Vishnu Kamath: This is
about having a High Court Judge as
the reviewing authority.

Shri Datar: I have pointed out that
the Government have accepted the
position that rules can be ‘made for a
review of the orders passed by cer-
tain authorities. But I would not like
to commit the Government to this
position that he ought to be a High
Court Judge or a judicial officer. There
may oe certain matters which are of
a highly confidential nature. TUnder
these rircumstances, Government are
prepared to accept the principle that
there ought to be a reviewing autho-
rity, but who that authority should
be may kindly be left to Government.

Shr Hari Vishnu Kamath: Parlia-
ment cannot leave it to the Govern-
ment.

Shri Datar: Shri Daji, Shri Baner-
jee and some others have also said
that the grounds should be supplied to
the persons concerned. As I pointed
out, these are days of emergency and
in certain cases it might not be in pub-
lic interest to divulge the grounds to
the persop concerned. Under these
circumstances, all that can be done is
that after the orders have been passed,
& reviewing machinery will be pro-
vided for and the reviewing authority
can satisfy itself that the order passed
in the Light of these circumstances was
a proper one or it is open to him to
make so.nte other suggestions.

Dr. M, 8. Aney (Nagpur): The au-
thority should be such as to command
the confidence of the people.

Shri Datar: He would be one of the
highest zuthorities in the State; for
example, a Member of the Board of
Revenue. These are the executive
#u'harities who ean look into the cir-
cunm:'ances and consider asg to whether
the order that has been passed in the
lieht of the circumstances was a pro-
ner one.

Shri Hari Vishnu Kamath: Why doeg
he not like Judges—High Court
Judges? = A
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Mr. Spoaker: Government is giving
its own point of view, to the extent
that it is vrepared to go. It is for the
House to accept it or reject it.

Shri Datar: A number of hon. Mem-
bers had made a reference to the
powers of detention, They had ex-
pressed certain fears. With a view to
allaying liose fears I have accepted
two suggestions, namely, that it should
be a district magistrate who should
pass the order, and secondly, there
ought to be a reviewing authority.
Subject to this, I think it is not possi-
ble to go further because we are to
dea) with emergency conditions and,
under these circumstances, even the
rules or the provisions under the Pre-
ventive LDetention Act cannot be avail-
ed of for the present time.

Then I would pass gn to amendment
No. 143 moved by the hon. Member,
Shri Kamath. He wants certain fur-
ther words to be introduced in an
amendment  which I have wnoved,
namely, amendment No. 111. So far
as amendment No, 111 is concerned,
ithe wording is very clear. We have
said “goods”. The hon. Member, Shri
Kamath wants to include the words
“foodstufls and drugs” specifically. I
would pont out to him that the words
that we have used, to my mind, are
comprehensive enough, and therefore
these things need not be further speci-
fied.

Shri Ranga: I think this should be
re-numbered as 35A and 35B should
be re-numbered as 35A.

Shri Datar: That we shall consider
when we come to the specific amend-
ments

The nexi group of amendments re-
lateg to agricultura]l produce. 1 have
already referred to that, and in this
respect, a3 I have pointed out, with
& view 0 increasing the food produc-
tion it would be absolutely essential
for Government to take actign. For
increasing food, that is absolutely es-
sential. And, as my hon. friend, Dr.
Rao pointed out—I] made a reference
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to it also—it might become necessary
to take certain action for the purpose
of increasing food production. I have
aircady pointed out that this ig neces-
sary as a matter of furtherance of war
effort because, as I pointed out, cer-
tain specific categories of objectives
have been mentioned in sub-clause
(1) and tney have to be duly fulfilled.

I have alsp pointed out that Gov-
ernmeni have no desire to take re-
course to the power in this respect
under the Defence of India Rules for
the purpase of providing for co-opera-
live farming or collective farming, as
hon, Members made it clear. So far
as these ar~ concerned, it is perfeclly
open to a State Government under the
ordinary law, with the co-operation
and voluniary effort of the pcople, to
have c¢n-ovvrative farming or collective
farming if they are so minded, But
Government have no desire to take re-
course to the rulegs or to take cover
bzhind these rules for the purpose of
initiating fuch reforms wherever thev
are Necessary.

Certain non. Members were need-
lessly nervous over this particular pro-
position. That is the reason why a
number of amendments, including that
by my hou. friend Shri Ranga, were
moved in this respect. But I would
like to submit that in such cases it is
absolutely essential for Government
to take =ecourse tp certain powers for
the purposre of increasing food produc-
tion and for the purpose of dealing
with industrial and other production
as well, Toat is the reason why these
powers wiil have to be maintained,

Ther, T will pass on to the two
amendmenis moved by Shri Prakasn
Vir Shastri.

Dr. P, 8. Deshmukh (Amravati):
Before the hon. Minister passes on to
the next item, I would like to ask
for a clarification. May I know how
he proposes to control agriculture? Is
he going (o order how fast they should
grow? -
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Shri HNari Vishnu Kamath: By music.
Dr. P. 8. Deshmukh: I think 1t

should be changed to “agriculturists”
or “farmers”. He cannot control agri-
culture, pecause he cannot contrul
weather,

Shri Datar: My hon. friend was in
charge of apriculture for a number of
years. So, he knows how these thinss
can be munaged.

Shri Kashi Ram Gupta: Regarding
the conirol of agriculture it is laid
down in the rules “prohibiting, res-
tricting -r otherwise controlling the
cuitivation of specified crops”. Whit
are those specified crops?

Mr. Speaker: That would be speci-
fied afterwards. If it is to be men-
tioned just row, then what is the
point in specifying it afterwards?

Shri Kaski Ram Gupta: Will it be
by the Government of India or by the
State Government?

Shri Datar: So far as amendment
No. 70 is concerned. . . .

Mr, Speaker: He is not ‘ present; so
he is nol very serious about his amend-
ment.

Shri Daiar: Then I will not deal
with hig ether amendment either. T
have dealt with the amendment of
Shri Ranga.

Shri Ranga: What did he say? He
does not want the word “regulation™”

Shri Datar: Some hon. Members
suggested that there ought top be a
parliamentary committee for supervis-
ing what is being done under the De-
fence of India Rules. So far as that
suggestion is concerned, it is highly
impractical because these rules will be
administered by the various State
Governments, Under these cir=-

cumstances, it will not be possible,
nor will it be practicable for Gov-
ernment to accept it. Of course,

whenever any suggestions are made,
Government will very carefully look
into them and take necessary action.
Therefore, 8o far as the vatious am-
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endments that have been moved by
hon. Members are concerned, I sub-
mit that they need not be accepted ex-
cept to the extent that I am myself
going to accept them,

Shri Harli Vishnu Kamath: Since.
Government have accepted my amend-
ment No. 138, I request that amend-
ment No. 139 may also be accepted as
it also relates to punctuation.

Shri Datar:
also.

I have accepted that

Mr, Speaker: The question is:

Page 4, line T,—ajfter
insert”,” (138).

“entering"

Page 4, line 24,—after “purpose”
ingert”,” (139).

The motion was adopted.
Mr. Speaker: The question is:

“That in the amendment pro-
posed by Shri B. N, Datar, print-
ed as No. 111 in List No. 5 of

Amendments,—
in the proposed new clause
(35B) after ‘hoarding’ insert
‘profiteering’”  (142)
The motion was adopted.
Mr, Speaker: What about amend-

ment No. 1407
ing it?

Shri Datar: No.

Is Government accept-

Mr. Speaker: The question is:

“That in the amendment pro-
posed by Shri B. N. Datar printed
as No, 105 in List No. 5 of Amend-.
ments,—

in the proposed clause (T7)(a),

after “document” insert—

“the making of any picture,
photograph, or cnematograph
film™.” (140).

The motion was negatived.

Shri Hari Vishnu Kamath: I want
my amendment No. 141 to be put to-
the vote. I want to press it
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Mr. Speaker: Are there any other
amendments which hon. Members
would press to a division?

Shri Ranga: Amendment Nos. 19
and 1.

Shri Hari Vishnu Kamath: Amend-
ment No. 143 also. It is a very im-
portant amendment, because it deals
with foodstuffs and drugs.

Mr, Speaker: So, I can put amend-
ments Nos. 143, 69, 2, 3, 18, 70, 71 and
31 to the vote of the House.

Shri Narasimha Reddy (Rajampet):
I withdraw amendment No. 3.

Shri Ranga: We are withdrawing
amendment No. 3 in the light of the
assurance given by the hon, Minister.

Mr. Speaker: Has the hon. Member
the leave of the House to withdraw
his amendment (No. 3)?

Amendment No. 3 was, by leave,
withdrawn.

Mr, Speaker: Then, I shal] put
.amendments No. 143....

Shri Ranga: We may have only a
voice vote on amendment Np. 143,
The other amendments we are pres-
sing to a division.

Mr. Speaker: That is what I am
doing, I am reading out the numbers
of amendments that I am geoing to
put together. They are amendments
Nos. 143, 69, 2, 18, 70, 71 and 31.

Shri Ranga: We want to press to a
division amendment No. 2. Amend-
ment No. 3 has been withdrawn, but
we want to press to a division amend-
ments Nos. 1 and 2.

Mr. Speaker: I was told that only
amendment No. 1 was to be pressed.
All right, I wil] put amendment No. 2
also separately, So, am.ndmen's Nos.
1, 2, 19 and 141 I shall put separafely
and amendments Nos, 143, 69, 18, 70, 71
and 31 I shall put together o the
vote of the House.
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Amendments Nos. 143, 69, 18, 70, 71 and
31 were put and negatived.

Mr. Speaker: Now, I shall put
amendment No, 141 to the vote of the
House.

_Sh.ri Hari Vishnu Kamath: Wil] you
kindly read out the amendment?

Mr, Speaker: Yes; 1 will do that
when I put it to the vote of the House,
Let the lobbies be cleared.

Shri Datar: Sir, we are accepting
certain amendments; so, let the record
be clear. Those amendments are not
concerned with the one in respect of
which the division is asked for but
they are others which I am gring to
accept specifically if they are moved
byfthem; or, I might move them my-
self.

Mr. Speaker: He can move them
now. I called out their numbers
three times but no hon. Memter stood
up to say that he wanteg to move
them nor did the hon. Minister move
them,

Shri Ranga: Have you been inform-
ed about the other amendments which
the hon, Minister said that he is
accepting?

Mr. Speaker: Not yet.

Shri Ranga: How can we make up
our mind?

Mr. Speaker: I am now putting to
the House amendment No. 141, When
he wants to accept, I will inform hon.
Members before putting to the House.-

The question is:
Page 6, after line 26, insert—

“Provided that every person _
against whom action ig taoken
under this clause shall be scrved
with the grounds for such action,
a; soon as may be aftor  such
action is taken.

Provided further that every’
such person shall be permitted to
make a representation in respect
of the aforesaid ground:, and
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against such action, to an Advi-
sory Board consisting of a High

AGRAHAYANA 6, 1884 (SAKA)

Court Judge, whose advice shall
normally be acted upon by the

Government.” (141)

of India Bill 3536

Shri Gajraj Singh Rao: I am for
‘Noes'.

Shri Hanumanthaiya: For Noes’,

The Lok Sabha Divideq

Shri Sham Lal Saraf: Tt

working. For ‘Noes'.

Division No, 5]

Badrudduja, Shri
Banerjee, Shri 5. M.
Burua, Shri Hem
Bagant Kunwari, Shrimati
Berwa, Shri
Bhattacharys, Shei Dinen
Biren Dutta, Shri
Briy Raj Singh, Shri
‘Chaudhary, Shri Y. S.
Dhaji, Shri
Dasaratha Deb, Shri
Dwivedy, Shri Surendranath
Eligs, Shri Mohsmmad
Gokaran Prasad, Shri
Gupta, Shri Indrajit
Gupta, Shri K.R.
mbichibava, Shri
smail, Shrl M.

41w, Shri A. 5.

Alva, Shri Joachim

Aoey, Dr. M.S.

Babunath Singh, Shri
Balakrishnan, Shri

Barupal, Shri P.L.

Basipps, Shri

Bhagi, Shri B.R.

Bhegvati, Shri

Bhattacaryys, Shr] C. K.
Bist, Shri J.B.S.

Brajeshwar Prasad, Shrl

Brij Raj Singhes Kotah, Shrj
Chakraverti, Shri P.R.
Chand asekhar, Shrimati
Chaturvedi, Shri S.N.
Chaudhuri, Shrl D.5.
Chaudhur, Shrimati Kamals
Chavda, Shrimat}

Cheuiar, Shri Ramanathan
Das, Shri B.K.

Duasappa, Shri

Datar, Shrj

Desai, Shri Moraril
Deshmukh, Dr. P.5.
Deshmukh, Shri Shivaji Rao 5

Is not

AYES

rha, Shri Yogendra
Kachhavaiya, Shri
Kamath, Shri Hari Vishou
Kapur Singh, Shri
Kar Shri Prabhat
Karjee, Shri

Keishing, Shri Rishang
Lahari Singh, Shri
Mahids, Shri
Marandi, Shri

Mare, Shri

Mukerjee, Shri H.N.
Murmu Shri Sarkar
Nambiar, Shri
Pandey, Shri Sarjoo
Pattoayak, Shri K.
Pillai, Shri Nataraia
Pottakkatt, Shri

NOES

Dinesh Singh, Shri
Dixi, Shri G.N.

Dube, Shri Mulchand
Duhey, Shri R G.
Dwivedi, Shri M.L.
Gaekwaid, Shri Fatehsinhrao
Gajrai Singhy Reo

Goni, Shr Abdul Ghani
Hanumanthaya Shri
lghal Sngh Sari
Jagjivan Ram Shri
Jamunadevi, Shrimat]
Joshi, Soarimati Subhadra
p’DTishi. Shri J.P.
Kuiro'kar, Shri

Keanungo. Shri
Karurhiruman, Shri
Khadilkar, Shri
Krishnamachuri, Shrl T.T.
Lalit Sen, Shri

Laskar, Shri N.R.

Laxmi Bsi, Shrimati
Mahtab, Shri

Mahishi, Shrimati Saroini
Maimoona Sultan, Shrimat
Malsichaml, Shri

Shri Shree Narayan Das: 1 veted for
‘Noes’. It ig giving ‘Abstention’.

[12.48 hrs.

Raghavan, Shri A.V.
Ranga, Shri N.G.
Reddy, Shri Hawars
Reddy, Shri Naraiimha
Reddy, Shri Yallamands
Roy, Dr. Seradish

Seth, Shri Bishanchander
Sen, Dr. Ranen
Shashank Manjarl, Shrimati
Singh, Shri J.B.

Singh, Shri Y.D.

Soy, Shri H.C.

Swamy, Shri Sivamurthi
Utlys, Shri

Vimla Devi, Shrimati
Vishram Prasad, Shri
Warlor, Shri

Yauypal Singi:. Shei

Malaviya, Shri K.D
Mandal, Dr. Pashupati
Maendal, Shri Yamuna Prasad
Maniyangadan, Shri
Maruthiah, Shed
Mehdi, Shri 5.A.
Melkote, Dr.
Minimata, Shrimati
Mishra, Shri M.P.
Mohanty, Shri G.
Mohiuddin, Shri
Mohsin, Shri

More, Shri 5.5,
Mukherjee, Shrimati Sharda
Muthiah, Shri

Naik, Shri Maheswar
Nehru, Shri Jawaharlal
Nigam, Shrimati Savitri
Niranjan Lal, Shri
Panna Lal, Shri

Pant, Shri K.C.
Paramasivan, Shri
Patel, Shri Mansinh P.
Patel, Shri N.N.

Patil, Shri D.S.

Patil, Shri M.B.
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Patil, Shri S.B.

Pattabhi Raman, Shri C.R.

Puri, Sai D.D.
Raghunath Singh, Shri
Raghuramaiah, Shri
Rasi, Shrimati Sahodrabai
Raju, Dr. D.S.
Ramaswamy, Shri S.v.
Rane, Shri

Rao, Dr. K. L.

Ruo, Shri Jaganatha
Rao, Shri Krishramoorthy
Ruo, Shri Rameshwar
Rao, Shri Thirumala
Raut, Shri Bhola

Ray, Shrimati Renuka
Reddiar Shri

NOVEMBER 27, 1962

Reddy Shri Ramakrishoa
Reddy, Shrimati Yashoda
Sadhu Rem, Shri

Sahs, Dr S.K.

Sahu, Shri Rameshwar
Samnani, Shri

Sanji Rupiji, Shr

Saraf, Shri Sham Lay
Sen, Shri P.G.

Shab, Shrimati Jayaben
Sharma, ShriD. C.
Shree Narayan Das, Shri
Siddananiapga, Shri
Sidheshwar Prasad, Shri
Singh, Shri D.N.

Singh, Shri R.P,

Singh, Shri S.T.
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Sinba, Shri B.I.

Sinha, Shri Satya Narayan

Soundaram Ramachandran,
Shrimati

Subramaniam, Shri C.
Subramanyam, Shri T.
Swarun Siogh, Shri
Thomas, Shri A.M.
Tiwary, Shri D.N.
Tysgi, Shri

Uikey, Shri
Upadhyays, Shri Shiva Dutr
Valvi, Shri

Virma, Shri Ravindra
Wadiwa, Shri

Wasnik, Shri Balkrishna

Reddy, Shri K. C.

Mr. Speaker: The result of the
Division is:

Aya; 54; Noes 124,

The ‘Noes’ have it. The amend-
ment is lost.

The motion was negatived.

Shri Hari Vishou Kamath: It is a
moral victory for the opposition.

Mr, Speaker: Order, order. I am
not here concerned with victory or
otherwise. I shall now put to the
House Shri Narasimha Reddy’s amend-
ment No. 1.

Shri Narasimha- Reddy: Amend-
ments 1 and 2 can be put together.

Mr. Speaker: The question is:

Page 7, line 17, for ‘“control” sub-
stitute “Intensification”, (1)

Page 7, lines 17 and 18—

omit “(including the cultivation
of agricultural land and crops to
be raised therein”. (2).

Those in favour may say ‘Aye’,
Some Hon. Members: ‘Aye’,

Mr. Speaker: Those against may say
“No'.

Some Hom., Members: No.
Mr. Speaker: The ‘Noes' have it

Shri Ranga: The ‘Ayes’ have it.

Mr. Speaker: ] will have to  put
them separately afterwards.

Let the lobbies be cleared, The
doors are still closed. If the Mem-
bers have no objection, I might put it
striaght.

Some Hon. Members: The other
Members may be able {o come.

Mr, Speaker: Therefore I am putt-
ing it to the House. If the House
akrees, I may put it. Otherwise

Some Hom. Members: Yus.
Some Hon. Members: Voice Vote,

Mr. Speaker: There are only some
Members. If there is no objection,
they may rise in their seats.

Shri Ranga: No objection if the
names are recorded.

Mr. Speaker: ] a@m calling Division.
Members should get ready. Amend-
ments 1 and 2 might be put together.
The House has no objection, I sup-
pose. I therefore, put amendments 1
and 2 together.

The question is:

Page 7, line 17, for “control” substi=
tute “intensification”. (1)
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Page 7, lines 17 and 18, omit
“(including the cultivation of agri-
cultural land and corps to be raised
therein)”

The Lok Sabha Divided.

Shri Shree Narayan Das: I pressed
‘No'. It has given ‘Abstention’. Some-
thing is wrong here.

Mr, Speaker: Either the machine is
persisting or the hon. Member is per-
sisting.

Shri Shree Narayan Das: 1 pressed
‘No’. It has given ‘Abstention’. Some-
thing wrong here.

Some Hon. Members: Lights have
gone off.

Shri Hem Barua: There is a uni-
lateral Cease-fire on the Board.

Mr. Speaker: It is not Cease-fire; it
is withdrawal.

May I ask hon. Members to rise in
their seats? Names might be noted.
Those in favour?

Shri Ranga, Shri Surendranath
Dwivedy, Shri Yashpal Singh, Shri
Narasimha Reddy, Shri Brij Raj
Singh, Shri Hari Vishnu Kamath, Shri
Hem Barua, Shri Kapur Singh, Shri
Lahri Singh, Shri Narendra Singh
Mahida, Shri ¥. S. Chaudhary,
Shrimati Basant Kunwari, Shri ¥, D.
Singh, Shrimati Shashank Manjari,
Shri Badrudduja, Shri Vishram Prasad,
Shri Gokaran Prasad Shri Kachha-
vaiya, Shri Kashi Ram Gupta, Shri
Berwa.

Mr. Speaker: Those against? So
much of majority. The ‘Noes' have it.
The ‘Noes' have it. The amendments
are lost.

Amendments Nos. 1 and 2 were nega-
tived.

Mr. Speaker: The question is:

Page 17, line 17, for “control”

substitute “regulation” (19).

The motion was negatived.

Mr. Speaker: Amendments No. 27
and 29 are sought to be withdrawn,
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Amendments Nos, 27 and 29 were, by
leave, withdrawn,

Mr. Speaker: I shall now put the
other non-official amendments to vote.

Amendments Nos, 46, 23, 25, 55 and
26 were put and negatived,

Mr. Speaker: Now Government
amendments, Have I the permission
of the House to put them all together?

Some Hon. Members: Yes.

Mr. Speaker: The question is:

Page 4, line 20, after “enemy terri-
tory”, insert “or occupied territory”.
(103).

Page 4, line 24—
omit “false” (104).

Page 4—

for lines 31 to 39, substitute—

“(7) (a) prohibiting the printing
for purblishing of any newspaper
news-sheet, book or other docu-
meny containing matterg prejudi-
cial to the defence of India and
civil defence, the public safety, the
maintenance of public order, the
efficient conduct of military opera-
tions or the maintenance of sup-
plies and services essentia] to the
life of the community;

(b) demanding security from
any press useqd for the purpose of
printing or publishing, and forfeit=
ing the copies of, any newspaper,
news-sheet, book or other docu-
ment containing any of the matters
referred to in sub-clause (a);

(c) forfeiture of such gecurity
and the circumstances in which
and the authority by whom such
forfeiture may be ordered;

(d) closing down any press or
any premises used for the purpose
of printing or publishing any
newspaper, news-sheet book or
other document, containing any
of the matters referred to in sub-
clause (a) In spite of the forfel-
ture of such security."” (165).
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[Mr. Speaker]
Page 6, line 11,—

for “as the case may be", substi-
tute—

“(the authority empowered to
detain not being lower in rank
than that of a District Magistrate”.
(108).

Pape 68, line 24—
omit “and” (107).
Page 6,—
after line 26, insert—

“(iv) the review of orders of
detention passed in pursuance of
any rule made under sub-clause
()" (108).

Page 7,—
after line 16, insert—

“(24A) the taking over by the
Central Government or the State
Government, for a limited period,
of the management of any property
(including any undertaking) re-
lating to supplies and services
essential to the life of the com-
mumity;”  (109).

Page T,—
omit lines 35 and 36 (110).
Page 8—

after line 16, insert—

“(35A) the prevention of any
sorrupt practice or abuse bf aut-
hority or other mala fide action in
relation to the production, stor-
age, purchase, sale, supply or
transport of goods for any purpose
connected with the defence of
India and civi]l defence, the effi-
cient conduct of military opera-
tions or the maintenance of sup-
plies and services essential to the
life of the community;

(39B) the prevention of hoarding
blackmarketing, or adulteration
of or any other unfair practices
in relation to any goods procured
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by or supplied to the Govern-
ment or notified by or under the
rules as essential to the life of the
community.” (111)

The motion was adopted.

Amendments Nos, 3, 27 and 29 were,
by leave, withdrawn,

Mr. Speaker: The hon. Minister
wanted to accept some other amend-
ments, I think.

Shri Datar: The House has already
accepted some amendments like
amendments Nos. 138, 139 angd 142. So
far as the other amendments are con-
cerned, I am accepting amendments
Nos. 41, 43, 47, 48 and 49.

Mr. Speaker: The hon. Minister
might move those amendments in his
own name, because my difficulty is
that the hon, Members in whose names
those amendments stand, have not
moved them.

Shri Datar: If they have not mov-
ed then, 1 shall move them as my
own amendments.

Amendments made:

Page 4, line 22, add at the end “or
military operations”. (41)

Page 5, line 8, after ‘roads’ insert
bridges’. (43).

Page 6, line 28, add at the end ‘and
aircraft’ (47).

Page 6, line 32, for ‘dockyards and

shipyards' substitute ‘dockyards,
shipyards and aerodromes’. (48).

Page 6, line 33, add at the end ‘and
aircrafts’. (49).

[Shri Datar}
Mr, Speaker: The question is:

*That clause, 3 as amended,
stand part of the Bill".

The motion was adopted.
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Clause 3, as amended, was added to
the Bill.

New clauses 3A and 3B

Mr. Speaker: Now, I shall take up
the amendment seeking to insert new
clauses 3A and 3B, namely amendment
No. 56.

Shri Daji (Indore): 1 beg to move:

Page 11, after line 10, insert:

“3A. A Committee consisting of
members of both Houses of Par-
liament shall be constituted to ad-
vise the Government in the ex-
ercise of power under this Act,

3B. A report of the action taken
wnder the Ruleg framed
under section 3 shall be placed be-
fore both the Houses of Parlia-
ment in each Session.” (56).

Mr. Speaker: The amendment is
now before the House,

Shri Daji: Yesterday, many hon.
Members including three Members of
the Congress Party pointed out that
the House should be vigilant about
the exercise of the powers under this
Bill and should act as a watch-dog.

12.58 hrs.
[Mr. DEPUTY-SPEAKER in the Chair]

My amendment only seeks to build
into the Bill itself the possibility of
Parliament acting as the watch-dog.
1 am sure that this is an amendment
which Government should accept,
namely that in every Session bf
Parliament, a report of the action
taken under the rules should be laid
on the Table of the House, Not only
should the rules be laid, but even &
report on the action taken thereunder
should alsp be laid on the Table of the
House, so that the House is informed
from time to time of the various
actions taken under the Bill. Unless it
is informed, the House cannot possi-
bly exercise its powers fully as a
watch-dog. I hope that this part of
the amendment will be accepted by
Government.
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The other part of the amendments
seeks to provide that a committee of
both Houses of Parliament be consti-
tuted to advise the Government and
help them in the exercise of the
powers under this Bill. About this
also, much has already been said. I
would only point out that the infor-
ma] consultative committee attached
to the Home Ministry will be too un-
wieldy and will not gerve the purpose,
and, therefore, a small compact com-
mittee consisting of Members of
both Houses should be constituted to
advise and help Government. It is
not necessary for Government to place
before that committee everything be-
fore it is done, but the committee if it
is kept informed can certainly help
Government not only by going over
the actions taken but by suggesting
measures Wwhich may be found ne-
cessary.

These two parts of this amendment
are meant to strengthen the hands of
Parliament to act ag the proper watch-
dog over the exercise of the powers
under this Bill.

Shri Datar: I am opposing both
these new clauses which are sought to
be inserted. While replying to the
debate on clause 3, I have already
pointed out that the powers would be
exercised by the officers under the
State Govemments generally, and
therefore, it would not be possible here
for us to constitute a committee here,
much lesg to make a report to it from
time to time,

Shri S. M. Banerjee (Kanpur): On
a poing of clarification. May I know
from the hon. Minister what specific
objection he has to accept the new
clause 3B, which says:

“A report of the action taken
under the Rules framed under
section 3 shall be placed before
both the Houses of Parliament in
each Session”?

It we say that the report should be
placed before Parliament, what
specific objection doeg the hon. Minis-
ter have to this?
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Mr. Deputy-Speaker: The hon.
Minister has already said that he is
opposed to it. Is Shri Daji pressing
it to vote?

Bhri Daji: Yes.

Mr, Deputy-Speaker: I shall now
put amendment No. 56 to vote.

Amendment No, 56 was put and
negatived

13 hrs.

Mr. Deputy-Speaker: The question
is:

“That clause 4 stand part of the
Bill",

The motion was adopted

Clause 4 was added to the Bill,
Clause 5— (Enhanced penalties)

Shri Datar: I beg to move:

Page 11, line 22, after ‘any person’
insert ‘contravenes,’ (112).

Page 11, line 24, omit ‘contravenes’
(113).

Shri Daji: I beg to move:

Page 11, for lines 22 to 27, substi-
ite: . .

"5, (1) If any person commits
any act with the intent to wage
war against India or to assist
any country committing external
aggression against India, he shall
be punishable with death or im-
prisonment for life or imprison-
ment for a term which may extend
to ten years and shal] also be lia-
ble tg fine." (72).

Shri Nambiar (Tiruchirapalli): I
"beg to move:

Page 11, lines 2¢ and 25, for
‘contravenes any provision of the
rules made under section 8 or any
order issued under any such rule'
substitute ‘assists such country’.

(73).

Mr. Deputy-Speaker: Then, there
‘is an amendment in the name of Shri
Kashi Ram Gupta, namely Amend-
ment No, 32. The hon. Member i not
‘in hig seat.
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'Then, there is amendment No, 57
standing in the name of Shri Brij Raj
Singh, Shri Bade, Shri ¥. S. Chaud-
hary, and Shri Berwa. None of those
hon. Members is present here

So, the other amendments which
have been moved are now before the
House.

Shri Nambiar: My amendment
seeks to provide thay in page 11, lines
24 and 25, the words ‘contravenes any
provision of the rules made under gec-
tion 3 or any order issued under any
such rule’ be deleted. If I read out
the original provision in clause § (1),
it will be very clear. Sub-clause (1)
of clause 5 reads thus:

“If any person with intent to
wage war against India or to as-
sist any country committing ex-
terna] aggression against India,
contravenes any provision of the
rules made under section 3 or any
order issued under any such rule,
he shall be punishable with death
or imprisonment for life, or im-
prisonment for a term which may
extend to ten years and shall also
be liable to fine”

If there is an intent to do it, and if
with that intent he contravenes any of
the provisions, which may be about
forty or fifty in number, then the man
¢an be punished. It is enough if it
is said that there ig an intent; then,
the man can be punished with death
or transportation for life.

Now, what does the term ‘contra-
vanes any provision’ mean? Sub-
clause (3) of clause 5 defines the term
as follows:

“For the purposes of this sec-
tion, any person who attempts to
contravene, or abets or attempts to
to abet, or does any act prepara-
tory to, a contravention of any
provision of any law rule or order
shall be deemed to have contra-

vened that provision.”,

80, according to this, even an actual
contravention ig not necessary; it is
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enough even if there is an abetment |

or the doing of any act preparatory
to a contravention of any provision.
This is very sweeping. Nowhere can
such a law be allowed. The straight
juestion is whether there is an intent
‘to war, and that is what I have sought
to provide for through my amend-
ment,

Mr. Deputy-Speaker: Even in the
‘Criminal Procedure Code, there are
:severa] sections where abetment is an
wifence.

Shri Nambiar: Even abetment or
any act preparatory to a contraven-
tion of any provision becomes punish-
ablg under this provision. Supposing
it were o be provided that if anybody
has an intent to wage war against
India or assist the aggressor, then he
commits an offence under this Bill,
then I would have no objection to his
cven  being hanged. Here, on the
‘other hand, what is stated is ‘with
imtent’.  He need not do any-
thing. He may contravene any of ‘he
provisions. The provisions are from
1 to 100 (Interruptions). After all, I
want to explain the position. That is
why I have moved my amendment. It
does not say only ‘contravene’. 1t is
abetment o contravene or intent to
contravene. Under this, anybody can
be brought within the mischief of the
Jaw. For instance, a jawan reports
sick. He ig unable to go to the front.
It may be said that he is not sick,
but he is purposefully doing it +to
assist the aggressor. Therefore, he
comes under the mischief of this pro-
vision and he has to be hanged, I am
just giving an example. Or take the
casg of a thopkeeper. He sells rice at
an increas.d price. Instead of Re. 1
peyr measure, he sells it at Rs. 1—2
per '‘measure. It may be said that this
is done with inlent to contravene one
-of the provisions. Or take another
case where a person addresses a pub-
lic meecting and criticises Government.
It can be interpreted from the CID re-
port that that criticism was made
with intent to militate against the
defence of India. Ag such, it becomes
a contravertion of such and such rulas
and he has to be hanged.

2256 (Ai)LS—2.

AGRAHAYANA 6, 1884 (SAKA)

of India Bill 3548

If the mcaning of the provision is
taken to its exireme end, anylhing
can be brought under the mischief of
this provisicn. Therefore, my amend-
ment seeks tc delete the words ‘con-
travenes any provision of the rules
made under section 3 gr any order is-
sued undzr any such rule’. This dele-
tion will make the clause straight,
namely,—any person with intent to
wage war against India or to assist any
country committing externa] aggres-
sion againsl India may be punishable
with death or imprisonment for life.
This is the reason why I have moved
my amendment. I hope the hon.
Minister can accept it because the idea
is not to negative the clause as such
but to delete only that portion undar
which anything and everything can
be brought under the mischief of the

. provision.

Shri Daji: Unfortunately, this Bill
could not Z¢ tp a Select Committes.
But in the Informa)] Consultative Com-
mittee, I hag geccasion to point out
that this clause is very loosely worded.
But unfortcnately, sufficient attention
could no: be given then to this, and
I am ofiaid ihis provision has now
compe “wefore 'he House,

I would mos! respectfully point out
that in the parallel law of England
the wordings are not as in our Act.
Therefore, 1 have moved an amend-
ment tryiag lo bring the wording in
line with the English Treachery Act.
The Goverument need not be excited
about this clause. What we are creat-
ing by this clause is a special offence
punishable with a sertence more than
normal. What we are saying in this
clause is thal if any order passed
under any rule is violated with inten
to assist ap aggressor, then the ma
can be punishced with death or trans
portation for iife. May be after th
case has gone wrong, the tribuna
may acquit him, but keeping th
clause so jnosely worded would be
giving a handle for unnecessary pro-
secutions on a serious charge, causing
great trouble. How it will be used
ang against whom it will be used, it
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[Shri Daji]
ig very difficull tp say today. Remem-

ber the oruvision is ‘contravention of
any rule’.

I may aiso add that under the Eng-
lish law, a man can be apprehended
under a similar clause, but cannot be
proceeded against unlesg there is a
sanction of the Attorney-General. So
even a country like England, ravaged
by war and facing continuous bomb-
ing, when i{ enacted a similar provi-
gion prescribing a deterrent penalty
for treachery, wrote into the law two
precautions:  one, that it would be
examined by the Attorney-General and
two, what weas punishable was an act
intended to help the enemy or impair
the defence of the country. Even the
English law does not go as far as to
say that violation of any order under
any ru'e—the order may be important
or a minor cne—would be visited with
this punishment.

Therefore, the clause as it stands
gives a very wide connotation, and
some sort of limitation or check is
necessary so that the temptation for
abuse of the iaw as g result of it being
very Jnosely worded will not be there.
Hence my amendment.

Dr. M. S. Aney (Nagpur): I am
afraid the clause, ag it is, is so vague
and indefinile that it is 'mpossible for
any inteliigenl person to give his con-
sent to i's passing here.

13.11 hrs.

[Surt MvurcHanp Duse in  the
Chair]

As has been rightly pointed out by
the two previous speakers, there is
nct only punishment provided for in-
tent to wage var against India or to
assist any country committing exter-
nal aggression against India, but for
contravening any provision under the
rules made under clause 3 or any
order issucd under such rule.

Shri Harj Vishnu Kamath: With
intent to wage war.

Dr. M. 5. Aney: In the first place,
we do not kiiow what rules are going
to be made under clause 3. This House
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is asked to take it for granted that
Government wil] make certain rules
and we are to imagine that those rules
wil] be all good, wise, reasonable and
equitable.

Shri Hari Vishnu Kamath: They
will come bcefore the House,

Dr. M. §. Aney: It is on the basis
of that assumptlion that we are going
1o approve of this provision which
envisages tne death penalty for con-
travention.

Shri Hari Vishnu Eamath: The rules
wil] come before the House.

Dr. M. S. Aney: They 'may, later on.
They are not today before the House,
They cannot be before the House now.

Shri Hari Vishnu Kamath: This ses-
sion.

Dr. M. S, Aney: Those rules will
have the force of law, whether they
come before the House or not. Contra-
vention of those rules is pgoing to be
visited with sentence of death. This
is rather a dangerous thing. Under
the circumstances, it will not be wise
for this House to adopt this clause as
it is. Government wmust make the
necessary changes removing at least
the punishment for contravening the
rules. Later on, they may bring the
rules before the House and amendment
can be made then, But in the present
state of things, it is not fair to ask
this Hou:e to sanction the punishment
of death for some offence which we
do not know. It will be known only
when g3 man breaks the rules which
will be fraracg later. Sp now we are
not in a position to say whether the
punishment of death shoulg be given
for coniraveniion of a rule which does
not exist today. Hence it is not possi-
ble for any reasonable Member of this
House to accept the clause as it is.

Shri Hari Vishnu Kamath: Govern-
ment by a verbal transposition has
made the meaning slightly clearer then
than it would otherwise have been, by
drafting the clause—that is the amend-
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. ment moved by the Minister—which
now reads:

“If any person contravenes with
intent to wage war against India
or to assisl any country committing
externa] aggression against India,
any provis:on of the rules. .. ."”

But even 50, I would have been
happy, as I am sure you and the
House toop would have been, if the
penalty that is sought to be provided
is provided only for violation or con-
travention of the provisions of the
Act, that is scction 3, and not of the
ruleg made thereunder. I say this
because all kinds of rules, some very
trifling sometimes, are made under
the Act and if would be wholly mon-
strofls and sometimes even inhuman
to award the sentence of death for con-
travention of the rules made under
clause 3 of the Act. It is true that a
safeguard is there, that intent to wage
war or to assist any country committ-
ing aggression against India, has to
be proved. I suppose here the onus of
proof wil] be entirely on the prosecu-
tion, proof that the person has con-
travened or has done so with intent to
wage war against India. But in spite
of this built-in safeguard in the clause
itself, it would be much better if this
provisfon is reworded so as to make
the action liable only if that action is
for a vivlation of the Act and not of
the rules made thereunder,

Shri Ranga (Chittoor): Would it
not be possible for my hon. friend to
agree to some smal] amendment in
this clause instead of making any men-
tion of these rules. Would it not be
enough if the clause says:

“If any person with intent to wage
war against India or to assist any
country committing external aggres-
sion against India, contravenes any
provision of scction 3 of this Act,
he shall be punishable with. . .”

The reference to the rules may be
dropped.

Shri Datar: How can that be? It is
the rules that are operative.
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Shri Ranga: Sometimes in a court it
miay be pleaded that a particular rule
is not germane to the particular sec-
tion, that 1t goes beyond the scope of
the particular section ete, but if you
simply leave it with the section alonsg,
it should be satisfactory.

Shri Datar: That is against the whole
provisiong under which rules are to
be made, and the subjects for which
rules are to be made have been enun-
ciated in a number of columns, about
55 in number.

So far as Dr. Aney's cbjection is
concerned, there is a clear distinction
between clause 5(1) and clause 5(2).
So far as senlence of death, imprison-
ment for life etc, are concerned,
they are only in respect of clause 5(1).
So far as clause 5(2) is concerned, the
punishment is less, imprisonment for
a term which may extend to five years
unless there is intention to assist the
enemy ele. Therefore, if the h
Member reads both the clauses toge-
ther, he will find that we have be
very careful in confining the punish-
ment of death only to extreme cases.

Shri Nambiar: No, Sir. Under
clause 3, there is a set of rules, num-
bering about 100, So, the entire rules
will come under the operation of
clause 3.

Shri Datar: That is quite correct. So
far as the rules are concerned, they

will be placed on the Table of the
House.
Shri Nambiar: They have already

been placed. We have got them.

Shri Datar: The rules will have the
force of law.

Shrl Nambiar: Therefore, death s
the punishmen{ in respect of those
rules which have already been placed
on the Tabie of the House, and we
have golt a copy.

Shri K. €. Sharma (Sardhana): It
is a simple provision, and it is in
every law tnat is promulgated at a
time of war, Once you intend to go
against the security of your country,
you are likely to be hanged.
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Shri Daji: It is done in no other
country, 1 challenge you.

Shri K. C, Sharma: In war, these
things are done.

Shri Daji: During the war it has

not bzen done in UK or anywhere
else.

Mr. Chairman: The question is:
Page 11, line 22—

after “any person”, insert

“contravenes.”. (112).
Page 11, line 24—
omit “contravenes”. (113).

The motion was adopted,

Mr. Chairman: I shall put amend-
ments 72 and 73 o the House.

Amendments Nos. 72 and 73 were put
and negatived,

Shri Nambiar: Before vou put the
clause to the vole of the House, may
I make a request? ‘The hon. Minister
can at least redraft the clause before
it is passed. We can go to the next

clause, and in the meantime hg can
think about it

Shri Datar: Redrafting in  what
way ?

Mr. Chairman: The question is:

“That clause 5. as amended,
stand part of the Bill.”

The motion was adopted,

Clause 5, as amended, was added to
the Bill.

('lause 66— (Temporary Amendments
to Acts)

Amendments made.
Page 14, lines 13 and 14,—

for “not exceeding five years” sub-
stitute—

“or for the period of operation
of this Act, whichever is less;".
(114).
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Page 14, line 41,—

for *“State Government”, substi-
tute—

“Central Government or the
State Government”. (115).

Page 15, line 2,—

for “State Government”, substi-
tute—

“Central Government or, as the

case may be, the State Govern-
ment.” (116).

[Shri Datar]
Mr. Chairman: The question is:

“That Clause 6. as amended,
stand parl of the Bill."” .

The Motion was adopted,

Clause 6, as amended, was added to
the Bill.

New Clause 6A.

Mr. Chairman:
Amendment 75,

New Clause B6A.

Shri K_ Pattnayak (Sambalpur): I
beg to move:

Page 15—
after line 13, insert—

“GA. For the removal of doubts
it i hereby declared that the nor-
ma] and constitutional activities
of political parties shall not be in=-
terfered with so long as such acti-
vities are not directly prejudi-
cal to the conduct of defence.”
(75).

Mr. Chairman: 1 put amendment 75
to the House.

Amendment No. 75 was put and ne-
gatived.

My, Chairman: Clauses 7 to 12. No
amendments have been moved.

The question:

“That Clauses 7 to 12 stand part
of the Bill.”

The motion was adopted.
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Clauses 7 to 12 were added to the Bill.

Clause 13—(Constitution of special
tribunals)

Shri Datar: I beg to move:

Page 17, line 18.

for *has for a total period of not
less than three years exercised,
whether continuously or not’
(117)

Page 17—
after line 25, insert—

“(3) At least one member of a
Specia] Tribunal shall be quali-
fied for appointment therecto un-
der clause (a) of sub-section (2),
and where only one member is so
qualified under that clause, at
least one other member shall be
qualified for appointment under
clause (b)Y of that sub-section by
virtue of having exercised powers
exclusive of those specified in sub-
clause (ii} of the said clause (b)."”
(118)

Shri Daji: 1 beg to move:
Page 17, lines 22 to 24,—

omit “Chief Presidency Magis-
trate, Additional Chief Presidency
Magistrate,” (76)

Shri Nambiar: I beg to move:
Page 17, lines 23 and 24—

omit “Additional Chief Presidency
Magistrate” (77)

Shri Daji: I beg to move:
Page 17—

omit line 25. (78)
Shri Nambiar: 1 beg to move:

Page 17. line 25—

omit “Additional District Magis-
trate” (79)

Sir, 1 wish to make certain observa-
tions,
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Clause 13 and some other clauses in
Chapter IV are very important. This
is about the constitution qf the special
tribunals. Sepcial tribunals are to be
constituted under this Act when
there are certain offences which are
either committed or likely to be com-
mitted in a particular area, and that
is likely to create danger to the
nationa] defence, and here the normal
courts do not come in at all. These
offences are to be tried by a special
tribunal.

Yesterday, the Law Minister said
that these special tribwmals would be
operating only in certain areag where
they are required, but nothing of the
sort is found here. What we under-
stand is this, that anywhere in India,
for anything that is done against the
rules that we have now passed under
clause 3 of the Bill and so on, the
special tribunal can try the persons. It
need not go to the normal courts.
Therefore, special tribunals wil] be ap-
pointed at all places.

There is a procedure given as to how
the special tribuna] should try cases.
It is this special tribunal which has
got the power to give death sentence.
imprisonment for life or ten years and
s0 on. The entire punishment can be
given by this tribunal. There is
no appeal except for death penalty
and more than five years im-
prisonment. Thus these tribunals have
immense powers and they can be
formed in any part of India. There is
no other safety to the accused except
that the tribunal must be constiuted
of persons of high calibre and secondly
they must have the normal appellate
remedies.  When these normal reme-
dies are denied, they should be con-
stituted with persons of high calibre.
Now, acocrding to this clause it can
be constituted by the Sessions Judge,
additionai sessions judge, chief presi-
dency magistrate, additional chief
presidency magistrate, district magis-
trate and additiona] district magistrate. ,
An IAS officer newly recruited and
functioning ss ADM can sit in judg-
ment along with two other ADMs and
pass a death sentence. This looks ri=
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[Shri Nambiar].

dicuulous. Of course, everything can
be done under the emergency. But
there must be certain minimum norms.
Why have ADMs and presidency mag-
istrates? Sometimes they are police
cfficers. The additional chief presi-
dency magistrate will be a deputy
supcerintendent of police. Then, thers
‘s no appeaj from these tribunals also
if the zentence is for less than five
years. Then the norma] procedure is
not there. Only a brief summary of
th evidence wil] be recorded. The
accused can be tried in absentia. Itis
enough if he appeared in court only
once; subsequent is not necessary. In
absentia he may be tried and convict-
ed. Even though there is an emer-
gency, there must be a limit to all
these ihings. These provisions go
even beyond those limits. My amend-
ment sceks to delete the chief presi-
dency magistrate and the ADM from
these persons. Since it comes from
this side, there should be no preju-
dice. 1 am prepared even to withdraw
my amendment if the Government
comes forward with g similar amend-
ment.

Shri S. M. Benerjee (Kanpur): I
move my amendment No. 33.

Page 17—

after line 14, add—

“Provided that Specia]l Tribunal
shal] include one Judge of the High
Gourt.” (33)

Claugse 13 speaks of the composi-
tion of the tribunal. Our experience
in the past shows that when we laun-
ched any movement. such as the food
movement, puople were tried by the
Additional District Magistrates sum-
marily. When their judgements are
taken up tn the High Court, most of
them are quashed and the persons
were acquitted. When these powers
are taken by Government in an emer-
gency, there should be a High Court
Judge in these tribunals. High Court
‘judges may not be available for all
the tribunals, it may be argued. The
hon. Minister has said yesterday that
these tribunalg may be necessary only
in exceptional cases and otherwise
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they will not utilise these provisions
normally. In every State we have a
High Court and there are a number of
High Court Judges. With the suspen-
sion of many arlicles of the Constitu-
tion in view of the emergency, I
think there wil] not be much work for
the High Court Judges. If for any
reason a sitting Judge is not available,
at Jeast a retired High Court Judge
should be on the tribunal and he will
have a sense of justice. In the subse-
quent clauses 14 and 15, it is said that
the special tribunal may take cogni-
sance of oflences against accused with-
out the accused being committed to it
for trial. This is serious. Therefore,
1 submit that there should be a High
Court Judge 1n each of these tribunals
in the interest of justice.

Shri Daji: Sir, I have moved amend-
ments Nos. 76, 77, 82 and 88. I do
not want to repeat what has been
said. Let it be made clear that we
are establishing such tribunals which
will try an accused against all es-
tablished principles of criminal
jurisprudence, There will be no
commitment. That counts out delay.
We met that argument of the hon.
Home Minister. Secondly, I do not
understand why evidence should
not be recorded. Our exprience
shows that recording evidence is
quicker than recording a summary.
Our summary may not be what the
witness said. Then, when there is
not record it will be difficult to
argue at the end of the trial. You
have also not provided for any ap-
peal. Yesterday, the hon. Law Minis-
ter assuaged us by saying: the pow-
ers of these tribunals will not be
exercised everywhere but only in a
real emergency. He found such a
case imn Tepur. This morning's
paper has falsified the Law Minister
in a shocking manner. Yesterday,
the Punjab Government have alrea=-
dy set up such tribunals. There is
no ‘Tezpur' in Punjab; even Tezpur
is looking normal now. But Punjab
Government had already announced
a tribunal for each district. Now,
what is this tribunal? The Law
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Minister said: We are giving you a
three-man tribunal. That is g mere
eye-wash. I shall put it straight to
Shri Datar. The composition of the
tribunal in Punjab is: Sessions
Judge sitting with a magistrate and
a small cause judge. Do you think
any magistrate will go against the
judgement of the Sessions Judge
with whom he is sitting? Why waste
time and money? You can as well
give the powers straight to the ses-
sions judge. The two men in this
tribunal are the subordinates of the
third, administratively and judicially.

Dr. M. 8. Aney: They may not be
magistrates from the same district.

Shri Daji: In punjab they are from
the same  district. It is almost a
one-man tribunal. There is
no right of appeal and no right
of revision. I do not know why
the right of appea)] is being withheld.
The man i5 sentenced; let him be put
in jail and you may even say that he
cannot be released on bail pending the
appeal. But the right of appeal is
a fundamental right in criminal
jurisprudence to see that no in-
justice has been done. When you close
al] the doors for rectifying injustice,
certainly we have reasons to be appre-
hensive.

In the consultative committee, the
hon. Minister conceded one principle,
but it has not been embodied in the
amendment. 1 stresseq the point that
in many cases the District Magisirate
and Additiona] District Magistrate
have no judicial experience. 1 come
from Madhya Pradesh and 1 know the
only judicial experience they have is
in dealing with cases under sections
107 and 109 of the Cr.P.C, When he
has said three years judicial experi-
ence, ihat means a District Magistrate
who has only tried cases under sec-
tions 107 and 109 wil] be deemed to
have the nccessary judicial experience
to be clevated to the special tribunal
and he is supposed to have some
knowledge also.
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So far as the Presidency Magistrate
is concerned, it is meaningless. You
are cutling out the commitment pro-
ceedings, cutling out evidence, cutting
out appeal, etc, You are handing it
over to a fictitious three-man tribunal,
which is no guarantee that injustice
will not be done. I alsp submit that
howsoever big the emergency may be,
the right of appea) is not going to hin-
der. When we are prescribing a spe-
cial procedure cutting across al] esta-
blished principles of criminal juris-
prudence, the right of appeal is all
the more necessary, so that no inno-
cent man will be punished. I do not
want to repeat the oft-repeated maxim
in English law, because you may say
this is an emergency power. It is
the sine qua non of the rule of law
that not one innocent man should be
senlenced and certainly not without a
fair trial. The more you cut across
a fair trial according to established
principles, the 'more necessary it is
to have the right of appeal

Shri Narendrasingh Mahida
(Anand): I am speaking on amend-
ment No. 5.

Mr. Chairman: It has not been
moved.

Shri Ranga: You have made an ex-
ception in the case of the Home Min-
:ster. Can you not show the same in-
dulgence to the hon., Member also?

Mr. Chalrman: All right; he may
move it.

Shri Narendrasingh Mahida: I beg
to move:

Page 17, after line 14, add—

“provided that at least one memn-
ber of :he Specia] Tribuna] shall be
such as has qualified for appoint-
‘ment under clause (@) of sub-sec-
tion (2)." (5)

I have sought to provide that at
least one member should be gualified
for appointment as a High Court Judge
under clause (2) of article 217 of the
Constitution.
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Shri Datar: Please see my amend-
ment No. 118. That goes a long way
in meeting his amendment.

Shri Ranga: Yours is too compli-

cated. Why not accept this simpler
amendment?

Shri S, M. Banerjee: Amendment
118 =ays that at least one member

shal] be gualified for appointment as
Hign Court Judge. It does not say
he should have acted as High Court
Judge. Baing qualified for appoint-
ment is something different from ac-
tually working as High Court Judge.
I may be qualified to be anything; that
is difterent.

Shri Narendrasingh Mahida: My
amendment is clearer than the hon.
Minister’s a@mendment. He may kind-
ly accept.

Shri Kashy Ram Gupta: Sir, 1 would
like to say a few words on my amend-
ment No. 34, Shri Banerjee and Shri
Nambiar spoke about the Additional
District Magistrate. 1 may say that
specially :n my State of Rajasthan,
the District Magistrale and thoe Addi-
tiona] District Magistrate are on cqual
footing. They always fall a prey to
the pressure of politicians. They are
more of executive officers, carrying
out the orders of the Government. If
such persons are put on the Tribunal,
the people concerned cannot expect
any justice. So, it is a very simple
thing and the Minister also knows it.
He knows how these executive people
work, So, in fairness to the people
who are to be tried under this law,
such persons should not be on the
Tribunal,

Shri Ranga: My friend, Shri Mahida,
hay already spoken on his amendment
No. 5. This is couched in such a way
that this weould be 'more easily under-
stoogl than what the . linister has got.
In addiiion. I wish to express my
support to the two .inendments that
have been moved cariloy B She” Nam-
biar and Shri Daji. One amendment
suggests the omission of District Magis-
trate and Additional District Magis-
trate. Our friends have already said
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whadt ought to be said in regard to this
matter. I do hope that my hon. friend.
wil] be agreeable to accept this @mend-
rment because District Magistrate and.
Additiona) District Magistrate are es-
sentially executive officers, although
some jud:cia] powers are alsp confer-
red upon them. The great distinction
between them and the Sessions Judge
is that the Sessions Judge is expected.
ang does manage to exercise what is
rnown as judicial conscience, whereas
the District Magistrate and Additional
Districy Mugistrate p-e primarily ex-
ecutive officers and cannot be said to
have developed that necessary quan-
tum of judicial conscience that can
be depended  upon by people whe
would be brought before them. It is
all the more necessary that ,this
amendment should be  accepted, in
view of the fact that there
is ne provision made here for
appcal against the sentence of
death, life imprisonment and even
sentence upto five years and more. It
is such a serious matter for anyone to
be brought before this Tribunal with-
out any opportunity of having an ap=-
peal. Ther *fore, it is only fair that
the Minister should agree to this sug-
gestion that these Special Tribunals
should contain at least one High Court
Judge or a retired High Court Judge.
Otherwise, they would all be at the
district level—Sessions Judge, Chief
Presidency Magistrate or someone
else of that status and it would be
really expecting the House to agree to
too much when they say that such a
Special Tribunal should be empower-
ed with 30 much povwer cver the lives
of the neople.

Therefore, 1 sincerely hope that my
hon. friend would see his way to
accept our amendment No, 5 and also
the nther two amendments '‘moved by
Mr. Nambiar and Mr. Daji.

Shri Kishen Pattnayak:
move:

1 beg to

Pape 17—
ofter line 25, insert—

“(3) for the removal of doubts
it is declared that the Tribunals
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shal] be so constituted that the
same authority shall not be both
accuser and judge.” (80),

Shri Datar; May I point out to the
hon. Members that I have already ac-
cepted some of the suggestions made
by hon. Members?? Two or three
points have been made clear. 1 would
invite the attention of the House to
two amendments, No. 117 and 118
Amendment 117 says, three years judi-
cial experience is insisted upon.
Amcndment 118 meets to a large extent
what is asked for in amendment No, 3.
Amendment No. 5 also says “qualified
for appointment” and not actually
those who have acted as High Court
Judges. Amendment 118 makes it
clear:

"(3) At least one member of a
Special Tribunal shall be qualified
for appointment thereto  under
clause (a) of sub-section (2) and
where only one member is so
qualified under that clause, at
least one other member shall be
qualified for appointment wunder
cause (b) of that sub-section by
virtue of having exercised powers
exclusive of those specified in sub-
clause (ii) of the said clause (b)".

Two other amendments also might
be seen. Those amendments are: 153
and 156—they will come in due course.
So far as 153 is concerned, full evi-
dence will have to be recorded in all
cases wherever there are offences
punishable with five years imprison-
ment or more Formerly it was ten
yvears or more. Now it has been
brought down so as to include more
offences so that full evidence will have
to be recorded,

Amendment No, 156 makes it clear
that in all these cases an appeal will
lie to the High Court, Therefore, on
a number of points, the hon. Members
will kindly see, we have gone a very
long way in meeting the desires of the
hon, Members including those oppo-
site on three or four points. Under
these circumstances jt would not be
proper lo make any derogatiry re-
marks, as one hon. Member did, about
Presidency Magistrates or Additional
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Magistrates. The House is aware that
Additional Magistrates are also expe-
rienced magistrates; it is not that they
are immediately appointed.

Shri Hari Vishnu Kamath: Not
always,

Shri Datar: It is not a correct view
to take at all. It has been stated that
in al] these cases a certain amount of
judicial experience is essential,

Under these circumstances, in view
of the two amendments that I have
moved to this very clause and two
others to whivh I have made a refe-
rence, I hope the hon. Members will
not press their amendments.

Mr. Chairman: I shall first put
amendments Nos. 5, 33, 76, 77. 78, 79

and 80 together to the vote of the
House,

Amendments Nos. 5, 33, 76, 77, 78, 79
and 80 were put and negatived.

Mr, Chairman: I shall now put the
two Government amendments,

The Questien is:
Page 17. line 19,—
for “has exercised” substitute—

“has for a total period of not
less than three years exercised,
whether continuously or not,” (117).

Page 17,—
after line 25, insert—

“(3) At least one member of a
Special Tribunal shall be qualified
for appointment thereto under-
under clause (a) of sub-section
(2}, and where only one member
is sp qualified under that clause,
at least one other member shall
be qualified for appeointment under
clause (b) of that sub-section by
virtue of having exercised powers
exclusive of those specified in
sub-clause (ii) of the said clause
(b)." (118).

The motion was edopted.
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Mr. Chairman: The question is:

“That clause 13. as amended,
stand part of the Bill.”

The motion was adopted.

‘Clause 13, as amended, was added to
the Bill.

Clause 14 (Jurisdiction of Special Tri-
bunals)

Mr. Chairman: Then we come to
‘Clause 14,

Shri Datar: 1 beg to move:
Page 17,—
for lines 30 and 31, substitute—

“{b) punishable with death, im-
prisonment for life or imprison-
ment for a term which may ex-
tend to ten years under section §
of this Act or under sub-section
(4) of section 5 of the Indian
Official Secrets Act, 1923, as
amended by section 6 of this Act,”
(119).

Mr. Chairinan: Are there no other
:amendments? -

An Hen. Mcmber: No.

Mr. Chairman: I shall then put it
to the vote of the House.

The question is:
Page 17—
for lines 30 and 31, substitute—

“(b) punishable with death,
imprisonment for life or imprison-
ment for a terra which may extend
to ten years under section 5 of this
Act or under sub-section (4) of
section 5 of the Indian Official
Secrets Act, 1923, as amended by
section 6 of this Aect,”

The motion was adopted.
Mr. Chairman: The question is:

“That clause 14, as
=stand part of the Bill.”

amended,

The motion was adopted.
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Clause i1, us umended, was added to
the Bill.

Clause 15—(Procedure of Special Tri-
bunals)

Mr. Chairman: What are the amend-
ments to clause 157

Shri Datar: Sir, I beg to move:

That for the amendment pro-
posed by me, printed as No. 120
in List No. 5 of Amendments, subs-
titute the following amendment,—

Page 18, line 4,—
for “imprisonment for life", substi-

tute—

“imprisonment for life or impris-
sonment for a term which may ex-
tend to five years or more” (153).

Shri S, M. Banerjee: Sir, I beg to
move:

Page 18, line 1,—

for “may"” substitute “shall not"”
(33).

Page 18—
(i) line 4, omit “not”;

(ii) lines 5 to 9,—

omit ‘but the Special Tribunal
shall cause a memorandum of the
substance of what each witness
deposes, to be taken down, and
such memorandum shall be signed
by a member of the Special Tri-
bunal and shall form part of the
record” (36)

Shri Nambiar: Sir, I beg to move:

Page 18—
omit lines 3 to 9. (81).

Page 18—
omit lines 17 to 22. (83)

Shri Daji: Sir, T beg to move:
Page 18—

for lines 3 to 9, substitute—
“(2) The special Tribunal
shall follow the same procedure as
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laid down in the Code in cases of
Sessions trial.” (82).

‘Shri Narendrasingh Mahida: Sir, I
beg to move:

Page 18,—
omit lines 1 and 2. (6)

Page 18—

for lines 3 to 9, substitute—

“(2) In all cases of trials of
offences punishable under thig Act, |
it shall be necessary in any trial
for a Special Tribunal to take
down the evidence at length in
writing.” (7).

Shri Hari Vishnu Kamath: Sir, 1
beg to move:

Page 18,—
omit lines 1 and 2.

That in the amendment pro-
posed by Shri B, N. Datar, printed
as No. 120 in List No. 5 of Amend-
ments,—

for “which may extend to ten
years” substitute “execeeding flve
years”,

Shri S. M. Banerjee: Sir. my
amendment reads like this:

Page 18, line 1,—

for “may" substitute “shall not”
Clause 15(1) reads:

“A Special Tribunal may take
cognizance of offences without the
accused being committed to it for
trial,”

1f my amendment is accepted—I am
3ure it will not be accepted—it wil]
read like this:

“A Special Tribunal shall not
take cognizance of pffences with-
out the accused being committed
to it for trial.”

My amendment No. 36 reads:
Page 18—
(i) line 4, omit "not;
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The clause will read like this:

“(2) Save in cases of trials of
offences punishable with death
or imprisonment ‘for life, it shall
be necessary in any trial for a
Special Tribunal to take down the
evidence at length in writing...."

Shri Nambiar: [ hope the hon. Mi=-
nister accepts it, that in the trial evi=
dence will be written down in full.

Shri Datar: 1 am not agreeing 1o
anything beyond what has been said
in clause 15.

Shri S. M. Banerjee: That is why
I move my amendments, Then I want
omission of this:

omit “but the Special Tribunal
shall cause a memorandum of the
substance of what each witness
deposes, to be taken down, and
such memorandum shall be signed
by a member of the Special Tribu-
nal and shall form part of the
record”.

Thus, with my amendment, clause
15 (2) shall read as follows:

‘Save i cases of trials of offen-
ces punishable with death or im-
prisonment for life, it shall be ne-
cessary in any trial or a Special
Tribunal to take down the evi-
dence at length in writting...."

We do not want that pecple should
be punished merely on the basis of
substance. I am facing a trial in the
Patna High Court where entire con-
viction has been based on mere subs-
tance. Even the proper record has not
been given. Even the shorthand book
which was demanded by the magis-
trate and the sessions judge was not
produced by the Intelligence Bureau.
Merely on the basis of substance, which
has been taken out of context, punish-
ment has been given and myself and
Shri Indrajit Gupta have been con-
victed. So, I would suggest that there
should be proper recording of evi-
dence. 1 feel that these two amend-
ments are absolutely harmless and the
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(Shri S. M. Banerjee)

hon. Minister, if he applies his mind
a little more carefully, will accept
them.

Shri Narendra Singh Mahida: My
amendment is No, 6 which seeks to
omit sub-clause (1) of clause 15, Then,
I have suggested the follwing in sub-
stitution of sub-clause (2)::

‘In all cases of trials of offences
punishable under this Act, it shall
be necessary in any trial for a Spe-
cial Tribunal to take down the
evidence at length in writing.”

It is absolutely necessary that this
provision should be there because
otherwise there is no point in having
a Special Tribunal; you can sentence
a person straightway without hearing
at all. So, it is absolutely ne-essary
that this; procedure should be laid
down so that proper records can be
kept. I would appeal to the Home Mi-
nister to accept the provision which I
have suggested.

Shri Narasimha Reddy (Rajampet):
I support the amendments of my two
friends who have spoken before me. I
feel that it js absolutcly necessary that
evidence in all cases should be taken
down in writing. My experience,
even in sessions courts, is that we
come across some judges who put the
pen on paper and make it appear as
if the pen is moving but when we get
a copy of the evidente we find that
nothing is written there except one or
two lines. When such is the case with
a regular sessions court and sessions
judges with considerable experience,
what would be the behavivur of the
wonderful judges who form the Spe-
cial Tribunal? In our experience we
come across impalient judges, ca-
tankerous judges and sleeping judges.
This provision that evidence need not
be taken at length in writing will
come as a god-send to the sleeping
judges because they could sleep well.

Shri Datar: Let the hon, Member
be a bit careful while making such
sWeeping remarks.
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Shri Narasimha Reddy: 1 said
“some"”. I have qualified my state-
ment by the use of the word: “some”.
The hon, Minister should hear me bet-
ter in future.

This provision that evidence need
not be taken down in writing is a
temptation even for good judges to-
sleep. Therefore, 1 support the
amendment.

Shri Nambiar: A clear reading of
this sub-clause will make everyone:
understand the dangerous aspect of
this clause,

“A Special Tribunal may take
cognizance of offences without the
arcuscqd being committed ti it for
trial.

(2) Save in cases of trials of offen-
ces punishable with death or impri-
sonment for life, it shall not be ne-
cessary in any tria] for a Special
Tribunal to take down the evi-
dence at length in writing....”

That is to say, except in cases where
there is death penalty or life sentence,
in all other cases they need not have
the evidence recorded verbatim,

“....but the Special Tribunal
shall cause a memorandum of the
substance of what each witness
deposes, to be taken down, and
such memorandum shall be signed
by a member of the Special Tri-
bunal and shall form part of the
record.”

Only one member has to sign it. He
can write anything of the substance.
What is the safety for the accused?
It is true that there is an emergency.
But what is the harm in having the
evidence in writing? Is it the con-
tention that in an emergency you can-
not write it down? What iz the gua-
ranter for the accused during the
emergency? Of course, the war is
there and the enemy is there. But.
then, the judge is there and he is paid
for the job. He has only to write
down the evidence in paper. What is
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the harm in doing it? What is your
objection? Why can you not do it?
Will the paper record undermine the
defence of the country? There 1s
absolutely no meaning for this argu-
ment. It is absurd. After all, a per-
son is being accused and he is going
to be given a sentence of 10 or 15
years after the trial. So, you should
record the evidence in writing. That
is all what I seek. I want sub-clause
(2) of clause 15 should be deleted,
which will mean that the normal pro-
cedure of recording evidence should
Je adopted.

Then, sub-clause (5) reads:

“After an accused person has
.once appeared before it, a Special
Tribunal may try him in his
absence if, in its opinion, his
absence has been brought about by
the accused himself for the pur-
pose of impeding the course of
justice, or if the behaviour of the
accused in court has been such as,
in the opinion of the Special Tri-
bunal, to impede the course of
justice.”

What is the mcaning of this? Since
the accused is in the lock-up, if he
does not come you can take him by
force and place him before the Tri-
bunal. Suppose he is on hunger
strike, as that is one of the reasons.
Even then you can bring his body
before the Tribunal. Why should he
not be brought in? 1t is possible that
the accused is some 10 or 15 miles
away in the prison from the place
where the Tribunal is sitting. You
can send a police party and bring him.
What exactly is the meaning or motive
‘behind this provision? It is stated:

“if the behaviour of the accused
in court has been such as. in the
opinion of the Special Tribunal, to
impede the course of justice.

What behaviour is that? In sessions
trials when a man is to be condemned
‘to death, he is put on he dock when
the trial is going on. What can he do?
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He may shout. Then the police are
there to stop him. This cnactment 1s
going to be in the statute book. Not
only we, but many other people will
read it. So, there must be some sense
in what we do. After all, it is this
august House which is passing the
law; s0, there must be some meaning.
I, therefore, suggest that sub-clause
(5) may be deleted, so that the normal
course of trial may take place. Of
course, X Y or Z may sit in the Tri-
bunal. But, then, at least the nomal
procedure of taking down the evi-
dence in writing and presenting the
accused in person before the Tribunal
will be there. I hope my two amend-
ments will be accepted.

Shri Hari Vishnu Kamath: Mr.
Chairman, Sir, it is rather surprising
that the hon. Minister of State for
Home Affairs toock offence at the
remark made by my hon. friend, Shri
Reddy, with regard to some judges.
Sir, you well know that even in Eng=
land, which is the home of democracy
and judicial eminence, the famous
author, Charles Dickens, has recorded
in Pickwick Papers a very interesting
court incident in the case of
Mrs. Bardell Vs. Mr, Pickwick where
he says that as soon as Sergeant Buz-
fuz, the lawyer, sat down, after finish-
ing his argument, Justice Stareleigh
woke up,

Mr. Chairman: That is only fiction.
Shri Datar: That is fiction,

Shri Hari Vishnu Kamath: It was
based on fact. Even there it has hap-
pened. If it could happen in Britain,
why can it not happen in India....
(Interruption) where democracy is in
its infancy? I hope, we are happily
progressing.

Shri Daji: 1 have heard of clerks
writing judgments for the judges.

Shri Hari Vishnu Kamath: 1 wish,
Sir, the hon, Minister of State for
Home Affairs had given us his amend-
ments in proper order. He gave us
first amendment No. 120. Now, amend-
ment No. 120 has been changed to
No. 154,



3573 Defence
Shri Datar: To 153,

Shri Hari Vishnu Kamath: To 153.
Amendment No, 121, to which you
will come later, has been changed to
No. 154 and again to No, 156. I hope,
this only shows an open mind and not
a fickle or a vacillating mind on the
part of the Government. They go on
changing them from day to day and
the Parliament Secretariat, naturally,
is very hard put to it to collate them
together and arrange them clause-
wise. It would have been easier for
us also to follow and to cut short the
time of the House in discussion.

Now, I will come to my own amend.
ments, Nos, 146 and 147. Regarding
amendment No. 146, may [ suggest
that sub-clause (1) of clause 15 is not
an appropriate one? The clause, as it
stands, is to the effect that a Special
Tribunal ecan take cognizance of
aoffences under this Act without the
accused being committed to it for
trial. I do not know where the prac-
tical difficulty in every ecase is. It
would have been better if the Gov-
ernment had listed particular offences
or particular circumstances wheie the
accused need not be brought for trial.
But as the clause stands, it will be
a blanket power for the Special Tri-
bunals not to have the accused before
them for trial at all. If it is passed
by Parliament, to that extent it is a
dangerous provision. If I am arrested
under this Act and am not brought
before the Tribunal for trial, I ean
protest. That is all that T can do.
What else can 1 do?

The Government may say, “We are
here to protect. We are here to see
that it is not abused and that it is
properly implemented.” It is not that
the hon. Minister will be present all
over India. He is not ubiquitous or a
sort of a sarvagami. He cannot be
everywhere. Officers who will imple-
ment the Act, the members of the
Tribunal and those Police officers who
arrest a person may not think it
necessary to produce any accused
before the Tribunal. Therefore this
provision is likely to be violated and
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to be abused to a considerable degree.
1 will be happy if it is deleted.

Then, 1 have got another amend-
ment, No, 147. The hon, Minister
himself has got an amendment substi-
tuting “ten years” by “five years”. It
was ‘five years’' formerly but finally it
has emerged as “five years or more".
1 do not know what exactly “exceed-
ing five years” means. I am sorry
that my own amendment has, in
writing, slightly got a bit wrongly
worded. I wanted to make it extend-
ing to five years. But I do not know
what change even the hon, Minister’s
amendment will make. It was ‘ten
years' before. Now the minimum has
been fixed at five years. That means
that the floor has been fixed but -the
ceiling has not been fixed at all.

Under the Indian Penal Code, as
you well know—] have got a copy
here—I] do not think this legal termi-
nology of “five years or more” is quite
correct. Either it is extending to
something or it is not exceeding some-
thing. This “five years or more” is
vague and badly vague. It should be
more accurate and correet. It should
be made either ‘extending to ten years’
or ‘not exceeding'.

I hope, Sir, the hon, Minister will
not engagr in a conversation with an
hon. Member when the discussion is
going on. It is not proper. It is dis-
respectful to the House. The hon,
Minister may turn round and hear.
He may have a word with him later
on. It is very bad. They have always
been doing this. It is a growing vice
on the part of the Government, They
go on conversing with hon. Members
when the debate is going on. You
should listen if you want to listen at
all. If vou want to carry it with your
brute majority, you can carry on.

Shri Datar: I am listening,

Shri Hari Vishnu Kamath: You are
not listening. This is not a true
statement at all. I will not say that
it is a false statement but it is not a
true statement. They should be more
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respectful to the House. Is this the
way to treat Parliament even in an
emergency?

Shr C. K. Bhattacharyya (Raiganj):
You are talking like a school master.

Shri Hari Vishnu Kamath: Who is
this sitting down and talking like
that? Get up and talk if you want
to talk.

Mr. Chairman, I would suggest,
thercfore, that the hon. Minister might
pay a little more attention to this
amendment of his. He might have a
second or a third substitute if he
wants to have it—we do not mind—
and change that wording. “Five
years or more” is no legal terminology
at all. It is either ‘extending to’ or
‘not exceeding’. It is very bad. The
hon, Minister has been practising
before law courts for many years. He
will know the legal terminology. It
cannot be “five years or more”. It is
entirely vague and uselessly vague.
He can change it even now. He can
consult his officers in the gallery and
see what can be done about it.

st o wo & (fazyw) : AT
wymafa oY, § =it awsif F1 AEHE
qET 3y AOE w9 & faw @ g
g

Tumafa A, WEW & UF agq a9
g F X F 727 9w a1 fv g At
I 9 | a1 gg A g & F e A
6 74 & | TAafAu g d@%ar g &
TR A §HY AT 9§ §1 @ Foar
33 fewmr @@ gAw W W TR
Fqq AN G 2 oA F g fEew
N §A0 qAAT A fF IgA qATr §
oy fR qdr 78 @nit R SR ATy
ard femT g a1 Awgr @

fhz T & 7@ A F1 A1 A
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Shri K. K. Verma (Sultanpur): Mr.
Chairman, Sir, so far as the objection
to the language of the amendment
(No, 154) is concerned, I think, the
objection is not sound. It is quite
definite. If an accused is sentenced to
a term of five years or extending five
years, where is the ambiguity?

14.14 hrs.
[Mr. DEPUTY-SPEARER in the Chair]

The amendment says:

“imprisonment for a term of five
years or more”.

It means that if he is sentenced to
less thanp five years, the other proce-
dure would apply, If the sentence is
of five years or more, there js np ambi-
guity. I do not think that the words
‘exceoeding’ or ‘extending to' would
clarify the position more. The langu-
age that has becn used is quite definite
precise and categorica] and I do not
think that it requires any improve-
ment. So far as the amendment re-
garding reccording of the entire oral
evidence is concerned, I also agree
with the amendment. It is very
necessary.

Shri S. M, Banerjee: Which num-
ber?

Shri K, K. Verma: Clause 15, sub-
clause (2). An amendment has been
proposed that the entire evidence
ought tp be recorded and not only a
memorandum. 1 am also a Jlawyer.
From my experience, 1 would also say
that there are certain Judges who-
actually are found napping during the
course of the evidence.



3577 Defence

Mr, Deputy-Speaker: 1 think the
hon. Member should close now.

An Hon, Member: Defect of the
argument,

Shri K. K. Verma: It is not the
defect in the argument. The witness
is making statement, but they are not
listening 5 him.

Mr. Deputy-Speaker: The hon. Mem-
ber has not moved any amendment.
Why should he take the time of the
House? They have taken too much
time over this,

Shri K. K. Verma: [ wanted only
to say that the amendment is quite
scund and ought to be accepted.

Shri H. N. Mukerjee (Calcuttia
Centrul): Iere is a Member of the
House and a Member of the Govern-
m>i! party who, because of the dis-
cussion that has taken place, seems to
have persuaded himself to  support
something in the amendment. That
being so

v, Deputy-Spealker: He ha, finished,

Shri II. N. Mukerjee: No, Sir. You
were pleased tp intervene and ask him
to conclude. I do not understand it
A Member of the House who belongs
to the Governmen{ party appears to
be convinced by certain arguments
which were forwarded from this gide
and .... (Interruption)

Shri K. K. Verma: The hon. Mem-
ber need not defend me. I can defend
myself.

Mr, Deputy-Speaker: The opposition
should not take advantage of such
things.

Shri K. K. Verma: Mr. Deputy-
Speaker, | wanted only to point out
that in those cases where there is no
appeal, every care should be taken to
see that justice is done to the accused.
It the ful] evidence is not before the
tribunal at the time of the arguments,
it is just possible that there may be
miscarriage of justice. It is necessary
that the full evidence should be before
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the tribunal so that they may be able
to do full justice,

Shri Datar: I have moved amend-
ment No, 153. Let my hon. friend Shri
Kamath hear what I am saying about
him.

Shri Hari Vishnu Kamath: Al
attention,

Shri Datar: This is my call atten-
tion to the hon. Member.

Shri Hari Vishnu Kamath: I said [
am al] attention.

Shri Datar: I have moved amend-
ment No. 153 according to which you
will find that the scope of this parti-
cular clause has been considerably
enlarged. We had fixed it at 10 years
or more, It has been brought down to
five years or more. My hon. friend
needlessly objected to the language of
my amendment. “Pmprisonment for
life or imprisonment for a term which
may extend to five years or more’;
this is the usual language. Let wmy
hon. friend understand. Therefore, it
has to be very clear: either five years
or more. In fact, as I pointed out,
my hon, friend, with due deference to
him, had put in something which did
not{ bring out his owp idea, because 5
years was not included in his own
amendment. Therefore, I submit, the
scope has been very much increased
so far as clause 15 is concerned.

Now, we com to the position that in
all cases where the offences are
punishable with death or imprisonment
for five years or 'more, full evidence
wil] have to be recorded. That means,
the whole scope has been enlarged.
In a smal]l number of cases it is not
necessary. Even under the ordinary
Code of Crimina] Procedure, let the
hon. Member kindly refresh his own
knowledge of the Code of Criminal
Procedure, there is such a thing as
summary procedure. In the case of
a summary proceduye all that has to
be done has been put down in this
case also, But, the Specia] Tribunal
shall cause a memorandum of the sub-
stance of what each witness deposes
to be taken down and such memoran=
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dum shal] be signed by a Member of
the Special Tribunal ang shall form
party of the record. What has been
done is not necessarily outside the
scope of the Code of Criminal Proce-
dure. Al]l hon. Members who spoke
will kindly note that this is an emer-
gency provision. Only in exceptional
cases this provision is to be resorted
to0. Under these circumstances, I fail
10 understand what my hon. friend
was speaking abowl the omission of
sub-clause (1) or sub-clause 5. There
are cases even under ordinary Code
of Crimina] Procedure where evidence
can go on in the absence of the accused
himself provided certain requirements
are complied with, Similarly also in
the case of sub-clause (5), it has been
made very clear, if in its opinion, his
absence has been brought about by
the accused himself. In these cir-
cumstances, the accused ecannot rpe-
main absent and again claim that the
whole proceedings should be held up.
It is not open under law to a person
to take advantage of his own wrong.

Shri Nambiar: Can an example be
quoted?

Mr. Deputy-Speaker:
yielding.

He is not

Shri Datar: I am pointing out that
-sp far as clauses 1 and 5 are concern-
ed, they are absolutely essential
against the background of emergency
and in substance we have got some
such provision in the normal Code of
‘«Criminal Procedure itself.

Mr, Deputy-Speaker: I will now put
amendment No, 153 to the House.

The question is:

That for the amendment proposed
‘by me, printed as No. 120 in List No.
5 of Amendments, substitute the fol-
lowing amendment,—

Page 18, line 4, for “imprisonment
- for life™ substitute—

“imprisonment for life or im-
prisonment for a term which may
extend to five years or more” (153).

The motion was adopted.
2256 (Ai)L.S—9.
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Mr. Deputy Speaker: Amendment
No. 146 is the same as amendment
No. 6. So let us now take up amend-
ment No. 6. Are you pressing it?

Shri Narendra Singh Mahida: Yes.
‘ Mr. Deputy-Speaker: The question
is:

Page 18, omit lines 1 and 2 (6).

Those in favour many kindly say
‘Aye’,

Some Hon. Members: ‘Aye’,

Mr, Deputy-Speaker: Those against
may say ‘No'.

Some Hon, Members: ‘No'.

Mr. Deputy-Speaker: The ‘Noes’
have it.

Shri Hari Vishnu
‘Ayes’ have it.

Mr, Deputy-Speaker: You want a
division?
Shri Hari Vishna Kamath: Yes.

Under the convention, there can be
no Division till 2-30.

Mr. Deputy-Speaker: We will hold
it over. I will now put amendment
No. 35 to the vote of the House.

Kamath: The

Amendment No. 35 was put and
negatived.

Mr. Deputy-Speaker: I will now
put amendment No. 81 to the vote of
the House.

Amendment No. 81 was put and
negatived.

Mr. Deputy-Speaker: Shall I put all
the rest together?

Seme Hon. Members: Yes.

Mr. Deputy-Speaker: I will now put
amendments Nos. 7, 82, 147, 36 and
83 to the vote of the House.

Amendments Nos. 7, 82, 147, 38 and
83 were put and negatived.

Mr. Deputy-Speaker: We will hold
over amendment No. 6. There is an
announcement to be made by the
Minister of Parliamentary Affairs.
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The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
Mr. Deputy-Speaker, in response to &
suggestion in the House yesterday,
the Prime Minister had promised to
supply maps showing the relevant
lines mentioned in the Chinese pro-
posal and the Indian proposal for
Cease-fire. Arrangements have been
made to place two maps in the Cen-
tral Hall today from 12.30 p.M. on-
wards. An officer of the Ministry of
External Affairs will be present in
the Central Hall to explain the rele-
vant lines. )

Shri Daji: For how many days?
Shri Satya Narayan Sinha: Two
days.

Mr. Deputy-Speaker: We will go
to clause 16. There are two amend-
ments, 84 and 85. Amendment No. i4:
not moved, Amendment No, 85 also
not moved.

Shri Daji: Amendment No. 88 is
there,

Mr. Deputy-Speaker: That is for
clause 18. We are on clauses 16 and
17.

The question is:

“That clauses 18 and 17 stand
part of the Bill”

The ‘Ayes' have it.

Shri Namblar: No one says ‘Ayes’.

Mr. Deputy-Speaker: They did say.

Shri C. K. Bhattacharyya: 1 said
‘Aye’,

Shri Rane: I said ‘Aye".

The motion was adopted.
Clauses 16 and 17 were added to the
Bill,

Clause 18—(Sent of Special
Tribunals)

Bhri Datar: I move amendment
No. 158 in the place of amendments
121 and 134:

*“That for the amendment pro-
posed by me, printed as No. 154
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in List No. 8 of Amendments,
substitute the following amend-
ment,—

Page 18,—

for lines 14 to 17, substitute—

“(b) to imprisonment for a term:
of five years or more, under this
Act or the rules made thereunder
or under sub-sgction (4) of sec-
tion 5 of the Indian Official Sec-
rets Act, 1923, as amended by
section 6 of this Act” (159)

Shri Nambiar: I move:
Page 19, line 11, gdd at the end—

“and the person sentenced shall
have a right of appeal to the High
Court within whose jurisdiction
the sentence has been passed.”
(86)

Page 19, omit lines 12 to 27. (87).

Shri Narendra Singh Mahida: I
move:

Page 19, lines 19 to 27,

omit “but save as aforesaid and
notwithstanding the provisions of
the Code, or of any other law for
the time being in force, or of
anything having the force of law
by whatsoever authority made or
done, there shall be no appeal
from any order or sentence of a
Special Tribunal, and no court
shall have authority to revise
such order or sentence, or to trans-
fer any case from a Special Tri-
bunal, or to make any order
under section 491 of the Code, to
have any jurisdiction of any kind
in respect of any proceedings of
a Special Tribunal.” (8)

Shri Daji: I move:
Page 19, for lines 12 to 27, substi-
tute—

“(2) A person sentenced by a
Special Tribunal shall have the
same right of appeal and revision
as under the Code” (88)
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Shri Hari Vishnu Kamath: I beg to
move:

That in the amendment pro-
posed by Shri B. N. Datar, printed
as No. 121 in List No, 5 of Amend-
ments, for ‘exceeding’ substitute
‘extending to'. (148)

Page 19, line 14, for ‘ten' substitute
‘ive’.  (149)

Mr. Deputy-Speaker: These amend-
ments are now before the House.

Shri Nambiar: My amendment is a
simple one. Clause 17 provides that
a special tribunal shall have all the
powers conferred by the Code on a
Court of Session exercising original
jurigdiction, that is to say, it has got
the powers of a Sessions Court. I
have suggested that clause 18 may
read as follows. The first sub-clause
may read as follows:

“A special tribunal may pass
any sentence authorised by law.”

What all appears subsequent to that
is sought to be deleted, and in its
place, the following is to be added,
namely

“and the person sentenced shall
have a right of appeal to the High
Court within whose jurisdiction
the sentence has been passed.”

The provision must be simplified in
the above manner. The reason for it
is this. This clause provides for
appeals in the case of certain types
of sentences only and not in respect
of all types of sentences. We have
discussed it already.

Now, sub-clause (2) of clause 18
reads thus:

“A  person gsentenced by a
Special Tribunal—

(a) to death or imprisonment
for life, or

(b) to imprisonment for a
term extending to ten years
under section 5 of this Act or
under sub-section (4) of section 5
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of the Indian Official Secrets Act,
1923, as amended by section 6 of
this Act.”

After the amendment of the hon.
Minister, it would mean that there
would be an appeal in respect of
sentences of five years and more
including that of death. But there is
no appeal in respect of sentences of
less than five years. That is what the
hon, Minister wants the House to
accept. My amendment is very
straightforward and clear, namely
that it wants to provide that there
should be an appeal in all cases. We
have already argued that point earlier
while we were on the earlier clauses,
that there must be another body, a
judge or some other higher authority
to sit in judgment over the question
whether what the former authority
did was right or wrong.

It may be argued that when there
is a rigorous punishment or a very
high penalty with a sentence of five
years or more, an appeal is provided
for, and we must be satisfled with
that. But a judge can give a sentence
of 4 years and 11 months, or 4 years
and ten months and so on. In such
cases there would be no appeal. What
ig it that makes him award a punish-
ment of four years or four and a half
years? Who is to decide whether the
sentence of three or four or four and
a half years which he has awarded is
proper or not? Even in an emer-
gency, to stay In jail for five years
continuously is not an easy thing. I
do not know for how long the hon,
Minister has stayed in jail. But, even
otherwise, to stay continuously for
five years in jail is not an easy thing.
Of course, if the man has committed
an offence, then there is no objection.
But what is the guarantee that the
judgment is a proper one? For, there
is nobody even to review it. 1 would
like to know what objection Govern-
ment have got to a review of the
former judgment. After all, if a tri-
bunal can sit and award punishment,
then with so much of latitude and so
much of Iliberties, and so much of
administrative mechanism in exist-
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[Shri Nambiar],

ence, [ think it should be possible for
some authority to sit in judgment
over that case. If a whole area is
threatened or comes within the firing
range immediately, or if a whole area
is going to be bombed or is being
bombed, if the wole thing is in a
confusion, as we saw in Tezpur re-
cently, then even the very constitu-
tion and the working of the tribunal
will not be possible. Then, the ques-
4ion of awarding punishment will not
be possible there. Even in Tezpur
I find from the reports that the jails
were thrown open, and the prisoners
went off. Therefore, there is no neces-
sity even to punish the man because
even the punished fellow gets out of
the jail and goes away as happened
in Tezpur recently. If civil adminis-
tration is not in existence, then the
punishment itself has no meaning. If
an administration is in existence
which can punish a man for five years
or up to five years, then that shows
that the administration is capable of
looking after the appeal also. There-
fore, an appeal can be provided for.
Therefore, I do not understand how
it can be said that because of this
emergency no appeal is possible.
Therefore, there is no valid reason on
the part of Government to provide for
no appeal merely on the ground of
emergency saying that because there
is emergency anything and everything
that is wanted cannot be done. I may
be excused if I say that this is very
autocratic in the sense that even in &
democracy certain civil liberties which
can be given should be given I do
not say that all the civil liberties
should be given. I am only pleading
for an appeal. After all, you are
punishing a man with a tribunal with
an additional district magistrate sit-
ting in judgment, and without even
giving the man an opportunity to be
present, and without his evidence
being fully recorded. When all that
ig said and done, why can you no
provide for at least an appeal? Th

iz the minimum that an accused can
expect from this Government. There-
fore, I would request the hon. Minis-
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ter to accept my amendment to the\.,
effect that whatever may be the term
of imprisonment or punishment, an
appeal may be provided for.

Mr. Deputy-Speaker: We shall take
up the further discussion of this clause
tomorrow.. Before 1 go to the next
item, let us dispose of the division on
amendment No. 6 to clause 15,

Mr. Deputy-Speaker: The question
is:
Page 18,—
omit lines 1 and 2. (6).
I think the ‘Noes’ have it.

Shri Hari Vishnu Kamath: The
‘Ayes' have it.

Mr. Deputy-Speaker: Division.
The Lok Sabha divided.

Dr. Ranen Sen (Calcutta East): My
button has gone out of order.

Shri Hari Vishnu Kamath: Mine
also.

Some Hon, Members rose—

Mr. Deputy-Speaker: Let me find
out the corrections to be made. Who
are the Members whose votes have to
be added to the ‘Ayes'? They may
please mention their division numbers.

Dr. Ranen Sen (Calcutta East):
No. 465.

Shri Krishnapal Singh (Jalesar):
No. 460.

Shri Easwara Reddy (Cuddapah):
No. 511.

Shri Sarkar Murmu (Balurghat):
No. 513,

Shrimat! Shashank Manjari (Pala-
mau): No. 499.

Shri Badrudduja
No. 486.

Shri Muzaffar Husain (Moradabad):
No. 387.

(Murshidabad):
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Shri Hari Vishnu Kamath: And
mine, No. 442,

Mr. Deputy-Speaker:
‘Noes'?

Shri L. N, Bhanja Deo (Keonjhar):
No. 376.

Shri Bhagwat Jha Azad (Bhagal-
pur): No. 2886.

Shri S. N. Chaturvedi (Firozabad):

And for
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Shri Achal Singh (Agra): No. 221.

Shrimati Satyabhama Devi (Jahana-
bad): No. 148. I have voted for
‘Ayes’, wrongly.

Shri §. T. Singh (Inner Manipur):
No. 170.

Shri  Ranjit
No. 349,

Singh  (Sangrur):

No. 228.

[Division No, 6]

Badruddujs, Shri
Banerjee, Shri S.M.
Bhattacharya, Shri Dinen
Biren Dutts, Shri

But s Singh, Shri
Chatterjee, Shri H.P.
Daji, Shri

Dasaratha Deb, Shri
Eliat, Shri Mohammad
Gupta, Shri Indrajit
Gupta, Shri K.R.
Ismail, Shri M.

Jha, Shri Yogendra
Kamath, Shri Hari Vishnu

Achal Singh, Shri

Alva, Shri A.S.

Azad, Shri Bhagwat Jha
Barupal, Shri P.L.
Basappa, Shri

Besca, Shri .
Bhakt Darshan, Shri
Bhanja Dep, Shri L.N.
Bbattacharyya, Shri C.K.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Rej Singh, Shri
Chaturvedi, Shri S.N.
Cheudhuri, Shrimati Kemala
Chettiar, Shri Ramansthan
Chuni Lal, Shri

Colsco, Dr.

Daljit Singh, Shri

Das, Shri B.K.

Datar, Shri

Desai, Shri Morarji

Deshmukh, Shri Shiveji Reao 5.

Deshpande, Shri .
Dighe, Shri

Dube, Shri Mulchand
Guha, Shri A.C.
Harvari, Shri Ansar
Jedhe, Shri

Jena, Shri

Joshi, Sbrimati Subhadra

Shri T. Ram (Sonbarsa): No. 81.

AYES

Kar, Shri Prabhat
Knya, Shri
Krishnapal Singh, Shri
Muhida, Shri
Marandi, Shri

Mare, Shri

Mukeriee Shri H.N.
Murmu, Shri Sarkar
Muzaffar Hussin, Shri
Nambiar, Shri
Pandey, Shri Sanoo
Pottakkatt, Shri
Raghaven, Shri AV,

NOES

Iyorishi, Shri J.P.
Karuthiruman, Shri
Khadilkar, Shri

Kureel, Shri B.N.

Lalit Sen, Shri
Malsichami, Shri

Manaen, Shri

Maruthish, Shri

Mathur, Shri Harish Chandrs
Mrhrotra, Shri Braj Bihari
Melkote, Dr.

Minimata, Shrimati
Mishra, Shri Bibbhut |
More, Shri K.L.
Muthiah, Shri

Naik, Shri Maheswar
Mallakoya, Shri

Niranjsn Lal, Shri
Fandey, Shri R.S5.
Pandey, Shri Vishwa Nath
Parsmasivan, Shri

Fatil, Shri D.5.

Patil, Shri M.B.

Patil, Shri S.K.

Pattabhi Raman, Shri C. R.
Puri, Shri D.D.

Rai, Shrimati Sahodrabai
Rane, Shri

PRanjit Singh, Shri

Raut, Shri Bhola

[14:368 hrs.]

Ranga, Shri N. G.
Reddy, Shri Eswara
Reddy, Shri, Narasimha
Roy, Dr. Saradish

Sen, Dr. Ranen
Shashank Manjari, Shrimati
Singh, Shri ¥Y.D.

Soy, Shri H.C.

Swamy, Shri Sivamurthi
Utiya, Shri

Vishram Prasad, Shri
Warior, Shri

Reddiar, Shri

Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Suhu, Shri Rameshwar
Samnani, Shri

Saraf, Shri Sham Lal
Sstyabhama Devi, Shrimati
Shah, Shrimati Jayaben
Shankaraiya, Shri

Sharma, Shri K.C.

Shree Narayan Das, Shri
Siddananjappa, Shei
Singh, Dr. B.N,

Singh, Shri D.N.

Singh, Shri S.T.

Sinha, Shri B.P.

Sinha, Shri Satys Narayan
Sinhs, Shrimati Tarkeshwari
Subramanyam, Shri T.
Sunder Lal, Shri

Surendra P’al Singh, Shri
Thomas, Shri A.M.
Tiwary, Shri D.N.

Tula Ram, Shri

Verma, Shri K.K.
Virbhadra Singh, Shri
Wadiwa, Shri

Wasnik, Shr! Balkrishna
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Mr. Deputy-Speaker: The result of
the division is:
*‘Ayes’ : 41
t'Noes’ : 80
The amendment is lost.
The motion was negatived.

Mr, Deputy-Speaker: The question
is:

“That clause 15, as amended,
stand part of the Bill”.

The motion was adopted.

Clause 15, as amended, was added to
the Bill

Mr. Deputy-Speaker: We now go
to Shri Prakash Vir Shastri's Motion.

14.41 hrs.

MOTION RE: PRICE OF SUGAR-
CANE

st wwrE et (faeeie)
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g 39 AT #T Qo dHT fad

" #
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< gfic fewy wwe : ot 7 iR,
oL Ffgd |

ot srermfte qrest ¢ <rfagt ¥
T F grawwEar At ¥ | I g

qFTIAT FU § |

ot g faew wo : ¥ &1 AW
@ | W e f fif oa
&gl |

g N T g wrar s Qoo fud
W @ag wregad ¥ A ae
2 | feg quadfy oo & m @
N Yy AE UFT ¥ AF ' AT
Xo wm wF¥ g 9w |
LEER-ER ¥ Lo Fra OFT A fgrgrar &
et dar e man o Afew gl ¥
forara Y TwT GaT F@T §, IR TAHT
Sfaq qew 7 faer qrar §

oareeT ¥ &Y TR & 0T "y §uy
A F Iy G E WY N
LE3Y { T I qFT AR IEE A
sl &t ag wfge< faar v a7 fw
7 fomsr ofwr #1. 9 #3re ofar
(gfera &) ~faa w7 § A Fanfed
A FT FAG a7 FLE | IAH A AT
SR FE I IFE F RN
A fFd o g AfEA feam
# feg & 9 79 & g T gl ag
wrEifg s Thr "Ewe fegad £ 41 )
I+ e fow @ gg faam ar,
g g fama &
F @ Wy ge & oA
i @ & f@adl ®1 @ #§
W gy ¥R A fae owfasi &
feat *1 oft e § @ gu gy W
F1 fF A TR R W 5@ TH A
sqaeqT F1 o A o foaas s9g w9

g 4

*Ayes: the names of two Memberscoald not be recorded.
tNoes: the names of two Memberseould not be recorded.
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Y, 39X 9F W T 1 9E, & 9y
W= @ AR o TR F ¥ dr
i g, AN TAgr g 3
I & fAg e vo T WA T R
At T JF 79 TH FY FAT FT & AG,
Y feam ¥ fgg ¥ g AR g
R ST fas wfast & fgg & ot

AfET wT I TAT OF F{AT FAR
T o wr & AR faEd W 9%
WA GG W q N F g @ § @
m s ™ ¥ fomm w o fasm
et &, o for foradr gt g,
I O 9T AT a9 g | @R
FO&Y § qftrg &7 & g g
it a ot wf ¥ 1§ aF farw meRd
¥ frazT s W g fF g
framl 9T AT HET G397, TAFT Y @1
WY 3G | fagy el & 4T¢ qTHE AT
ar i fag 97 g9 9w wf57 g1 amaa
AfFT Reve—so ¥ ot gATX W ¥
T™ ¥ W a1 fazm fAwer @1 g
AT F 2o, %o qxde 1 fFaQr @,
AT ® 97.w6Y qHe & fowadr
9, IuT WW A &.%5 - e
9 9 fage & e.¥3 qede i
R W & FA faar ST .8 4
W a® ¥ Lo WHZ & Fq ag dady
41 | afew 2w #fem & ™ & e
& wead § o) wHer § fear @, 9ER
&€.c & FHAT FAT FI TH FT AF
aq & faay ma &, s g fema e
N Faffa fFar mr &) ot fema &
R fae & g9 9T 0F &9aT 9 A
¥ A F oA fam i Ak wR
el AL ¥ W[ W G @Il 9
frame &1 FT TR B G 2—ar IAR
T O F9 qe oF AT | 9
7 faar srimr | wet ox fEad 9%
9 g 97 A9 & T@ 0 0F T
B A A9 & feEr S et W
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*gf g Ay faar s @y feam wt
TF ¥94T 919 " &7 A41F &Y e
AR T RY A TT YT I 98 R
fe & 78 awm arar 5 wre ) frat 3
oY ferad) faard @ vk o F aaR O®
WA 79 frd 74 §, 99 & gy § g
¥ g % g 7 foar B It & s
AiFE TR 3% A & e & gk
fo at ¢ TR W R WO
wiferdl a9z & T ¥ AR ;A A 0o
foat. & foag wma oo fer 1@ & 5 1
#t fasr i w1 g7y e AR O A,
IV @ & T @ T e i dm
WIS & BT TTITH $T AT T899 9T 8 |
e F fod 99 w9 4@t ¥ A@
wT A e & o gy g fae g,
39 e PR faw w1 W aq e
T ¢ To LY A7 ¥ 99 ¥ 9 A7
W 99 F F@IAT 2T P A g, 99
*F o0 wrg o R T ¢ o Yo AF
&F | 39 ¥ 9137 FR "I 9 A &
% gater e e g, 99 & fog W
g frarmr § ¢ %o WY A9 4% | g
NP %gMT TR faw & fag wma aw
fear T & ¢ %o Yo AT GH 1 TEY T
T § 99z Ok faw , 9w & fed
WA 8 ¢ g0 W& 79 48 1 ¥Y fafas &y
# Y drer qpre fad @) afew & gw At
93 & "rv9y 9fFa @ mar fF a8
&1 P el & foad arrg S famgra
H ¢ §o §3 A4 4§ &7 WA aq four §
g} 3@ &7 F oF 6 fae & faemi
e foe, 90 & fad § %o W& AW I
FTag Ay femr &1 & =g fF
A H5T S AT ST 3 EWT T
a FT 9L WEH FE BOFAT
&3 fF W d e & g oSt e
 3u & fowady fem gere &0 @ € )
g7 @Y GrEr en F 5 A9 TG FEd
fF a1 @Y T fawr sfast & a8t Fad
@i gqe of 5 § 3% & foradr ad)
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[T s me]

=T w51 ar fox Ffme 2w ohfmd
%, foiy ot fedte Y, 99 & fewmr
T Eae  fF F wor w8 fard adl
% 8% ? afew wae &1 g€y ar g9
frart & S F7 wara fFaTET 9T 9 7
9% H1T A A H F gL I AF TH
& @q 9, § awean g F afe o9 Gy
gt '@ A & gra ag fAvm fean
I A BT TH Y g w1 fAug
T AT

g A A7 # fas w9 & w7
aEar § 38 a8 fF ferm o e g
FTAT & 30 H 0F 192 9T I F7 A
S TEAT & | § 37 AT AHT 78T
2T g | forama St oF o F Ty A
2 39 § €0 %o wATE 9T & g & W
Ox GFT ¥ Yo A avar omw 3
I4 FT FOT o To ZAT 8, T Y FH
¥ w9 gATE AT A< Y & fow wr ot
Yo Fo & Fg @9 45 o &, AT 77
&9 Yo To THE AT 4, Jo0 To FIHTT
F A, {6 T F1 Ferd w1 fus
Wﬁﬁ%mﬁﬂﬁwu“oﬁo
& AT ) uF vET H A aw g3
IH FT GF FUT ¥o Fo | TH & AT A
wfafaT =@ gar & T8 Y $09 30
To W AT & | T G 7 FA oy 7Y
ATHT 390 Fo UF UFHE A F1 AT 9T
fFam g g & O T F fed
T 7 faa 9@ fF oF ows #
o 2 AT 350 WA TAT IeIA FHT A
IF =0 A 9 WX WY € &I { o
%o WTAT A | & aY UF [T BT 79T
TF UHFE HI ITA 9C THAT ¥LY To
foaemn & fg & & 00T 390 ®o TW
T @F 95 I & | ¥@ a%g & fewwr
F qiF Y FT FEA 9L A €Y, Ge
W AT & 1 W ¥ 39 & afwmnd

NOVEMBER 27, 1962

Price of Sugarcane 3594

FgTa oY Wy AT R ) 99 ofeuw & A
AT IH KT TH W9 49 7L A9, A6
miﬁu’gﬂi%ﬁm%i‘ihoﬁo%m
1 ALY WrT &, &Y /g o afiwfea @, 9w
F a=d1 & e AR FT A F9%A ,
fam 1 f& ag = awg & fad OF
@A &, a8 ¥ afmfas ¢, a® a3 zav
TE & @9, YFIH FT @9, AgFT F
ot & forar &, forr & fag AT FT O
f 917 T FT A% I wAW 79 W@ 2
am g I g1 AR f A
st gaTe 2 o faufa g @ 9w ¥
Fg T I O H F J97 FT A T
vHFEM F fad ot wm TR
T A< A AT IF T T F1 g
T |IA A FTT

o qH ¥ @ fF om e
51 &8 fagm amw @Y g a1 e
g T A G I w7 T 4
AT H FT AT mraEr @ S g
afesm &% & =T @ 9T WeaEy
WA AT @dl A7 & A A g
FTeor & | g9 ggaAr w1 At a8 §
fEm 1 o gl el & oF Ay
%7 T IAT AZY ey s e e &
foerar @ 1 ¥ wE & forg oreway Y
Fxsal AN daagegm™ &
TS G H AT R | FHO UF AT
F70T 98 ¢ fF T &7 Gdr 7 ey
sral & qeen & fordt fe &1 aeT
e g F5 qean ¢ faaar o gay
W F @dl & fod 1 A w98
¢ f5 ™ 1 g9 wpfaw S F I
fae 49 g fomer gt @q S|
&gt g & 1 7 fo awf a7 aw
W I TH A9 T & g7 HY
#1¢ fasw gft wwem A @Y 0
T & 4g A 99 § I O TH A
& w7 FE @ w7 0w AR
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Motion re:

AT A A qg A AT e @ g
g w= fr g 9@ ¥ aai ¥ 9g a1 At
3 wEfaE feam A & wE
99 FET § |

IfFT a= F A7 T =
¥ wfa 9t Serear femend st wnfed
oY foa% fF fomm #1 a9 &5 F1q0
arfosfas faet, ag 481 feaamd o
HAET AT # F 75 Fg qwar § oo
7g 9 o Sy fF fee wA MW F
F7 L0 WA AT 427 gXY § WY FTEI
§ I #T ATHe T T ANG 3§ ®o
HT qATET AT T 8, ETAIfE 98 & Fo
7 et 7€ 8, aer faeet ¥ o a8 ¢ o
3 Ao &Y fawdy 2, fov ot v a7
Wit To G A far ama, @1 Qowd
ST #7 A7 2te To gHT | IH e
%o § ¥ %o Yo Ao fdo ¥ fgHTa
g, @t fF ogm 7 w3 & owW
¥ 9 FmWd W A9g TE! §,
feamT & a9 AT t4e Te T B,
Y 30 Bo AT TF Wil & IAH HI-
wC 0T foq wifos oaa & a)-
I A & | AT AT Ay FEEA
for 7o fergeamm & AROfr #1428 9w
#t geedt & fomdl Y 99 venET
Fren safm @ 99 F g wreAl
TFAT GILT AT AMT AW W S IA-
ofq a1 g7 S &3 &7 T A
¢ og @ wfas v aw ? 4K 99
# ot TR 3 A § I CRTE
TE F IRAF AR TS 6O
LY H T ® FIC LY To Fo TTEA
FT a7 21T 7T g T A &9 LR A
o ®o 9o o Go G?QT’«WEHTFFTWT
T ) TE S9N O e
W gaTt fema FY oy feaa faerar
g7

q TR W g g T 0F W
I Fgr IEa g fe fewm & wra

AGRAHAYANA 6, 1884 (SAKA) Price of Sugarcane

3596-

a1 fagar ot dfed fv famr frame
% fag g faT T ag aeor Far
& fr g feamt & fga & & 17 &
% ¢ a8 fFaET 1 &) 5 § W
feaml # fga & a1 w=g fomg =i,
IH T F AT F AW AT G
FHE! FT AT A1 3 Fo Yo To Fo ®A
g AR e & T FT W ¢ ®o
Kcﬂo“‘logmﬂﬁni?ﬁoa’ngl
gAY a7 48 & (& o ot 7 A e
# 9T ® et g, §w fF e, w9
mfe g oo o aF feem & X &
TEdl & 09 9% 99 #T {ed W1 Tgar
2O 9 & e & 9T & fAFawT
O H I At & g st &
BT H A=l e @, €Y a9 I &
A AT & AT L | LH A W H
™ TF F AT FEA AR T 9F
FY qOUTh F TF AT qgF Fy 7
gafag it AT R, 3 swawaeY W
afrad= F7 Fa7 9rfed

zaF g o foradt & s 9T
T % g a9 f6q 91 @ €, waf, ™R
¥ forat faerg &340, t9 & st 9%
I w9 gEFT qeg fraifa #@ @
WE 99 ¥ 7 ae ofi i
F9 I F TgT FAT AQATE | WA ¥
A aa A gt AT
sty #1 & g femm ™ &Y -
ferdt Y gaTim, IEAT TET A1 g™
#T FIfTW FLMT, 99 F g A T
¥ o @ §AT o ¥ ag frae &%
qHAT § WX ag WOAT 397 A ARG
59 F1 F13 gg9AF IO & (@ 79
Hifad oF fFama 7 T #1 wEE w0
qITA F1 &M dgqq 4 fwar, gad
frmm 7 fom ag & a@ TRY
T &d w491 9E
avg feqn afe fasr & a1 &7 v fag
g o fag QT F1 TAT 0T 4T
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[ s gredt]
g T ffr o9 39 & Ig MR N
frraft T qar TAET AT AT IF F
weq aw fear ST &) 5@ atg ¥ Al
* wre g #A P aem ! foam feam
F TR 1 T F IR F FA faeg
fiear 38 1 T ITAT & IW A AR
fore & 7e g w1 &7 77 fwar 3w
&1 ot I & @ & 3w A w
AT AT FY 74T TRAGA TCHIL A
W faer 7 w9 §9 9 e AT W
& o feg o< feal § oF gat
¥ @ W AT AW &gA A W
g ghf 7 § R gatdMF araew
#, wgi X W wiaw gav § a o
| F A g wE M, A
ST &, qar ST & Ot fRar
R # maade A faw T g
fe ot o fad g @ femel & @Tg
FEAT & 3HT FC AT | IF FA F
oz W1 g & s @R 3 &
& WX 999 99 9T I FT FEA B
¥ @ F @A § | o @ & wiafon
gl F1 sTATE gETE i &g 2
= &, & arfz & glaar A )
forT o= SEA AT &1 FL AT AT & A
e et & mrfers o forma &1 T 0
Y AT A | IEH AR TAT 79 AT
2 fr 3o frama 1 o § Ta forady
gt ot 9% AR 9T IR e
foer o &\ @ TRl @1 @9 &
ur uF @rg foagr FE@Ar SR I8
arg fopadr o S | A g
Fom T g% R & A fea
. SETT AT A " 0

@0 a@ § g wEA WA §
fogam™ &3 & famd % feam
o mga ¥ & AF & @@ g |
wgt aF fFaQ &1 9w §, | I
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™ Y FEF WO AT § WK AT g
T A A @ 2 @Y Fewad wW
WY M F wA §F oA,
FAdY, W AR W ¥ forad a=dy
gt 21 oft ww qE ¥ v oaw A
fradt s @Y fea & ama A
# 5 TF ? wrowt ag o T aifgd
f& f agl i fosad F AR 9%
It gea faar s | W fRe A
ffag fF wox 71 & & 7 7T
% W X frad ffea &7 &
aq o 1 o aga 79 Fford ag grir
f& suF1 1T 7 a w9F TR FoqEq
¥ fod wdtem &t 30 wifs 9=
AT W@ F foradr & wiwd A oA
9 374w X 9 fafeaw faar
TR | G A4 g9 aF JER! WA
WTFEF FTT FY O K @A G20 |
WY g A I & fF Jremed & feam
&7 wifas wgeay &€ & 1 A A
fomar & 5 €@ qom & g9 A #n
9g9H g1 @rfed | Iar ag feafa
g =ifgd fE
qIAq wq A

wafq IEwr oA feafy g =fed
fe soere & fa swd 9w 3@ W
IEL AT @ | AfFA 4T 7W A gL
9 g9 TEFT Ig ¥ 744 ¢ fF gAR
WMy fram Ao oz feafa § f&
ag WueeE & fod §w 9w g
FTH @ qF | gATL Fham it saear @)
7 ¢ fr @ O g @ @ AR
A qHY far & 1 oK a9 fEad
& faffa €9 & & o &99 M
@ gusr W Y W gl 43

T e =g ¥ & ag A
v we g 6 @
fegmm # 3g q@ gowr wANfw
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T =fe AT @ A i T A e
wrada 2R fE o A F grawE
T 9@ | IET. gferw 6T ag gar
2 fF g a3 frame w1 st w
et famn wem fa@ w=m avar 0 afz
IHH §7 A 791 A foe a7 ey
F WA ) e fafea fear s
at feam &t ot i wfusa wagg
g § ¥ g 9w f5 Fead e
frftgaradl | asn g f5s &
Fx foray fagend | aY 5@ g A
fram & amg w=g gem

. TF WK wgA At aw
Fag g frmd & W@ o7 a1 399 7
qgr-aga faw s AT ™ ¥ W
frrat ® a1z o1 @ gt & ANfF
faw & w7 ®1 $17 ar W vy frwt
A AT S T Y ) G TwTd
8, I qeg Y TR & 79 § gfwmfaa
grm ar aE ?

5T ¥ § AR Tg AT AT
g fr g 2ot § i dar w5 av frmmt
w1 fam g &1 gaard  JEr §
ERfm s ar fFar @ gw g
afFar & fram Y #09 wo wfama
GFE F HIT 9T q9T qrE-reaq 9T
Yo wt wdt faar sram & 1 fwRfaare=
¥ fFE #Y Yo ¥ S0 wfrmaas ww
faar wmar 2, #ffaw ® feam ®
IEH I99 7 iw dw w7 33 fgEw
faar smar &

Fh aw g N g R o
T ¥ fafq ag & 5 oger o ®
TEAHT X TR & &7 ¥ Jo-Yo FAT
T TG AT | AfHT A Qo FAT
™ F faww o aman fomd fard
o} az% fagra w7 @ afeafad &
g Ao W g A TR R dw
¥e—ou FUT TAT ag fFar WX A
farar ¥ ¢ 07 | WK ED TS
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¥R ¥ & & GE fo §AF wWAT
@ T g

T TIEA AT IIHF | TAT
JARF FT WA @ § JTAT Wo
FAT g1, AFH @ X T 3%
FT T@r Ty & | Afe el Qear
¥ T AR " fawrg § & ww
FAT foo m“ﬁmé}m
%o FUT T9T T A & & fag
gefma & @ ¢ | S g & Sy
AT fare F fAY oo FT T T@T
T & IEH T 0y qede fawrd aar
forary =g +f mifeer § AR @ gEd
a1 F7 IR A wfaw g o g
ey § 5 gat 3 A1 FF W
aw & framt 1 feaet wifus gfamg
T & W F ATy, A e
# fga &1 o AR ¥ AW TN
wrEt &, ag feal & fgm &1 @
NHTT WIEIT FX W, § @wmar g
feag mem g@ Fr am@ §

gafqu ¥ TE ATET F €9
frdew & fF st mmad wrear & fear @
Ga®! WY & dFewrd A Ty FL
&7 o S ARl F9RA W AN
ofig f&d o1 ® § | oK mF a8
99 "Iy &9 9< fAaum & et &
sfafafaal 1 s g a7 frw arfesi
¥ wfafafadi 1 ot qad |y gar
1z 2 f& faw mfes ol s@C &
gfafafy dz s fAvm #T &3 § O
fFamT &Y U7 T € Ay & ) dEr
a&t gar Tifgw | T g ST &
9 & T30 AR § IEH &6 FH1C
JYHT AT WA AT TG AT g |
¥ famma & fr adwm fe et
i1 qifew IERAT WX TRET § W
grey # fauig &1
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[ swraa are]
T Wl & AT # oA sean
I F@T E AW TFT F —

“That this House takes note of
the fixation of price of sugarcane
on the basis of production of
sugar.”

15 hrs.

Mr. Deputy-Speaker: Motion ‘mov-
ed:
“That this House takes nole of

the fixation of price of sugarcane

on the basis of production of
sugar.”

There is an amendment by Shri
Bibhuti Mishra. He may move his
amendment and speak,

There is a large number of speakers.
So, I would request the hon. Members
to confine themselves to seven or eight
minutes each,

Shri Bibhuti Mishra (Motihari): 1
beg to move:

That at the end of the Motion, the
following be added, namely:—

“and resolves that the operation
of the Government order fixing
the price of sugarcane be stayed
until Government provides the
cane growers with seed, equipment
etc. for production of quality
sugarcane.”"

IS WEEY, qfed HEd A
TR w1 g fea & A & W
faah o &t fAaeifa ffam & oo
fou & A%t ggER [T AwEAr )
¥ §@F v § F 0F @M AT
AT AT ) FR A9 faw F Y
R daefar § 1 o A e iy
¥y uF ¥ feew §1 o5 w@m w1
" faerm, oF $Eed § oF 9T wAv
| w17 fqeem | g 48 € 5 ow &
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WE ¥ $g Hiw & wEa 9T fAw §
# miowl qaarT 9ear g gt
T Gt ¥ oF war ¥ ¢ A 6 e,
FE FT AT F A WA F HEA T
wifagrdr e faedr & 99 § ¢ wwan
£3 a7 G971 fosem o 9% ¢ d@ie
F sma 9T wwEfaar g faw @
foadt oF w9F €3 90 GF fodw &
g G fF oF foer § ¢ wwar @y T4
Gar e W S & O § ¢ 0
F e 9% gE M fre ¥ ¢ v
o &3 7ar Gar faeom | o6 feafa &
g TmaTfas 2 & femm goar e
TYe faer & A & AT A oA
Hifagr<r #wiT Fwafaay faqt & & [T
TR | FW F ot # wEar
g wR fod ofr aet #1 awer
grm 1 @ A oy a0 & T FY
FH9 3W TET FH g% g | 3HfAY
g faw @ @g s fF ag s
¥ SqT=T T @0 ¥ | AT 48 g
f& =1 o of@r e & § /AT T
e faret &1 AEY & T AR Aifagrd
s wwafean fa=t &1 & ST | 2
78 9F1C 97 food ofar a™ § 9t
A " 79 &9 freem | o of@ a=t
I FTAFA TTEEY § TAfA AR THEH
g T & g fea #r oY
A AW WA, FE AT G WA W FEL
s W A9 F9 Ao, 39 fmam &Y
o fr foord ofar a=n @ 1 og #gf O
faq & | WO St WO TE A9
/T L848R & Afefmdes & sare =
faffa fenr 2 swe a3 fo@ &t ot
7 fad & s g0 i@ o ae q
# % AR @9 e ofar aw
farl #1 gifa o=t ) oF feam &1
"X TR FT YT OF AT 4 A
farerm T g8 %Y oF Toar 2 A G )
W & el # & e w1 s #
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a1 TaR e & &7 war gem | W
feram ford ofr &1 ¢ s« a9 g
X FATAT AT FT I FH A | FEHC
F foradl & w9 97 ag FEAT A1 FT
fom affw femm &1 mit a5 wid
gfwr 7 & & 7 w7y A= faam &,
T =g ' famr & ek 9 w9 Ok
gfaar & & 1 @ wFR fFad A=
faaifa s a@ 7 fF@at & a9
gfqe aafa & fFar 0

T AW A agarn 9@a g fF
gaTe Tt gfee e faew § = #71
am "y wmr % Gav gfy ww fremm,
FmEr ¥ ¢ wgET we g4t fawm A
Afoar & ¢ vrr w3 v dE fasem
T gz grm fF et @y ofo
1 fram & ag efove ® soar =
¥ AT | W AT TH R GEAT 9
gt &\ Tafam amr = Sifwr .
arar Agt faem we gt g% ford ofar
& faamt 1 qvaeg g 3991 wf7 =79
Zr S "TA FT AT TEAT |

oF & §eETT § uw g feam g,
T Fg IEH! grer qav foear @
gadr sz Fw Gan faean €

oF AT F FaAEr A g fF
gt & a9 grg 3 AT 7 &4
T8 aT T ¥ 1 oF A dEwE § AR
Fadr grar & o & st & ferda
wgd & 1 77 & R fr T dewe
92 w9 F faar 3 1 ww@ g i
T Fra gad g S af ) fead
F FAL W &N § 9g g 9 dewE
&1 Z fFamt & 38 faear & &
argar § f& aewre gwey oft 2@ anfs
framal &1 W& &)
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AW K ATE! qAATAT AEAT
f& fFa=i &1 137 &7 9 78 A Frwadr
F 39T I} &1 fogra @@ W g,
gaL [ H 9% q¢ e &, wOAT A
ggz fear f& &9 ey v o
g9 F AT IAET THT A9 T A9 T8
I ACHIC B FAT & W7 SHE! Ty
F FIT IR FAG v FIAr g | IfFA
gare agi g g fram & v gr-giE
fram oo w3 & @ fEEml
FT AT OF ATY 4T AT | 7 TR fAg
e 1 A=y Ffeet &1 TR AR
form faamm &1 @aT Farfar a7 T 8,
g9 7T fReTHT OF |19 377 S i
adren ag srn fr od a@mg foead
farelt It ST 0w A@T9 FAA a7
F1 i | gL ggr FEET § —

‘ST A FIqE AT, TH AT T,
=F JT |

7% Fga X ¥ art # =fw@rd @
W & | 799 [T GUT TH F FHG
F@& 0F |19 T faan ® gud =
&7 FTA qrr AT A= T GqT FA
T T fFEET #1 oF & e faw
AE, ag 1% I a9 T8 & 1 WEw
# Fgm f& qifed Mga @F FT A
SHR AR FH A FH UF T |

AR Tgt & [ SEOw & |
ud Ug ST g9 AN &7 907 o
A fax § 9 =/H Lo, Lo W TF
&% ¥ AE frard W 9, 5T A
Qe SR ¥ WA F afwreErey
oo g% AFw fzerd 3 & 0 feeel
g amw T

#F mmawt FmeTT WA g fF
gF ¥ Froww ¥ § A fF g @
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[=: Ppfir frr]
F & | 9% g foad weey @
fawadr & | T[T & FTEE T EAN
f& a7 dn & § a1 favd ggr e
gwdr faadt & | wivw g &
Tifgn fe At FTeam ad KGR §
FAR AITATRT FT |

¥ FE q@qrr A g Ofs
Fr§ @ fram 0 A9 & Ty mar
g fFam W A & WA AT @
T o WF { THT AT 2 IW R F
THT g AT & A1 9w forad sy
T@t wrat & AfF ag feam o w A
¥ AT H AT E IHE T A T (A
ot @ | WF T F1 oF " F ey
I A AR AT FT CF Fiwa &
a9 g7 fFam & amg i< qafaa &
fear  omar & 1 gET arfew @wEE A
ag fagra war gar  dfeT & 7
AR 6 FF F FH /A K FFCFTAA
waeqT ¥ @6 A% 3 | WL T TH@R
g O § @ K IR qqETT ATRAT
g fs fom Sad & &% aw fremm
agi qg A A AH IA bAEQA T wOAT
AT & e Wl fR 9 w=ar Iw
faa &t & | wF WA faw ar=l
o feat & @ @nd 1 @1 Iwd
o wwErd gei o fae e IEw
FTC qFEAT FGT | g@iAQ F e
g f& g g W arfes wew
& fr frael & @3 qifes &, @
9TEE e $7F & 9§ i i
w11

ot wTW qreaw (THET) - SuTeRE
T, § W T ¥ andd ¥ @wn
g E | @ AT A fagy e A
m% ¥ aw ¥ fawfoer & art ¥ agw
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.w“ﬁ,

A & wfwg
IAT W ;!ri ¥ %% A<
mmlﬁqﬁm , TR
ﬂt%qftmﬁmrr&%mﬁﬁi
feaml  aga a@ qEw d9 §F 0f
W FOI FH a9 # fow aerd @
@ fF ™ Fram @ vd ww fEr
ST | gATO IO WM AT HETEH! X
ST fagre 1 w¥vaet ¥ weaE o 9w
f&d | & wemEr fogE TEr 99
Wi & I g gE A aw
o & | A A fandY o & S A,
¥r 9 a9 & fag @ra 5N wEeE ¥
flaafFm e M & am ag A Y
98 aNTH AR F AT G ORI
ferad F gy R AR FTIHAF T
farar o | afF 39 wwm & 7@ Aar
fe a4 = = F sz & ?
TTATT FT0 3T F a1 {1 IFIA 79T
AT 7 AT AT qg g A
framl & & ¥ 7 fEad & A9
ﬂﬁuﬁfmﬂwguwmmg
f& a7 =9d 2 ¥ mEmEE Gw™
*1 wgroeT &1 91 weq i fear &
Mg aa EfFgnaa i
Wi AT A9 &1 9T AN 3,
ag gvETe F TR wr oAnE ferad
T qifest & QU Al gW arar
g

o framl 1 oF A s
AT & WY TH &7 &dT & serar galr
s daE T & foaw f5 feam
ST AT ST AT HET FFS )
fas &7 & fowey ff 9w ag
WA WY W A WS HT
AT g | WY feam ® M & amr
WA & ATAT IHIT F FIF qOAC W
a1 @@ ¥ faak fF Foeey a8 9 W
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A@I A e AT a7 W
fF a7 HAT AR THY fFal W aTE
W&q ®7 & &4 v A1fgq w@if® gATL
2 %t O fram §r g o wax framt
&r aeAr fieedt @ s Ew & 9w
g{& ®F affa &7 gl & ar Sy
o 9T XHET T AT I OAY
o4 syaeqT 97T 937 | 3Afdq fag ¥
FIA 7 AR IHAT T F 47 F
Hqeq ¥ Ara-ad odY A woAer wifzg
famdr feaml &1 39797 7 8 1 379
IS FRq & Afoa W A

faget 3% &fcw sfrmT 1 FoR
=T w31 14 1 Efcw wfama s
fasrar Tar A1 99 F§ 9 A1H W H
g "€ famr v f& ™ &1 SearEw
HET 7T §, TAT TAEQAT A @Al
feaar ggar & @ F12feE FHraT €
feqe % fors 7Y & 1 gz Efcw wfama
Fr foglé & fratga A Fgrmar g —
“Nor we are called upon to
determine a fair price for sugar-

cane on the basis of their cost of
production.”

I F g ot T8 Fgr @ v oAg ww
I #7 qar 47 FF Iorge 9 w9
Garart 9T & feaar g3ar § 1 qafag
¥ g ® ¢ fF 9o qgiew Toer
oz ARG FHTT F g7 + A aE
TH 919 %7 39 F 9 #7090 F7T
g7 77 qTAT & AR AR Tg F A ¥
T FL | WOUT THT qT AT gEAT @ ar
arfat @ 97 el § s 9%
N TR FTIW TG FaT TR 9T A
L A ¥ feamt &1 a3 TR
e

a7 s gart amdr st yETEAIR
QI ¥ W FY q@mErT T A G
w0 ¥ frawr &< q3ar 8, @R ¥ SR
&t & ww, faaré qgh, @ d@gn
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o YaT wgir ¢ foamer & At
g ¢ v anfalr @ ox feamt &1
98 T 931 FA A faar @+ v
9T UF IqF AHET ITFT AR @Y
FT 9% @ § 1 feaEt £ o grea
D EEHRITH T F AFHAGH
¥ firey sra ar 9 Y ganfaar §iK
L4 ol

a9 ¥ AR94 F1 A48 & 5 74
wgreg ¥ fagdAt gwr AF ®woAT w9
% wgr fr gw frami & fga & feadr
Y arferay a7 @ & | &fF T 7 37 Ay
qAATT =g § WX dar 5w oars
7 qaemmn v & fFam =g TET
qar Fxar & W gEw fRaT @vw
THT 931 F@T & IT AL FT OF
|19 437 JAT AT ML A fAEr FT
sTzq f6FT £ Tad 9 39§ oqEy
FATS &1 719 ag ¢ & fowadr & gy
ag fage a9 & 9, § AN & wraw
q3 &Y A, 9 9T #7 §5T & FHIT
gl & qrEr 0 w4 feaer
srsgT AT AT g afEw mw ¥ T
fager w, & wgA A fowadr § 99
F g o § 57 a3 &1 F qumar
g f+ a8 @31 wramge Aamer @ "2
T &1 gL F1 fEael 71 fgg s §
WA §C a9 FI@T AAgq | g AIAY
ama & W Far fe mit areEr oA
Wt #gr fe g uF Oy arw gt £
feam @Y g9 a1 a1 € i faawr
®T7 TF THT T I &Y 797 9T v
grit 1 s ST ®T AW 30§94 4T
Yo ¥IF A9 g At N &1 IW € §9F
79 g1 sfgd AT g 3§ §9d AA
AT AT FAY FHIT 9T 7 AT AT
1fgd | WA TR FT W R §7F AT QY
T o fasr At & garHr @ar g

w7 9g fradr & wra o I W
¥ gw a7 g 9 § @ feadr a
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[ 77 qam2a]
F AT ¥ F9 N & | A9vET § #9
grn, fearae § ot &7 ot | SE
¥ Fg g0, w7 f gni s fev
T & gAY q@ard W7 omhd ¥
for st W@, @1 w1 § fean
T E i ! o3 fRaml # ga
T oft 7 fow T fomar 5 9w
Gar w7 ¥ 1 zafwd gm0 &1 @A
aifed fs T 1 9 w7 g9 AW FA
& a1 37 ary A Y 2@ R oTowEe
TH FT AT TT FIT AAT g qTA AL
w71 fgama =g

oia qfE qoF dve-area feafa &
T TEr & gAfew gy A1 o aw
g1 wmar g #7 dar fF A g
At faqfa fam & wefsdz & #ar mar
§ TTETT T AR FT AEH fHFT FA
1 ure7 feesge 39 97 a% oofma
wE TA 99 4% fF oA ™%
FTEAFTA FT AAEAF GIAIE I
T FC 3| | I9 IF I AEATEE
gfaad 72 & & a7 7% 7€ fwadr
F |TIIT 9T TH FT FHF T AFT AE |
F AT wA S ¥ Fg fE 3T dwe-
Fram fegfs ¥ ag o&r feafs aemw
F&%, fagd gart T F Framt #$1—
fasiasz qff I 927 ¥ gt A7,
st & wams Tt d——sdar
FBHT 92 | IF |IA § & OF AT
meey A qff IO w2w 1 w Fv f=a
gqfeaq frar a1 1 F faa F<ar "ga
g 7 qdf ST 53w, M@y, w@far,
7 gam faw @@ ¥ @l @A
T & A 9w T ¥ ar @ 0F
wereT &1 gafed g §9) T €F
weara #1 a7 a6 & faqg wafa s d,
w7 g% f& fer & Efcw Fvmw #v 7
fazrgr smd T @ at & sfafafadi
F frarcfafmg st F A gg a &
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QO 7 § q(F FIFTH FT IATEA-
wey fauifea 7 &7 faar I

Shri Shivaji Rao S. Deshmukh (Par-
bhani): Sir, I welcome the motion
moved by Shri Prakash Vir Shastri.
I come from a State which has got the
largest number of cooperative sugar
factories and the cost of sugarcane and
sugar adversely affects an average
cultivator in Maharashtra more than
it affects Punjab, U.P. or Gujarat,
because in Punjab, U.P. and Gujarat,
the cultivator can cultivate cash
crops which match sugarcane in profits
or which give even more profits.
But in Maharashtra, the pattern of
cultivation is such that if the culti-
vators switch over from the pattern
of sugarcane cultivation to any other
pattern of cash crop, it is certain to
affect adversely the interests of the
cultivators and this switch-over can
be damaging also. So, the question of
sugarcane price fixation is most vital
for Maharashtra,

As pointed out by Shri Prakash Vir
Shastri, it is really strange that
whereas the price of dry wood in this
country is about Rs 38 per maund,
sugarcane should fetch Rs. 1'62 per
maund. In the 1859 season, I have
seen several cultivators whose cane
could not be sold at the factory site
converted it into raw sugar or gur
and the cost of gur per maund was
such that the total cost recovered by
them did not even exceed the cost of
fencing which the cultivators had to
incur to cultivate the sugarcane,

The majority of cultivators in
Marathwada depend on well irriga-
tion, which is by any standarq the
costHest form of irrigation for any
cultivator, When a cultivator culti-
vates about 10 acres of sugarcane
with two wells, he has to incur ex-
penses which amount to ten times the
sugarcane cost which he gets if it is
converted into gur, as the gur prices
were the lowest in 1958-80. It can be
easily imagined as to what would be



3611 Motion re:

the fate of the cultivator. The price
of sugarcane has been linked with the
percentage of sugar in a way which is
not ordinarily explainable,

When the minimum price of sugar-
cane rose from Rs. 1-7-0 to Rs. 1-10-0
per maund, there was a record increase
in the areas under sugarcane cultiva-
tion. There was a record increase of
5.9 lakh acres and the production
was something like 2.9 million tons of
sugar. It was claimed that there has
been a phenomenal rise in sugarcane
cultivation and sugar production
because the minimum price of sugar-
cane was increased from Rs, 1-7-0 to
Rs, 1-10-0. But when the minimum
price remains at Rs. 1-10-0 in the
current year, Government fails to
explain why there has been a fall in
the total sugar production from 2.9
million tons in 1959-60 to 2.66 million
tons. The only explanation is the
strange phenomenon linking the price
of sugarcane with the percentage of
SUgar recovery,

The Minister of Food and Agricul-
tare (Shri S. K. Patil): It has not yet
been linked.

Shri Shivaji Rao S. Deshmukh: The
moment Government published its
plan to link the cost to the irreduci-
ble minimum of Rs. 1.62 or something
like that, it resulted in a net fall in
production from 2.9 million tons to
2.66 million tons. I think any Gov-
ernment should learn the lessons
which are very evident and crystal
clear,

In Maharashtra, we have got nearly
12 per cent recovery of sugar. QOne
Maharashtrian industrialist, Mr. Daha-
nookar, has got as much as 15 per cent
of sugar yield. A man who has got 13
per cent yield, which is the maximum,
gets Rs, 2 or Rs. 2.25 per maund of
sugarcane, To achieve this yield of
15 per cent, as compared to the all-
India average of 9.8 per cent, he has
to invest at least ten times the increase
in cost which he gets. So, the only
thing that Government should look

2256 (Ai)LS—4.
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into is that the cost of sugarcane and
sugar should be remunerative to the
cultivator. Ewen if it is not remunera-
tive, at least he should be able to
make good the losses which he incurs.
The cost of irrigation in Maharashtra
is anywhere between Rs, 40 and Rs. 140
per acre, whereas it is only Rs. 14 in
U.P. The cost of irrigation, the cost
of fertilisers, the cost of transport, etc.
are all to be taken into consideration.

The formula of sharing the profits
out of sugarcane yield has not been
satisfactorily worked out to the benefit
of the cultivator, On the one hand
Government wants to stay the pro-
gramme for sharing profits of sugar
industry and on the other, wants to
link price of sugarcane with the re=
covery. This is not ordinarily ex-
plainable.

ot o fag (d) : SUTERE
TRy, ¥ I IAH ¥ orar g, S
fegeam & @2 ¥ SamRT MAY q7T FTET
& | AT g@T @AY Y aF gy
fagwal #1799 T2 9% § | g AT
¥ gzt fasra oz & fF 919 gw 29 W,
#ra @ W F ®raS 9 9T I
¥ FT 9T &, A Fog 3ES fF ogw Ay
gy firer, waAHzE, @araEr #@ye 33-
T 89 ¥ 2 AM, IR qH 07 FIE
¥ &) A= ¥ ggw A gATLr g% e
za &1 st wnfga——fewrar fae-mfas
%, g # fear T &7 99

TLFTL ' A ¥ Fgr avar g o
foFadt & FTLTH FT AT &I AT
Fa7 faer Arfas gw &1 fraadt & agr
M 2 gFar g ? gEr 739 § 4 A
am =Y 7 4 fF fergearT @ AT
geFrR #t fzg o ary EFEY 7 o
FUT TG 33T FIAT § | AT AMIHT
TEHZ Y ATEE F 9 FF FT FaAr
TEY ThW T /AT § WK TATHE FY
299 78 a1 & AT W aF TaAAe
fora & fdt ot groa § ag &9 aqa
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[sfr aemrer fag)
AET FC GH! §, T G WAUG FIIARIC
¥ gz geie Fdt & o ag 99 faw-
wifes & fFad & q¥ aw & &9 5
fra-ufas 9o ) fedad & g Tw
T M

gafag  “fEad’ aws & g
FTATH FT F 19 3 E9T A FI A1 |
qrgq F1 foFa<r & a9 faw 63 7
Rawa a1 18 & fF ga #71 fae-aifees
& AT 9 98 frar T s
g fam-aifas #7174t 9T fomar @
gnm 1 gEfed TR FY FAg FH § w9
X T A9 gWT arfed |

59§ Zo qio W H a1, aY TG
i%qs‘tﬁmaﬁw’ta‘nagi%am
¢R WA WA FT 9T TF @M FC FAT
9T | IEF! AGT FI FAF TGAHE A
AT 91 WX 99 9 TaHHE & EaEd
G | 99 9g HHET qg 9T T &
T H AT, @1 AN IW A FVIFA
femrmar AR ¢ w9F 3 A WA &
I ¢ XY 9 W WA FT W qA
ferar v

¥ 7g frags 7 "t g fF
0 AW Fr fawwa &7 Gwsr 9@ )
o9 W W fRH-Ud HEAd ¢ & 4w
Gz w7 &, @ W AT TN FT QO A
foamr Tifed | 9t WA @ A
912, a1 98 T qwE Fr & fA ¥ gw
w1 g4 ¢ | fage faai 99 == |/
% fegd 9T Tgq I« @ 91, av §9
wgr a1 & @@ w9 F ag arfaa 1
faar & fF 99 & feer-fommr &1 qEw
siet fegea@ o adt & W moAr
sfor s afrarsr agrgdr & SR
g™ ¥ T@ A9 #Y FW 7 faar @,
fag® a1 & g Fwar swar o1 fF g
g T8 Y war & 1 fugw  gwx AX
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Wt wgr 91 fF s Y 0f@o Fo qifed
&g H Tw 3w o1 fewy grar s ag
gt fewy fufrezs @9, @ &7 #r

‘ggqu feA A @A gEAr | o9&

T FE @€ wyOw gw fea g ar
TH OFT g2 GlET a7 §ge #9 &d
TG & wFar & ) fFEm wrer gE
UF T W9 Fed § 5w feam
F o9 §, =y e ¥ gk &, feaw
¥ gwearg & @0 T w9 feaw
® IAF T FT I wra @AW
feam far w9 g7 @ oF
wAr GET wTEr @, GAreard war @
IaF! At IEEr Im w1 Ifaw gew
T A ArgEd o o faw
wrfas & 3 w<refa g oa §, wear
AT F FAT 9% § WX wAR g A
@ ¢\ faer mifes 1 o e #A¥
w2t 8, s @y faw afas
qQIT 9 9T AT g, I9 # fowmT a1 0w
31 feear g =ifgg =it 3@ feem
et freer ifeg

JUTETE wEIZY, gHI W H o
wredY fFaw § AR A9 wrady foa
uifas st Ia% fogdare 1 =9 A9
e FT Y ¥OAT § ITFT s TWHE
frarT &1 faa=m fgg w7 g @z
fom wifas & 9v & v Tfed o
/fw g Sea1 fgmme ar g | § oY
TH FT FTEX FLA ATAT UF GYT AT FT5T
FIXE | 7 qF TLFTCFT aTH § AT
famar 8, 7 @z faeet @, 7 9= &7
faomm frmr oA 2 1 TR Y AW § AR
T TF L A% A 997 92497 &, WqF
&= # M F A TR AE FTE
%’ma‘rg,agrqg?ﬂ Yo-Yc g3
% @3 @AT 9TAT &, 0T AT FI Far
qERT |TAT & | 7T W, AL AW, W
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A7 qarg @9 € 3% A% 97 A &
A §3 99 99 IR ¥o-¥5 ¥
g2 AT 9gaT & | Afe g avw faeit
&1 eqT &Y A8 Srar g | oAy fedy 2
Fagrgar g fomsrnmra=r grar g
3 7% 97 5370 @ & W agF T aw
IAHT SAATE FLAT TIAT E | THT A Y
g/ SXF W HqIYHT &qF F1A[0 A0fRq |

UTEAW WA, ¥ wwwAr g
WX G AT 978 Al USeH I A9
T FAS FT TFd § | AfFT AT a6
I gwedl ww & W faw wifawt A
TH TATET §, TET WIAH T € | B
wita &, fawr arfers FaeatT § 1 gaTd
g ag & e gk a dar 7@ dran
¢ fF g9 uuA A1 $ T 2 EF, TR
qrE da1 72 T & fF wow Jgwi @
G HET F q9, I [FamEl FT @91
T qF A IR B afuE e
qzar g, afew fre mfasl a7 ag g=
& fF oF faer & e & F = A e
g W 97 G & AfF a@ w1 99w
1§ o A oA @ ) w faded @
f& g Tt & ww wegd ¥ Wi
guedl wwa &, feael & wfa gaedt
Ty & @1 fFAml e @A
arfed, fFamT &1 g g9t w0
aTh ATHI  SIET &4 AT ATleh |
o faer wifers €, § 3T woay 27 fa=
¥ Far 9% & fF oA W sarar g
T T IFT TG & AG & | A AH
¢ 98 femmal &1 ST Sfed A W
frari #1 adl faar s @ ot fegea
¥ w92 & fad Sasr W g
aifed, fegeam ) i & 47 390
I fear S wifeg@ | wae faw
wifadl 1 T TG 7 fEEdeEr A
T @ faay srar nfed

7 ¥ wfafrer & ag i wem SR
g 5 g faw miwsi & aar 33 §
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afew 97 fodl & ew el &1 oF
FEH Wt A TS @ aEr g L #
THFATAYL F THICH 7T 247, A Aw@h
Frgead e g fa s Pam s dar A
aq qgF Fh A g AT A & -
fraz & g € AR 7§ HiEEme
g @ AR T & asfafse & Al
9T @ TET @ | SHE gaTd FEET
gt &, T g 2 & Sfew gwET A
gast 7 faa v gt & sor & o &
gafed ag o ¢ 6 a9 5 Foa s
g T W F9 ¥ FH IR HAT
A B AT F A I T AEER
fread St % 799 & 519 3o TG A9 SHT
fasreft off 7@ AT FT ST WF AT
g feur s a1 &ffw o 99 3
T Yo TOX A7 AT fawelt & a1 F1E
T A9 ALl AT & fF o g e Qr
¥q F1 W9 7 fean s g o 1w
F qeATs F7 "G &, F gen § 5w
T 9 fF |9 & = foan 9, 9@t
§ oA qoArs A 9w, W@t A e
wer ¢, 9wl & faa mfes ar s
FBIA FT SAATH T, q87 & TA A9
I M wwr g ag & § faer A
WRE, A TEaE A A faq E A A
geRT HEY ¥ faw < & | S Y g
18 ¢ fr o daex fod 4 § o
a7 T framn fme F T ad 7 )

o § H AT & wgar JEar g fF
SIET aF TH K HATE FT HI9 §, AR
Gt # ¥ fae mfast 7 foar o
ST g9 FT 9 ¥ F7 &1 §IG A9 FT AT
faar @ |
Shri D, D, Purj (Kaithal): Mr.
Deputy-Speaker, Sir, in the very
short time at my disposal I shall not
attempt to address myself as to what
the level of cane prices should be,
whether it should be Rs. 15 or

Rs. 1.10 or it should be Rs. 2. All
that we are concerned with, so far
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[Shri D. D. Puri]

as this discussion is concerned, is whe-

ther that price of cane should be irres-

pective of the quantity of sugar that

the cane yields, that there should be

a link between the price of cane and
’ sugar content.

Now, the first criticism of the new
scheme that has been made is that
with the application of the new scheme
of things the price of cane in nearby
factories, factories five or six miles
from each other, is likely to vary. I
would respectfully submit that practi-
cally in every agricultural commodity
that position ig exactly the same.
Take wheat or cotton. If the quality of
wheat varies from one field to the
other, they fetch different prices.
Take any agricultural commodity or
non-agricultural commodity. There is
no question of the entire produce of an
arca within 10 or 15 miles fetching the
same price. It will have to depend
upon the quality of the stuff. And,
better qualities of sugarcane, like
better quality of wheat, better quality
of cotton and other things, should
fetch a better price.

My hon. friend from Maharashtra
took very serious objection to cane
yielding 15 per cent being paid for at
only Rs. 2. That is exactly the basis
of the scheme, that ‘cane yielding 8
per cent sugar and cane yielding 10
per cent sugar shall attract different
prices. That is exactly what the
scheme seeks to rectify. It seeks to
rectify the existing stale of affairs,

The second criticism that has beem
levelled against this schemg is that
the incentive given Lo growers is col-
lective and that an individual grower
does not get cnough encouragement
as compared to another grower. The
criticism is that if ono grower is pro-
gressive his individual incentive should
be recognised. I would respectfully
submit that this scheme is a first step,
a long step and a step in the right
direction.
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15.30 hrs.
[Sumi MurcHanp Duse in the Chair.]

I do not say that the scheme is the
last word on the subject. We have
moved forward. The state of affairs
hitherto was, whether the recovery
was 8 per cent, as in the case of Pun-
jab, or it was 10 per cent, 10.5 per cent
or 11 per cent, all that cane was sold
at the same price. The first step that
has been taken is, we shall work out
recovery factory by factory and then
reward the grower in an area attach-
ed to a factory where the sugarcane
content is higher.

They have not gone to the tull ex-
tent in this direction. They have still
fixed a minimum price of cane; i.e.
Rs. 1.50 nP, no matter how low the
recovery may be. That minimum
price has to be paid in any case. I
will not go into that question of the
minimum price. But to say that either
we should introduce a scheme only
after the scheme for individual grow-
ers ig recognised or we should do
nothing at all is, I think, a counsel of
perfection leading to a counsel of
despair. All that I am saying is, this
is a first step taken in the right direc-
tion.

My hon. friend Shri Bibhuti Mishra
quoted the saying: ‘“andher mnagar
chaupat raja”. He said that is the
state of affairs today where cane prices
are concerned, that the best cane and
the worst cane in this andher nagari
fetch the same price. That is exactly
what the scheme geeks to rectify.
That is exactly the intention of thia
scheme.

Shri Bishwanath Roy (Deoria):
What about the best managed factory
and the worst managed factory?

Shri D. D. Puri: The difference in
factory efficicncy is not a great geal
If you take the case of a best marmged
factory and a worst managed factory,
the difference will be very very
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gmall because of the retention of the
price. The worst managed {factory
makeg lower profits. Even the Tariff
Commission does ont guarantee every
factory a minimum profit. If a fac-
tory is badly managed it will make a
lesser profit.

Then, we were told that recovery
only for the best part of the scason
should be taken into account. This
argument is not correct. The boot is
on the other Jeg. The Government is
already leaving out some unremune-
rative parts of the season in so far as
calculation of cane price is concerned.
It is known all over that earlier in
the season, in the months of Novem-
ber, and late in the season, in the
month of April, the recovery goes
down. Government proposes to leave
that part of the season out. That is
the complaint of the industry, because
in November, Apri] and May when the
factory is run only with a view to
benefit the growers, that part of the
season is left out. It isclearthatthe
recovery is low and it is unremunera-
tive. The industry runs into loss, But
this the factory recognises, that good
must be taken with the bad, and there-
fore to benefit the grower they do not
want to leave the cane standing. So the
factory runs during the unremunera-
tive part of the season also. That also
should be taken into account when
you fix the prices.

Shri Shivaji Rao S. Deshmukh: All
that I said was, where the yield is
15 per cent, nearly double, the increase
crease is only eight annas,

Shri D, D, Puri: I do not want to go
into those calculations. If I am given
the time I can go into that. We are
concerned only with acceptance of the
principle whether cane price should
be flat or linked with recovery. This
is exactly what the scheme seeks to
do. Hitherto, in Northern India, leave
alone Maharashtra, even if there was
a factory which was to get 15 per cent
recovery, it will still be, under the old
system, asked to pay at the rate of
Rs. 1'62 nP., the same price which a
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factory getting 8 per cent would pay.
That is exactly what the proposal
seeks to rectify.

I would respectfully state, very
briefly, that the basic fact of life as
far as sugar industry is concerned is
this. When cane is sold, it is the
sugar in the cane that is paid for; the
rest is completely trash, literally and
metaphorically. Therefore, any price
of cane which ignores the sugar con-
tent thereof is wholly unscientific and
arbitrary.

Then 1 would like to refer to ano-
ther aspect. Shri Prakash Vir Shastri
hag, in his admirable speech, mention-
ed Indonesia, Mexico and other parts
of the world and made out a case that
the percentage of sugar price that the
grower gets there is higher than in
India. Let me correct that impression,
No. 1, the sugar industry in India bears
the highest tax that any sugar indus-
try bears in any part of the world
outside the Communist block. If you
leave the taxes out of account, both
the cess and the excise duty—leave it
out of account there and leave it out
of account here—I dare say that the
percentage of price that is paid to the
cane grower in India is higher than in
Indonesia, Mexico or any other coun-
try in the world. I make bold to say
that taking into account the recovery
of sugar, taking into account the
sugar-content of the cane, the price of
cane paid in India is one of the high-
est in the world, rather it is the high-
est in the world, leaving out Pakistan
perhaps. If we take the taxes into
account, the position continues to be
the same,

I will brieffy refer to another point.
Shri Prakash Vir Shastri stated that
short-weighment of cane might create
difficulties so far as the determination
of the recovery etc. are concerned.
Arithmetically, it a factory short-
weighs the cane, then the recovery of
the factory will go up to a certain
extent. Then, sugar is much under the
closer scrutiny of the excise staff than
cane can be. For 24 hours of the day
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the staff is there. It is under much
closer scrutiny than the weighment of
the cane. Therefore, to a certain ex-
tent, the linking of the recovery to
the cane price acts as a corrective to
a temptation that the factory might
have to wrongly weigh cane,

I will briefly state that over the
years, over the last thirty years, cane
price has been moved up and pushed
up on an entirely unscientific ad hoe
basis. Sometimes, the Government of
India made an assessment and thought
Rs. 1.5 was a fair price for cane. Then
they moved it to Rs. 2. Then they
brought it down to Rs. 1]|10|-. Rs.
1|7|- ete. There was no scientific basis
for it at all. It always moved in isola-
tion. I respectfully submit that this
is the first time that a scientific out-
look is being brought to bear on the
problem and the grower is being made
quality-conscious. This is the first
attempt. I would congratulate the
Government of India and the Food
Minister for introducing it, for bring-
ing a more scientific outlook to the
problem. While I say so, I am not
addressing myself as to what the price
of cane should be, whether it should
be Rs. 2 a maund or Rs. 1{10/- a maund.
That is a separate subject. All that I
am saying is that the only scientifie
and correct way of determining the
price of cane ig to link it up with re-
covery.

st fwm waR (e ) s vl
WEIEA, § AT F  ANE HY 39 FI A
T TFC F ARG g0 ) By a1 38
St ¥ gATt @rg WK B AR o 8
JEF TH FT T { To o€ Fo Go F FFT
R Fo 23 do Jo aF g HIT ogF ¥ AR
Ffw #Ar wq §, waiq fawe, @ ¢
§o Yo To o ¥ AFT { To L& Ao Fo
g FI@IE@H ¢ %o
we Fofo & § Fo &R Ao Fo &, Wi
H 2 To Yo doFod { Fo &3 Fo Go
TF, WET H § To Yo Ao Fo ¥ ? ®o
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cf Ao Go aF, Zo Mo #F ¢ Fo Yo To
§o & 1 ®o WY To o TF I GH ¥
2 Fo Yo Ao Go Aw & | ALY @Ww ¥
& wman fF fage # frama 3 Wk ge
GYo & fFam & 7 Tt FT & fF |y
43 w7 frey & W% T & feam
Y samar e &

TH o S g AR gar §
ag ug fF oF faw & @l faw & g
fod & fawr #r & 1 & a= foor &
fefegae tfimee wfear @@ 97 ¢
FreeTe WX e § fas d de ww
g ¢ | 39X ) fai § ™ frae
% %o §3 To Fo AT T ¥ AT A=t &
% To Y Fo To ¥ | ATe2TIH AT Tt F
$ o Go FT HF § | W T AT T
N o areewiv A =it & o feam
At gF ot fF oF ofn & g ofan
¥ ¥ I TAT F T A | TF A
e 5 1 aw H fw &
TR § ®7 TF &, T (A 7
1 9 720 &Y gwAT | UF ST 9%
TAT T T TF fF919 F7 ¢ To €3 Fo
Fo fir w1 gaY AW A1 L To vy
Fo o faw oY faer #7 AA=Q §F #1%
¢ | 0T 9 F o ag HAmw
X FT @1 & | T < ¥ W "}
G a1 faadt ot darer e A feg-
aa A § I el & od@de &
W HE § | ATy YRW L.y 9
R fawear 2, fagre f e w3 ade
frert 2, wereg ¥ 91,9y e
T fAedt & 1) UEE A &R0 T,
CEICEE | ?-quﬁ?ﬂﬁ'{o qte H
€. %o qede fadady & 0

T ATT AT F A9 F1 g6 A
Ffadl ¥ XX A g arIy
URF F G FT 0FIRAT 9033
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q@e T g edde 7 93.5%
qawE, New # 20,97 T gar
g i fefadts ¥ 9.8y @z
gar g

A ol At g A Fwg &
feam wma 9@ @ g8 wAfaa g
frmag 1 A9 @ERA F FC
HT AT AT | HA AT GH H QHGFAT
9T & @F] T 3 § A1 AN gg qaWr
afsd fF ag &g a% gaETa )
W, ¥ gedr avg &@dr &9r § "}
o5 fFeq & T #7 Gt F@v § W}
gl I qmr @ g @1 § o
2 To £3 To o I3 HIT AL A &
qF uF foar o @ a8 & T S
@ R #0 A & A ag f Fae
& 9@ q T I A TEE WFAA
Y Y TFaT §, ¥ aF X AOAT GAY
FI AP TFAE ! FEARF O @
fas & qm F17 Q& wRfE g o R
BT AT WX g qwEr Fr e
FT 9% fF 39 § @7 7T FT @ T
g AR I ¥ 3o qa@ee & ? dm
¥ age 97 T & s, foaa #
RN T@EES  FH g g ar 94
AwEE F T @A ! FEE AT
fag @ ? foT aogdl F Fae Rt
TR F RS F qT@eeS § w7 a7
wmmaﬁaﬁqeﬁ%ta’?#mﬁa}aﬁ
& : o Mo wee Y oY FuE B
98 ¥ fage # ¢.13 q@ir @R
frerct &, =iy 2T § 20 18 TR,
TG A §3.¥3 9@, WL F
1. 8¥ 9T¥E, #EE § 5. 3% T@E
QR freedr & 1 @ a@ & @@
FUEIHIo Ho V¥ F AT F €. 49
q@=, AT H . v R WY AR
Fem@e fiaadi g | @ a®@ &
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3T g3q ¥ T B I X N &F
g | s gAR wAraa 7 far & fw fow
# ¢.s @ fad et 39 #
? %o §3 Ao Fo frAm | T fFadr
¢ q ayht @ w3 At ve ¥ e
¥ L0 Ao Fo FZaT T ™I | AfFA SRA
9 AT T F FEL FY qOATS GO g
9T ¢ Fo IsAoFo ITH ERM | TH H
7 # mEd g e ¥ g oA
&Y 2w wn 5 frw & QT &
e qede e fasadt § 0

R’ gm “gfema g gEEY”
#r yrfafew 31 SaF faargsw 2 6
TF A A FA A ¢ Fo §3 Ao o
& fgama & frgma ®1 T3 FT I 18 %0
%o fRoraT &+ Fmmifesw 3@ #
¥ ¥E To o ANAE, T FT &AW
g0.%8 To P, A FT FW L.8Y¥ To
grn 2, dyeeafor ST w3 %o
A wifiee ¥ qe@, 3§ @ ¥ IW
ﬁﬂiﬂiwﬁoctﬂ'o&omﬂ
T w7 et foe fear T g woEE
a® ¥ fgmma @ s @t feam
F) % ¥3 qudee faemr & amr W
qrir faer wifas #@1T @@ & o9
g1 s fF eRfmr 7wy @,
AT A Ay 7 S0 e, AfFaRr
Yo qY@RE W aTf WIEFRHFT IMH,
fpfoares § Y4 ¥ fo 9W®E AR
arimE # % e feamt @ faar
g

R TF (FO9 7 UF Qwy THT
AT WX IAHF Yoo FT AT 9T FAI,
@ &g s fea @ gye faaem,
FHgAET  {5-¥o F Y, waAge
Yo¥ ¥ 3t Y7 fer 3w T ¥ &
q1 39 SFC UF UFT F TH 9T GIER
Kocm%m%'{ﬂtl b
s TRT F AT &1 F A
awgar f& fodl ST feWT F 9
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[ fawrr sw=)
A 9T LI gaqT a%a AT g -
v fea &Y A, e qard
weré wife &1 &9t frarer faar o
N A gww & A w fE A
F 9 34T THAT |

#gr o & f faer awr ¥ qeaee
TATET KA G | FgA FY Al Ag TATH
¥ q@ve ¢ dfeT arag o faw qet
® fo-c LT FT HATH 93 AT
1 T¥ s off gATR AT §
T Q@ T ¥ HETET A9
q§z Ay fAwear § foed qEe
qETIEd, UmsEd, @S fafe,
s fafe s g@t =9 a9 g
W Al A F1 A 9T g | arEad
IART EAST BT § | IS AATET A
&g BT & IAT 49T AT F FHH
foaar sar @ W Iq@r dmr oY fawr
uifes §1 a9 AT | WA TH AE
FI WErT 9@ A7 W9 @A fe faw
ATAT HT IgF SUTRT {ATH a1 & 1

T ga & f& ar & e s
33-3 T & IF R IH FC AT
faa arel & qard 1 F9 F AfwA
famt # 7% w7 W QY w4 94 fo
amq Sar fF weg s fagn S g
wEraeg § fram #1 @Y w9d ¢3 AW
@ mfam

g fae &Y gudl # T9g ¥
TR ¥ ¥ oww W fAawdaar & i S
w9 dzar § a1 Ia& fo feamr #1 7
oI W@ qg A AEAT |

W o=l F 9§ w fEeee
%1 qHET FTATE |

Shri Surendra Pal Singh (Buland-
shahr): Mr, Deputy-Speaker, Sir, the
Government's new policy to link the
price of sugarcane with sugar reco-
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very may be a very sound proposition:
on scientific grounds, But we feel that
in actual practice it will harm the in-
terests of the farmers of the North
and I very strongly object to its appli-
cation to those States which lie in the
Northern sugarcane belt where the
average recovery of sugar is never
more than 9.5 or 9.6 per cent at the
most.

In my opinion there are two main
reasons why the scheme is likely to
aflect the farmerg of the North ad-
versely. Firstly there are certain
handicaps in our way, some man-made
and some natural, which will always
hemper our efforts to increase our ‘per
acre yield of sugarcane and to increase
the sugar recovery,

These handicaps are: first of all, our
climate. Our climate is not at all
suitable for the successful growth of
the sugarcane. We all know that
sugarcane requires a hot and humid
climate whereas our climate is dry
and of the extreme type which is not
at all congenial for the healthy growth
of the sugarcane plant. This fact 1s
conclusively proved by the fact that
all the high-yielding hybrid varicties
of sugarcane that are grown in
the north of India come mostly
from Coimbatore in South India, and
they do not thrive here so well as they
do in the southern climate and their
vield in the north is very much poor
when compared to what they are
capable of giving in the South,

The second handicap is the inade-
quacy of water for irrigation. Despite
the fact that the Government has mads
enormous efforts to increase the irri-
gation potential in the country, there
is still a great shortage of water. T
can say from personal knowledge that
practically B0 per cent of the farmers
in the western districts of UP are not
able to give even two waterings ta
their sugarcane crop during the period
March to June when actually at least
four to six waterings are required for
the successful growth of sugarcanc.
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The third handicap is our State Gov-
ernments’ apathy and reluctance to
spend any substantial amount of
money on the development of sugar-
eanc. The State Governments collect
enormous sums of money, lakhs and
lakhs of rupees, as cane cess each year
which is supposed to be spent entire-
ly on the development of sugarcane,
but we all know that hardly 4 or 5
per cent of that amount is spent on
that particular item and the rest of
the money is spent elsewhere.

The second reason as to wWhy we
fee] that we wil] not get anything
more than the bare minimum—it may
be called a hypothetical reason by
somea—is that rightly or wrongly we
feel that the real recovery of sugar
will never be revealed to the farmers
and tampering will take place. Of
course, the Government has assured
us that they will appoint inspectors
ang other officials at factory sites to
keep a check on this, but we know
fully well how these Government func-
tionaries perform their duties. We
fear that they will soon be purchased
by the mill-owners and all they will
do will be just to ditto the pronounce-
ments of the mill-owners in this res-
pect. The mill-ownerg are a very
well organised and financially power-
fu)] fraternity and our farmers have
begun to fee] that these people have
got such a strong hold on our Gov-
ernment that they can get practically
anything they want at the expense of
the farmer. This feeling has been
gaining ground for various reasons
which I have not the time to enume-
rate here, but I will mention one or
two important reasons. The first rea-
son is our Government's failure upto
date to force the mill-owners to pay
the deferred price to the farmers.
Some efforts are now being made in
this connection but we feel that these
efforts are rather feeble and half-
hearted and I do not think, anything
tangible will be achieveq in the near

future,

The second reason is our Govern-
ment's indifference towards the far-
mer's constant and legitimate com-
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plaint of not getting the price of the
sugarcane paid to them by the sugar
factories in time. Because the money
is not paid to them in time the far-
mers have to suffer a great deal.

The third reason is this very policy
of the Government which we are dis-
cussing on the floor of the House now.
This scheme has been introduced in a
very hurried and  arbitrary manner,
and naturally, the farmers are rather
suspicious of the whole thing. They
feel that this measure has been
brought merely for the benefit of the
mill-owners because they argue, that
the consumer will not benefit from it;
the Government jis not getting any-
thing out of it; so, naturally, the ques-
tion grises as to into whose pocket
these extra two annas, the difference
between Rs. 118~ and Rs, 1|10{- are
going? We all know where they will
go. We know, they will go into the
pockets of the mill-owners,

Our suspicion is further strengthen-
ed by the fact that the Ministry of
Food ang Agriculture had convened a
conference of sugarcane experts, which
was to take place in Poona on the 6th
and 7th July last to decide this verv
question but before this conference
could take place, I think, a day or
two before that, that is, on or aboui
the 4th or 5th July, the Government
came out with the declaration of this
policy. Naturally, we want to know
as to what was the hurry for the
Government to declare thig policy
before actually having had this mal-
ter thoroughly discussed by the Ex-
pert Committee, which would have
given them their proper opinion on
the matter. Such a hasty action, natu-
rally, creates a suspicion in the minds
of the people.

Sir, we understand that this mea-
sure has been brought into operation.
firstly, for putting our sugar industrv
on a sound and scientific basis and,
secondly, to reduce the cost of produc-
tion of sugar so that we are able to
sell our sugar in the international
market with ease. The ideag at the
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back of the scheme are laudable and
I support them. But we feel that in
this respect we must emulate the ex-
ample of other foreipn countries who
could achieve these ends by much
better and more rational methods, for
instance, by not levying too high a
tax on sugar, by selling their sugar in
the international market at below
cost price with the help of Govern-
ment subsidy, by encouraging the for-
mation of large mechanised farms, run
on commercial lines, which can in-
crease sugarcane production; by their
hundreq per cent efficiency in the
production of sugar; and, lastly, by
their having by-product industries to
utilise every bit of waste material for
some useful purpose.

These facts clearly indicate that in
my opinion, the onus of reducing the
cost of production of sugar in this
country lies wholly and squarely on
either the Government or on the mill-
owners who take off enormous
amounts of profits every year in one
form or the other, and certainly not
on the farmer who, in my opinion, is
the weakest member of this combine.

Sir, In the end, I will say just this
that, in view of the gpecial difficultics
prevailing in the Northern States, and
particularly in view of the present
national emergency when we are cal-
ling upon our farmers {o make all sorts
of sacrifices for the sake of the coun-
try’s defence, it will be in the fitness
of things for the Government to come
forward and revise this policy and at
least the minimum price of sugarcane
from 1 Rupee 50 naya paise to 1
Rupee 62 naya paise; at least this must
be done so that the farmers do not
fee] so utterly disappointed as they
are now. On the other hand, 1 feel
sure, that if the Government insists on
enforcing the present policy, the far-
mers will be greatly disappointed and
they will fecl badly let down by Shri
S. K, Patil who has, op more occa-
siong than one declared himself to
be the champion of the poor peasantry
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of India. With these words I support
the motion.

ot freafe @it ( Frow )
IMEE  WgEd, § ™ 9 A faiw
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T EATAT @ AT A & 7
QR g R faew fafacs,
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T F 39 o @ ifem g G
forgede fafage, e, fefew
fremrr 21 W R aw faw #
TH FT W qgr L. %3y T AfE oA
& 9 g4z AT A9 § W g sgy
w7 gfa 77 & wrig #0930 AT R
g4y T OwH &1 wa M At
e et @iy oR@ A ow
g frew &1 AT ST ST § AR
TF & aw® &1 §FE gt & A 'y
Wt agt #7 7w 99 fAw A ORI 9%
FT AT T 7 A # A@r Fa7 97 |
gl e ar ae § 1 i faw &
wifas 57 ooy o oF & & ARaE
Fag AL WA gt } 5 ag Ro Am
Y AT TH T &% = AT 9 AR
T AE I T FET faqga ARarn
g1

gmeT TfEr & fo—13 AT faF
g Uww wmwde ¥ fad o &
faw & 1 gg 2N o famer F &3
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wft fx frar ag a7 g &
T H ¥ owaty wmEE dwT w8
g # oF @ FEmifer g G
FoRt ¥ g fr el @
ovo  ®IF WfWA F o A T
fagr s 2 1 feeml ¥ ogw oA A
o FHTRfEE ] AW AT F WA
wd R Ay wEs A A R
ﬁ‘i’?ﬂﬁﬂ'ﬁﬁqﬁrﬂﬁf%ﬁ_—r

Fford  awar 39 ofar ¥ saer @
sgrer faet & oy & fad g
ffd | @ F wemEr 3w oag W
Fg & fF & g ot @Y O AR e
F OF AT ¥ AR IEE SRR
frar og fF 3 H W FT SRR
aF

# 7T MEIeT ¥ 7w | fAdew e
ff 9w &, @ ok 9), AR
FANT F WS 9€ 7 el F TR A
AEE ¥ T Ag aFT Sifgd WK A8
¥ @ feart W gt et o
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fast & Y Yo AT Y W @ T
& ag o sTew aifedlt § 39 T g
FFCOT Y1 WS ATEH A wAafEE
for At & ot farrae ot & gt
4 UF @7 §A7 WERg &7 d4r § Ao
f =T g8t @ araw @ @ fF e
feaer fer &1 Y | 98T F FE-
Weq & wHSz 7 o faar & fF 37390t
WTEHT T FE TH TG @HiF 0
g wrzaw ferw fed & mam g
O T T AFFL FO4 H g 2
T gt wifed s g oF e
gamT arfed fF o9ud ™ A
fwa ag 78 § A wfusa 3w
T A AR faAY 3 #Y §w g arfE
@t A 3 " dIE aw aw
wwa  feadr faedt @ g ot S
T A7 Frfed AR TAr g1 & T8 SO
IWE ¥ W q&v R\ Fw GfF
g 9T g9 g T § RiAd A
fyF 7 Fg T F HGAT ATTO qATA
@1 F |
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faix & @ aEEd & o ow
fay AT a1 1 F W @1 fF TR
¥ T w@E Wd | AT ww S
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¥ T & &7 & 7% Gy frear & @Y R
qEE 2T & WR A e § fE
fFeY S g H fFaml S TR F agy
forre dam qg faerar &7 99 & F% Ad)
freer sifgd 1+ oW 7 ¢ fF
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1 HENTErt N9 F W 9w
g Aot gew A afz s Al &
TR ¥ IW TR JF qr AN fEar
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[GI":' BETo ATe ﬁ'l'ﬂl'ffl']
fewra ST gEly, zEw @R arfew
AR WA A FL @ E

F zw fager &1 fa0w 78 &
st dar fF g wemE ¥ WRr & W
qga 3= fagra @ fF owR w1 AW
fradt A fas &) 5= o7 A
fagra &1 Ta= & fag= @1 w99
g w3 & o f& ag fAgm wean
g g = a ®Y Fw e
g T A ZaETE &1 Saer fae
A A e F gw & fr g
fagra w=@T A8 2 1 QF wEdr
OUAT AT H A1El 90 @9 vl 2
97 f& o 7= wEwEr goA drar
@A T FaFaTL 1 A
# 3F A W, T AT IAEE
fat wfer frger =v % 1® g
ws@ I @ A g fagre T
g § 7 uF 9FEE ARET WY 0E

nftg W A ¥ A fre @

aAfod at ag <=m 4 & sAfAg
o dg wpE Fn g fE
S gH FAR FAA T AT @ E A A
& fraa o=g 2 AfeT 59 71 v
W€ T AN 97 94T & | A€
i & fr s g i e s
TRA S A @ afg § 7 g d AR A I
HQUquasd g | S & qgr =
e A f gsfaw &3 & agd
aon g HagNAammg d fe
St o 7 w7 fr fagmm = A 0w
ofr & f&Ead § 39X 3@ S ™
a § w7 gfg @, 9 oar 9w
fra #t fFad & F aW o 2
@t ag feam @ W@y W
¥ gE T F SATET TwE AT d°r
FEET § AR IAFT TIHESH ST AT
& W ag fram 97 f6 o s 8
TR GA@®T Fq q@ew &t fora?
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F@ g, A B TE TH F AW
fedt @Y ag s Yfcr & Efew gem
gUF T & W & fqd 6}
g weg T Iy F a7 gEfem
AT | T YER 9F Og A
flem s ot g s A g &7 &
&G Sifed 1 ww ofor @ oA g
ag  3fEF a8 g 1 #x faum &Y
Fy Ay § wwAw § 5 oag w oA
FEATE 8| Wg F @ TS A
w2 afes safeat & afr =Y fx
TR fFad T ara E A F AT @ 2
F¥E oft 7T FrdAT 9, & 39 A
zrew fawifa f&ar s =fed fs saa
ITEW F A7 IW WEA 97w
FA AT A 1 T ;W frw aw
FETL &1 AL § 9Z9 &1 UFq0 F
a9 faF FT9 F1 SO &1 WS, W
T fraat & wan oy A T A T
q1, AT AT AT @Y 4T | IFONH 4@ gWT
fFIIT 9% | TECH FAIFA
{ T T 21%H 2T 004, ANiF fmme
AT g G W weg AT W AR
g &1 I F7 F s IJIT AT
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favam ger AT 8 §F I IAFT AT
FZ T |

e f ot fengfr fror & moveae &
F71 T &, W T Saeqr Ay orfr
faar 9@ | TEATHE A9 A FH Q) AW
F1 Afzq fFamt 1 2, arte & 73 am
A T@ T qHA /S | T g9T Al
feafa ag & v Fmt # fram ag 7w@a
T & f Awad T R & W A
IqH) wTew A fo feay 9@m o 9=
faaT S=eY aE §9A ITG fF T A
¥ FHR! HOST @ &FaT § a1 6 g
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|1 g, A T wrf ® any e
qFEATE |

Harfewa AedT § W 93 fagioandt
g, afew Faw 1 & fFamT & a9 97
oz =y faar amd A gwt ant ¥
1Y AEY, a8 31 AT & | 7 qg A A
% 0% waa & T g g 9X AT
T ZH & | TR FT VIGS9O NS {
va g, df fage W gmw g 1 afew &
fafaoy wma, oF 70 ¥ F7 9ww, fAf=a
7 fagr omd o frdt s &7 3 ¢ o9 &R
4 97 ¥ F7 frAEt F1AE A
AT 7§ 'Y Yo T & ffrww
F7 fzmr, aiFw so=1 og 99 &7 &
Tifgd % ¢ 98 &3 49 GF § 9 6
o, R s AR e g W @
FH AT A HIET FAT AT | ATE
fraT a=ger @ AR AT S S A
AaT M AT TEITH

Mr. Deputy-Speaker: Shri Jagdev
Siddhanti, He is absent. Shri Kacha-
vaiya. He is also not in the House.

Shri S. M. Banerjee (Kanpur):
When the Sugarcane Control (Addi-
tional Powers) Bill was being discus-
ed in this House, almost all the Mem-
bers, with the exception of two or
three, one of them being Shri D. D.
Puri. opposed this procedure of link-
ing sugarcane price with the quality.
Nobody can dispute the need for there
being proper quality control. If we
have to improve the industry, it is
necessary to increase the quantity
as well as improve the quality. It will
be an incentive to the cane growers.
They will know that by produring
good quality cane, they will get more
moncy.

But this proposal is coming at a time
when there is no machinery to check
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it. I make this categorical statement
because I have served in sugar facto-
ries for five years at various places
and I know that to check a particular
quality of sugarcane, they do not take
it separately from each cart or each
wagon. What is crushed may be diffe-
rent qualities, 210, 213 and 334, When
it goes to the laboratory, the raw juice
of all these qualities is combined to-
gether. I would like to know from the
hon, Minister who knows about this
problem much more than I do how he
is going to analyse in a particular
place a particular quality of cane. In
ong locality there is a particular
quality grower. In the same locality,
there is another grower who
is growing a different quality, The
cart in which the sugarcane comes at
the factory gate or the wagon which i8
loaded consists of cane of so many
qualities. Will the quality control be
at the field level? Is there any machi-
nery at present in U.P, Andhra, Bihar
or any other State to check the qua-
lity of the sugarcane at the field level
or of the sugarcane in a particular
fleld? So, unless that machinery is
there, I am sure that this formula is
going to be nothing more a flasco, it
is not going to benefit the sugarcane
growers.

At the timg when the Sugarcane
Control (Additional Powers) Bill was
discussed in this House, the hom.
Minister assured us in thig fashion:

“Government will apply it mind
and wil] take into consideration all
the pgood and useful suggestions
that have been made here.”

And what were the useful suggestions?
—to see that the deferred payment due
to the growers was paid. In U.P. alone,
I made a statement in the House,
of course subject to correction, that
nearly Rs. 45 crores were to be pald
to the cane-growers, and I am sure in
al] the other States, equally large
amounts must be outstanding. I
would like to know from the hon.
Minister whether effective steps have
been taken to see that the mill-owners
have cleared their arrears of this de-
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ferred payment, whether they have
actually paid. On the top of it, bring-
ing this notification and fixing the
sugarcane price, linking it with the
sugarcane quality, will be entirely in-
jurious to, and will not be interests of,
the growers, whose interests, the hon.
Minister has assured us definitely, is
very dear to him. He has said:

“If the formula can be made im-
pregnable and with that the lar-
gest amount of money could be
given to the growers, Government
will be second to none in their
anxiety to do so.

Therefore, my appea] to those
Members not to press their
amendments. Let Government be
given thig power. It is only power
to give retrospective effect
to the legislation, to the formula
that wil] be evolved. I think that
is where the interest of the gro-
wers will be protected.”

I welcome this bold statement which
ig in the interests of the cane-growers
that the hon. Minister made in this
House. But what has happened? 1
would like to know whether the var-
ious organisationg representing the in-
terests of the cane-growers were con-
sulted before thig formula was accept-
ed, whether certain Members of this
House, Shri Bibhuti Mishra and others
who are keenly interested in this pro-
blem who come from Bihar, UP. and
Andhra, were consulted, whether this
was discussed in the informal consul-
tative committee, T would like to
know all this because we are answer-
able to our people,

1 come from a State where the lar-
gest number of sugar mills is situated,
and naturally at this hour when we
want more production, when we are
asking everybody to produce more I
do not know whether the sugarcane
grower is going to be enthused. If he
is going to be enthused by a reduction
in the sugarcane rate, I do not know
whether that is a correct picture,
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' Then, in the Gazette it is said:

“If the Centra] Government is
satisfied that during any year a
factory has made no profit or has
made inadequate profit then
Governmeng may by order in writ-
ing exempt either wholly or par-
tially any producer of sugar from
payment of the additional price
due....with respect to the sugar-
cang purchased for that factory
during that year.”

Any magnate can come forward and
say that he has not made any profit
and is unable to pay the additional
sugarcane price.

I fully suppory the contention of my
hon. friend Shri Prakash Vir Shas-
tri and the very valuable amendment
moved by Shri Bibhuti Mishra, that
this should be at least suspended. The
minimum price cannot be less than
Rs. 1.62 which is, according to us, less
than what it shoulgd be. We have de-
manded in this House Rs, 2 as the
minimum price. But it goes further
down now, and in many factories it
may be only Rs. 1.50. So, it will not
be in the interests of the grower. The
minimum price of sugar is Rs 36 but
we are not getting it in the market at
that price. It is somewhere between
Rs. 40 and Rs. 42.

1 am yet to know any sugar factory
which is producing sugar of bad qua-
lity and which has fixed a price of Rs.
34 or Rs. 35. The minimum price has
been Rs. 36 always and they are al-
lowed to sell at a higher price in the
name of emergency or in the name of
any other thing. I fully agree with
the hon. Mover of the Resolution, [ re-
fute what Shri D. D, Puri has said.
He says that the cane price is the most
in the country. I say the profit also is
the maximum in this country; the pro-
fit is not the maximum in Indonesia or
anywhere else. I would reguest the
hon. Minister to give effect to our
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request. Otherwise it will injure the
sentiment of the canegrowers when
production is the need of the hour.

&t ®o Wo Ty (FMT) : ITTEEW
HEITd, T aF TH F ATH 3 F7 49 ,
§ ol § frde ¥ w @ g A
TG FT TL 2T Al g "t & 1 Fepady
93 Ty 24 7 afz 95 & a1 97 fFEm
SaTaT faas FAT €, SATRT FTEAT FEar
g, % samer faad g & afeeaa
JEE A1 A ¥ @A FET &, IERT SAET
srgi a¢ g fa=rs #71 sraear 42 & #R
St o Y AE Faw & | " &Y wh
TR O FE FT AAG R, IAA! 4g7 A
AT 2 & W IEE e A A
g ferad g 8 | Frd oy e
gt & fomeT e &1 samer g # A
foFad &9 g & /T e W T
ot drar @ f dz @Y Fw g @ AfEa
- fFad saTeT g1t & | ug AT qHA ¥
i wrr & e e AT AR A @
AAFTL ST F3& 39 fagia o1 fea
frar @ a7 ot & WY ¥ @ FCEF AL
% farg s fagr mr g1

it oF fog 3 #gr g8 9T et
AT FNE T, TH AT AT T AW
o’ Al A @ o uF gEl A
IFT AL A o7 Lo fE
YOF! T aIg § 5T FAT A0ied A1
fe sm wf faeat A o 2, SEA
o me fEeR gt @ AR fat &
" 97 el |1 9w we el
2 | fw fagia o7 ag 7= T9 AT AW
fear mar 2, aow ¥ A WA § 1 W
ol sa § f s fedr fagm
REGELE RGeS

¥ #Y Gt foFa wafad ST §
f& =g /Y w9 § | WX A RAT W9 A
gt & fem Ay avw warfad T
10 | 9 gra ¥ gad wEei § IHH!
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fora o foerar &, 5w wfas € dar
e faw o & 1 o aw forad &
HTYT 9T TH KT S0 a5 FLA H1 a0
¢ ag v o da1 AT g fr el &
Y BT HWH WA FC AT ATGT |
qE AT H Al AT 9 AT E, TEH ¥
it @ fAawar &, I98 g &t fEad
grT & a8 F9 2T £ ML 7 § 1 4
AT 8, IAH W feadt &y g 2
= ¥ ST gt & | qW A &7 oY
freag 7@ faar v & fr fary o &Y
farad &t g@C W § W AT
T F T TG FHM )

o Fg AT g f5 g e
& fag 7= gg ¥ @ 8, g9 agfead
AET FFIT FT 2 G 1 AT F wnear
g ¥ eandterar st & amg & oor @@ 9w
& gedfer rew & w1 ot afg @
gf e vl fe 1 gT aww o ag-
foad & st nfed agr o9% o= W
g TG FT HIEATIAT §2T FTF $1 FIfa0
FY AT § | WY Y T TwT o
f fost o 1 g0 1 AT OF ATY
T F § W) agy NG Fqar
w9 9 @ A § 0 wg W faem
forar T § f fovar & smerme 9T SoY
TH FT qe7 fear A, gEE W 9T
o T aFw Fowady gRi, 99 ST o
FUTET & AT | e A &
aEC gt & | e wuAT GEe #Y
T &9 FT IO TaT Agar & 1 4i &
foar o gEEl GET 3§ A0 A 8,
afed ma @1 |1 39 & qmy 3 A
Tarer g ama, sifE faam & faa
& wfqaer gr | Fow ¥ 760 7 & F
@F TG 19 4 azg &1 a4 wf
tfFam e e arfeaa=rman 2

# weFT ¥ fadgw w2 W §
f weFre 7@ fagia & am & fF faay



3641 Motion re:

[ﬂ“\'aat[ofﬂﬂ
T A FAC G I HA JA AT
€ i & aw g 1 afs A I ®
e &7 fgq R & W TRy & fE
foram SR @ TG FT @ AR EH
fagia #1 74 =T ATfEd |

Ak oE fAax Y somr g fw
A F TH 9T WK ALY & I OTC H TN
F WA M FF W TR T NG
1§ fagia &1 a1 A9 T@l 9940 § |
Ig ot & & T o frama samer dEa
F@m, afem aiF F a1 FAm, A=A
QI FUM, SATAT FIAT FAM, TAH!
fora<t «ft sarer gt | AT 3| ard
Fzaa F1 Ga1 IAFT TE (et FF A
¥ 78 wwwar f& @ wefar 7 faa
T @99 g, #1E fAgm A a2
# @ra w41 A ¥ (A w5 9g
forag &% f5 ST &Y FHa T T
9T 34 F1 37, fafewa #7 1| @ #1 dw=-
A9 9T Tg AT AT |

faw mfawt a1 o o e
@7 § I &1 &A1 ATET (AL FT
+ft T wifgd | S SEEr 9 faw
TG wFdr g, a7 sy fowew 3w fgm
gaT e, FMEA AT | B wIH A
S I A ST §, IA X qSAAE
IAHT 3T IJ|T & | T TART HET
T 2, ar IHFr ofF F7A ] | g AT
0% § IA61 ARHIEA T4 FT T4A
far wmar & 1 Afew et & fod 1€
S EA &0 AT A &1 AN § 1 A
ST &1 S AT §, 98 T WAL ag v
& o1 feam #1 91 dar 9go far s
qr, I 9T IER! FEM AH F B
AT AT & | IHH ATHA TN faang
Fi1% gy faser 7@ & | AT A AT
=rfgT | gasr W1 93 g7 T T AH
faaar =l&gd
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g fax 7 Famar § f5 o aw
wfwsen ivw fggeam AW E 1 7
AT &4 2§, fora qat A 3 8§,
FEL ARl arer A€ 2 § | F wwwar g
f fFemat &1 ot a8 oF g&7 7Y Wy
#, IO g AT fage ¥ o gew &%
§ Fa FY g1 g g, u foreer A
Hgfead &Y 7%, 9A%1 ] T sgawqr
F 13 | A9 fFETET 1 Fga § A AR
T Fgw § fF “ur i odE ¥ oA’
OOl =ATfed fF W IAer mfas ¥
sgfgs T

T WeEl & Ag § T 9EE #41
aqr S @A g fEr qar @ ST
qAGT F7AT E |

The Minister of Food and Agricul-
ture (Shri S. K: Patil): I can quite
understand the anxiety of the hon.
Members that the farmers who number
quite some millions in the country
should not suffer if it is possible for
us to avoid their suffering. I think at
the end of my speech, every Member
will agree that what I am doing helps
the farmer and he will get more, Many
Members do not know as to what ex-
actly is the formula and what they are
talking about. My friend, Shri Pra-
kash Vir Shastri, who made a wvery
beautiful speech, also suffers from the
same thing. He has not taken into
consideration many things that have
been done and published. Had he
done so, he would not have come to the
conclusion to which he has come.

Nowhere in the wide world, not only
in India, sugarcane is paid merely for
the stick. Everywhere in the world,
sugarcane js paid on the sugar con-
tent, because it is the sugar that is to
be paid for and not the stick. My
friend. Shri Shastri says that for the
dry stick, the price is more. If you
take the bagasse and take the wet con-
tents out of it, instead of Rs. 3-8-0 it
would not be worth even 1 anna. It is
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the water—60 or 70 per cent—which
accounts for the weight of the gugar-
cane. Therefore, let us not compare
something with the sugarcane, 1 would
tell you scientificially how much of
it is water.

I quite agree that ‘there is nothing
sacred that it must be done from this
year or that year, But when it has
got to be done, the emergency should
not come in the way. As I have
pointed out, because of the emergency,
I have gone to the extreme, to which
nobody would have kone, so that the
farmer ghould not suffer. When I ghall
explain the formula, I shall convince
even the people from Bihar and some
parts of U.P., that even they will get
ultimately more according to this for-
mula apart from the incentive that we
will give thereafter.

There is no agricultural produce in
this country or anywhere else in the
world which is not paid for according
to quality. Let us take rice, wheat,
jute, oi] seeds, tea, coffee or millets.
Let anybody say that the price is not
paid according to quality, but accord-
ing to the weight. Nowhere it is done.
So far as cane is concerned, this
question did not arise be-
fore, because the people used to pay
and it was a transaction between the
mills and the growers. They used to
pay according to the quality something
which was much less. Since the
Governmeny hag started taking in-
terest during the last 10 years, this
industry has become very big and
vita] for India, where we earn—the
total price.of sugar I am talking,
about Rs. 350 crores—and we also earn
ag much as Rs. 50 crores by way of
excise duty. Ouy of it, we have to
spend Rs, 25 crores because in the in-
ternationa] market, for 5 per cent of
the sugar, which means about 5 lakh
tons, the price has got to be supported.
Therefore, we are trying to do some
kind of a scientific thing by which
every grower shall get some incentive,
because if he produces better and bet-
ter type of sugarcane, he will get more
and more.

I am increasing the incentive that
is given to the farmer. Hitherto the
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incentive was nothing, because it was
merely the weight of the sugarcane
that was there., When we made it
Rs, 1-5 Rs. 1-7 or Rs. 1-10, it was not
because it was bad or good sugarcane
but because we had to give something
more; it was a blind incentive. That
was the andher nagari. If there was
any andher nagari, it was when we
were really paying something without
knowing what we were buying.
Therefore, I want the farmer to
get at least Rs, 2 per maund
and that is possible by my system and
nog by the system of which the hon.
Members have spoken. Unlesg I raise
the price even of the sugarcane with 8
per cent recovery or 9 per cent re-
covery or with 13 per cent re-
covery, even the worst with the best of
it, there cannot be any incentive that
1 am in a position to give to the cane
grower, because I want that the cane
grower should ge; increasing incentive
both in the sugar content having risen
and the per acre yield having risen.
That is why scientificially I am solv-
ing this problem,

Sir, it is really a good thing for India
that so far as sugarcane is
concerned, we have turned the cor-
ner once for all. Instead of being a
deficit country we have become a sur-
plus country, and I can assure the
House that India shall always main-
tain this position of a surplus coun-
try in sugar.

Not only that, in spite of all these
difficulties, I have been able to sell
during the last two years somewhere
about 6 to 7 lakh tons of sugar bring-
ing crores and crores of foreign ex-
change. In an emergency like thig it
is very vital ang very important,

I want also that more and more
sugarcane should be produced in the
coming years with better sugar con-
tent. The yield per acre should be
increased. If we are in a position to
sell ten lakh tons or even up to a mil-
lion tons, surely we can get Rs. 50
crores of foreign exchange which is
very vital and very necessary for the
country.

R
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Do the Members want that we
should not make any progress at all,
and in the name of emergency they
tell me that we should do it if not
this year at least next year after wait-
ing for one year. I shall explain the
formula ang then you will find how
much T have changed that formula.

Before doing that, I shall dispose of
another argument. Many people ask:
how do you distinguish between one
sugarcane grower and another; one
may be honest and the other may not
have tried egually. What is that argu-
ment, I do not understand. What are
we deing today? We are doing it in
the whole country. At least from
“country” I have brought it to the
“area”, to the “mill’ Today in the
whole country, if a farmer really pro-
duces sugarcane which has quality
sugar content, which is good sugar-
cane, he gets the same price as an-
other farmer whose sugarcane has got
merely water and bagasse and very
little of sugar content., Therefore,
from the “whole country”, I have re-
duced it to the area of a mill. My hon.
friend Shri Prakash Vir Shastri wants
that we should go further and we
should also encourage a particular far-
mer if he does something more. I
assure him that I am doing that. It
is being done in five mills today. If
one farmer or several farmers group-
ed together in a co-operative society
bring somewhere about 23 tons to
3 tons of sugarcane—you cannot say
that even for a maund it should be
done, because iy must be at least five
minutes’ crush in a mil] and for five
minutes erush in a mill it requires
somewhere about 2} tons to 3 tons of
sugarcane—we give them a separate
price. That is being introduced little
by little. In a year or two you will
find that it will be introduced every-
where. Today the country is paying,
as I said, for water and bagasse and
not for sugar content. Irrespective of
the sugar content we are paying the
price. Sugarcane is the only agricul-
tural produce which is paid irrespec-
tive of quality.
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Therefore, you will find that in the
international market we suffer, in
spite of the fact that we are good pro-
ducers. It is pot that we are bad pro-
ducers. Even Uttar Pradesh ig not a
bad producer. Even Bihar is not a
bad producer. I am telling you this
because a comparison is not on all
fours. You compare the sugarcane
there with the sugarcane of Maha-
rashtra. Many people do not know
that in Maharashtra sugarcane is
a crop of two years and not of one
year as in Uttar Pradesh, Therefore,
you must double the UP. crop. If it
is 15 tong in U.P., you must call it
30 tons when you compare it with
Maharashtra. Then again, the cost of
production in Uttar Pradesh, even ac-
cording to the figures supplied by Shri
Shastri, it does not go beyond Rs. 200
or Rs. 300 whereas in Maharashtra
sometimes iy goes to Rs 750. When
you spend more money, put more fer-
tiliser and other things, make use of
tractors etc.. naturally you get more.
Thérefore, there is a proportion to
that.

Again, in the Uttar Pradesh, some-
times it ig possible that after taking a
crop of sugarcane you can have ano-
ther crop immediately. In the same
year, you can have another crop, not
of sugar but of something else,
whereas in Maharashtra in two years
you can get a little more crop. So, if
you make out a total and calculate the
expenses that are really incurred in
both U.P. and Bihar on the one side
and Maharashtra on the other, you
will find that the difference does not
remain as big ag it is pointed out
Therefore, it is not there.

I can umderstand what the members
are suggesting. They are not opposed
to the principle of linking the price
of sugarcane to sugar. But they feel
that if in this blind raj a sugar-cane
grower was getting Rs. 1:62, he should
not get less. I can understand their
anxiety. I share it Therefore, I am
trying to give as near as it so thal
they will not really suffer, as they are
supposed to be.
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The original formula wag that the
next year's crop should be paid on the
basis of this year, whatever might be
the recovery, But that formula was
based on an entire season. As Shri
Puri has pointed out, thay begins in
November and ends in May. If you
take the whole season, then what
happens? In November the re-
covery is the lowest. In April
and May, again the reccovery goes
on fading and fading; ultimately.
it is the lowest. Therefore, if you take
the whole year, then naturally the
average will be a little smaller, Under
that, possibly, 5 or 6 nP would have
been less, so far as U.P. and Bihar are
concerned. Therefore, because of the
appeals that have been made by many
merhbers—not here now but even
before—I have changed that formula;
I have altered it for this year, What I
have said is that I shall not take the
month of November. Neither would
Shri Puri like it, because it ill mean
that he will have to pay a higher
price, Neither shall I take the months
of April and May. 1 shal] take the
four months of December, January.
February and March and based on
the average of that 1 will calculate
the price for the whole period,

Now may I ask my friends in
Bihar, and my friend Shri Bibhuti
Mishra in particular; did the cane-
growers in Bihar get Hs. 1.62 for the
whole period last year? I remember
that from April to May the recovery
went down very much and not only
did they not get Rs. 1.62 buil they did
not get even Rs. 1. Therefore, if you
take the whole period beginning with
November and ending with the
season, no farmer in Bihar has got
Rs. 1.62 even according to the old
formula; because, if the mills had to
pay that much, they would not take
that sugarcane, because it is dange-
rous to take it when it had no sugar
content. Now, according to my for-
mula, you take the average of four
months and make it the price for the
whole period; right from the
beginning to end that price will have
to be paid.
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I will now point out to you that
there is hardly any loss to anybody,
cither in UP or in Bihar because of
this formula. Now most of the mills
are being converted into co-opera-
tives and if they make an effort to
have excellent seed, excellent strains
by which they can get more of re-
covery and also per-acre yield through
irrigation, fertilisation and other
things that are necessary in order to
increase the per-acre yield, may be,
instead of Rs. 1.62 éach one will get
Rs. 2.

I was wonderstruck when my hon.
friend, Shri Deshmukh quoted the
figure of 15, I do not know from
where he got his figure but nowhere
in the world is it really 15. I have
visited that place more often than my
hon. friend.

Shri Shivaji Rao S. Deshmukh:
rose—

Shri S, K. Patil: Nowhere in the
world is it so. In Indonesia the figure
has been 13 or 13:5; not even in
Hawaii, not even in Pureto Rico is it
15, nor is it likely to be .

Shri Shivaji Rao S. Deshmukh: May
I point out . . .

Shri S. K. Patil: No, he need not
correct me. I will correct him. Because
the recovery is more ethan 12 per
cent—that is in Malegaon, not in
Dahannokar’'s factory—the average
per-acre yield is 80 tons, Just like
Hawaii, in Maharashtra the average
per-acre yield is 80 tons. Therefore,
80 tons of higher recovery makes
for 10 tons of sugar per acre; not of
sugar-cane.

Shri Shivaji Rao S. Deshmukh:
rose—

Shri 8. K. Patil: No, I am not yield-
ing. When I do not not yield, the hon.
Member has to sit down.

Therefore, one need not have this
idea. Then, he is talking of Marath-
wada. 1 can understand that Marath-
wada has not got the same position.
I am talking of the other parts of
Maharashtra. So far as Marathwala is
concerned, I am doing my best to
give a sugar factory. But if he really
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opposes things like that and says that
he must get 15 per cent, then who on
earth will recommend a sugar fact-
tory in such a place? I do not know
what the yield in Marathwada is, but
that is not the question.

Therefore the question today is
this. The formula that we have
evolved I have amended because of
the appeal of the people, People
complaineq that ® their average will
‘not be during the whole season
but the average will be from
December to March. I have gone
further and made further amend-
ments. When more people said, “No;
even then we shall get a little less”,
I said, *“ I will give you a little more™.
Therefore 1 have said that from 9:8
per cent recovery, I am giving
Rs. 1-62. But 9'7 could get a little less,
so I say that if you make 9.71, I
would regard it as 9.8 and will pay
you accordingly. Therefore the
hundredth part 1 have made it at
Rs. 1'10, Now, the House will realise
what arithmetically it means. If
your recovery is 9.61, it is regarded
as 9.7; if it is 9.71, it is regarded as
9.8; but not afterwards because after-
wards 1 have to pay more. Therefore
it will be paid according to what the
recovery is. What the result of it will
be. When all these things are done,
when the season is changed, as I have
said, when the basis is changed, you
will find that there will be no diffi-
culty at all.

Many people have argued that be-
cause the mill-owner is always a bad
man, he must be hammered. They
may be bad men, I do not know, but
they are sufficiently thick-skinned
and it is impossible to hammer them.
But it is not the mill-owner that I
am looking at. We must improve
our machinery so that the cane
grower should not be defrauded of
his legitimate profit to which he is
entitled. Therefore what have we
done? It is not left to the mill-owner
alone. It is to be the mill-owner and
the Government because the excise
man is sitting there all the time. Then
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I am associating with it the trade
unions also. Let the trade ynion man
constantly sit there whenever the
recovery is made as also the cane
growers' representative, So, with
the trade union's representative, the
cane growers' representative, the mill-
owner's representative and the Go-
vernment's representative, where is
the chance for any andher nagari in
this business when four people with
all these telescopes constantly watch
as to what is going to be the effect of
this sugar? There is no chance what-
saever for anything to be done, But
there is a chance. What will happen
hereafter is this.

Ag Shri D. D. Puri has pointed ‘out
and somebody else has also pointed
out, even in the same area there may
be difference. Why in the same area?
I would give you one example: I had
gone to see an experimental farm in
the United Kingdom, that is, the
Rothemstead Farm. It is one of the
best in the world. It is being run now
for the last 160 years. They have got
a plot of eleven acres=and in each acre
they have different strains of wheat.
From acre to acre in the same plot
the yield is different. Sometimes it
it a difference which is too big. It is
in order to prove what blend of fer-
tiliser produces a better strain and a
hetter yield so far as wheat is con-
cerned, They have gone to the extent
of producing on one acre something
like 75 hundredweights of wheat, that
is, nearly 3 3|4 tons of wheat per
acre Therefore it is no wonder that
hon. Members should tell me here
that between three and six miles this
is the change. I am telling them that
between one acre and another this
is the change. Within eleven acres
things change because of the fertiliser
and because of the care that a parti-
cular farmer gives to his farm.

Therefore you will find that in all
these things it is the farmer that
counts along with the technical
details, that is, there must. be suffi-
cient irrigation, there must be suffi-
cient fertiliser, there must be proper
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plart food and so on, the storage must
be given, it must be planted at a
particular time, it must be cut at a
particular time and so on. There are
all these thousand and one processes
in the sugarcane industry. If you do
that, surely the results will be better.
Therefore I cannot understand how
the emergency comes into the picture
at all.

Is anybody suffering at all? The
Governments concerned, that is, all
the Governments in India except
those of UP and Bihar, have agreed
and UP and Bihar also will do so
when they are shown this new for-
mula. I have received no complaint
whatgoever from the Governments
themselves, but hon. Members feel
that somehow or other the interests
of the farmers are not really looked
after by the Minister or the Ministry
corncerned,

I would tell them one thing. Not be-
cause I boast or tell them this. Any
Mini.ter would be unwise and a mad
Minister in this country, if, in an emer-
gency, he does not take 100 per cent
co-operation of the farmers. It is the
farmer; that are going to win this war
as well as the soldiers who are going
to win it. Becauze, unless this food
front is satisfactory, unless everybody
is satisfied produces rmore, unless
there are sufficient incentives given to
the farmers, it is not going to help.

Somebody was saying. supposing in
some mill, something less is paid, what
happens? Where does the money go?
You can understand the money does
not go int> the pocket of the mill-
owner. I know how to take that money.
Because, after that, an account is made,
Any excess profit that is shown, that
has got to be shared. Seventy per cent
of it has to go to the cane grower.

My hon. friend here raised the same
old problems: what about bagasse,
what about molasses. what about this,
what about that and the oft-trumpeted
argument of my friend Shri Bibhuti
Mishra was how is molasses sold here,
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how it is sold there. He has not seen
the formula which this House passed
some days ago. It is not only this;
there are about 8 to 10 by-products
out of sugar. Every bit of it is taken
into consideration, accunted for and
the cost is added and the profit has
been shown, so, that that profit the
mill-owner has got to share. That is
the formula that we have passed only
some days back.

The hon. Member Shri Prakash Vir
Shastri said to which Shri D. D. Puri
replied, that in India we get the lowest
price for sugarcane. His information
was wrong. I will give the figure of
what he gets. You should take away
the taxes. Taxes are knowingly put.
The Government puts them. I told you
that the Government gets Rs. 50 crores
in excise duty. Possibly the other lo-
cal taxes may be several croreg also.
If you remove the taxes and take the
pure price without taxes, out of the
price. 70 per cent goes to the sugar-
cane grower. Seventy per cent. India
is the only country that pays the
highest to the cane grower in propor-
tion to the total yield or total profit
or whatever it is. If anything more is
to be paid, that alsg we pay. In other
countries it is not paid. We pay. How
do we pay? If the mill-owners make
any profit—that profit also is accord-
ing to the s~hedule which we have
declared and which we have passed—
that has got to be calculated. All other
by-products have to be added. Every-
thing has got to be added and ultima-
tely the sum total has to be a arrived
at. Therefore, it bec'mes more than
70 per cent also because other things
are added, a; Shri S. M. Banerjee
said, U. P. alone hag got to pay, etc.

Other elements have been brought
into this discussion that some people
have not paid. These are different
things, although I do not say that they
are not germane t» this particular de-
bate. There are bad mill-owners; there
are good mill-owners. I know there
are about 10 or 20 mills like that which
are bad: not only in composition. but
the management also is bad. As a
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result of that, the cane growers suffer.
There is a remedy for that If they
become sufficiently bad, I take it over
and appoint Government machinery.
Where Government machinery is ap-
pointed, I have found by experience
that many of the factories which had
never paid any dividend or prsfits.
start making profits because the Gov-
ernment is not interested in it except
that it should work satisfactorily
. and the cane grower should not suffer.
All these other things have come in.
They do not arise out of this particu-
lar linking of the price with the SUCrose
content of the sugarcanc, But, they are
general. They would be 1:oked into.

I would like to pin-point what ex-
actly is going to be done. There is a
famous Dutchman, whose by re-
marks on this question are very worth
noting. They are very brief and
therefore I am quoting him. He says:

“Sugarcane in India is paid on
the basis of weight irrespective of
quality. In a crop containing 10
per cent recoverable sugar, the
remaining 90 per cent is made of
water and fibre plus a negligible
amount of other organic ang inor-
ganic ¢:mpounds,

One can see, compared with lakkadi
at Rs. 3-8-0, it is 10 per cent of the
sugarcane which is really sugar and
the rest of it is water etc. That is
exactly what we pay for,

‘“Under the system in force, a
unified price is paid for the cane
whether it contains 6 or 12 per
cent re~overable sugar, Thus the
same price is paid for water, ba-
gasse as Tfor sucrose”

Therefore, this has been the most
un-scientific way in which the price
is paid. Therefore, Committee after
Committee, Commission after Com-
mission have gone into this and made
recommendations, The Gopalkrishnan
Committee said that the price must be
linked with that,
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Then, there was the Tariff Com-
mission which went into it. In fact,
there is no committee that we have
appointed which hag not come to the
unanim us verdict that hereafter this
unscientific thing would not do. We
have to link this with the sucrose con-
tent of the sugarcane. So, the Tariff
Commission had suggested that ‘from
1962-63 when the control and other
things go, everything will go wrong
unless in time we link the two to-
gether. Therefore, we had to hurry up
in linking the price, so that the cane-
grower is not defrauded or he does not
get less than what he is getting today.

Then, 1 shall point out how much
the mills are getting or are losing,
because hon. Members are interested
in knowing that also. In UP, which
hag got about 70 or 71 factories, 18
factories out of 71 will pay a higher
price. UP ig not uniformly bad. There
are ‘factories in UP which are very
nearly like those in Maharashtra;
there, the cane-grower will get nat
anly Rs. 1'62 but he will have some-
where about Rs, 1'71 or Rs. 180 or Rs.
1-85. There are such factories, What
can be done in one factory surely can
be done by another factory also, if the
same methodg are followed. Then, in
Bihar, 7 out of 28 will pay a higher
price. The average price payable in
UP ultimately will be Rs. 1:59, and the
average price in Bihar will be Rs, 1-57,
This is the average price only. When
I talk of the average, my hon. friends
must not forget that even in Novem-
ber, and even in April and in May,
when the distress price comes to nearly
one rupee, if you calculate over the
whole year, you can never get more
than Rs. 1°59 or Rs, 157, Therefore,
this is not something of a damage
which I am doing.

Shri D. N. Tiwary: Last year was
an exception. That is not so always.

Shri S. K. Patil: Next year auso
will be an exception because no sane
man or mill is going to take our sugar-
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cane if the sucrose content goes down
to 7 per cent or 8 per cent, because it
will be dangerous for him or for them
to take it, Therefore, a beginning has
to be made. Now, it may be said that
s me people may suffer. Even as-
suming that some people will suffer.
say, five per cent suffer a little bit,
say, to the tune of four or five naya
paise, we should not forget that 95
per cent will still get more. In Maha-
rashtra they are getting more today.
They get more than Rs. 2 or Rs, 2-2'0
or Rs. 2:3-0; the average there is
about Rs. 2:4:0, Als>, in Andhra Pra-
desh or in Mysore, the average is more
than Rs. 1'62. It is only a question
of some mills in Bihar and in UP.

Therefore, 1 want to prove that if
they also try and improve their per-
acre yield and also increase the suc-
rose content, they will get more, I am
also introducing improved methods.
In fact. in two mill; in UP they have
already introduced them. If you bring
about 2} to 3 tons of sugarcane by
means of a co-operative or with the
help of two or three farmers joining
together who are really going ahead,
and who are progressive type of far-
mers, who use better methods of cul-
tivation, better techniques, better fer-
tilisers and so on and get a yield with
a higher content, then that would be
a good thing,

My hon. friend imagines that all this
thing is done in a laboratory. This is
not done in any labsratory; this is
done actually in the mill, When the
sugarcane comes there it is weighed;
then the sugar is weighed, and the
contents are found. I have got there
a machinery consisting of four people
who will be constantly watching and
seeing that no fraud is committed and
nothing i; done by which the mill-
owner or anyb~dy else gets any ad-
vantage out of it.

Therefore, the House will realise
that this is the method that we are
‘following, and it we follow that, not
only is there nothing wrong in it, but
ultimately it will help the industry.
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India will be scientifically placed on
the soundest footing so far as the sugar
industry is concerned, and we shall
have positively turned the corner, and
the better it will be for us, and we
shall als> get crores and crores of -
rupees in foreign exchange,

I understand the feelings of my hon.
friends. After my explanation, I hope
that there would be no doubt left in
anybody's mind, and everybody will
be convinced that this is not done in
order to punish anybady,

There is one amendment by my hon.
friend Shri Bibhuti Mishra. But after
this explanation from me, I hope he
will be kind enough to withdraw his
amendment, There is no harm and
there is no danger to anybody. After
working this for one year, ultimately
I am sure he will come to congratulate
me for what I have done. But, if in
spite of this he finds that by this me-
thod anybody has suffered,—by this
method. not by other methods—I am
prepared to consider and reconsider
the matter a hundred times. After all,
there is no rigid attitude on the part of
anybody. This has been done in order
to do it in a scientific manner.

st go Wo fag (WiX) : SUTenE
wEN, F7 @ #f wEeg @ gEar
FET 2 fF o g F7 F@ faan
dara 1 F9q #fgs AT 2 AR
forat #9 Y & o Fwifae
FaTfadt #Y 5T A W uF ww
F7 3@ foaaay fF GRmam &1 qo= 0
grar & AfF Forady sgrer &Y @ W)
IERT T AT Farfadt &Y
T T WHE WRF @ F
qet # #rf g @A A I I
g E?

sit 5o w10 afew : dF  FOmET
aar a e @t 1 & &Y, ard e e
o, a1 faer 9% oY dar akEe fFar
g faer § S®®T oF qWEIA FIE
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[%: e #To gifew)
frgrar s ok 99 @ f Ifww
9 Ig&! qar farm o @y zafad
ferar smaar arfs it wfas ST §
SaFr A wE g A

Shri Shivaji Rae S. Deshmukh:
The 15 per cent yield is in Dahanu-
kar's farm, not in Dahanukar's fac-
tory.

Mr. Deputy-Speaker: Order, order.

off TeTETET WTest 0 JuTeE
' 9greq, @ra qur Ffw WA A ¥ 1w
AT FT A4 F 9391 AT fwATAl
& wfg @ AT W $g Awd
IEH F§ % faq Sgi & s
U AT AR E awi w9 & A
o Fg fadeA war =g g foaw
F uF I 7o+ faum 9% faq F1 0

T SR W9 a9qeq § Fgr %
FHEET ATt g wgd & fE e,
d= Ao F 9 fadi & wEi # g
Fi a7 a7 | H9 OF THS H W W
fFem 39 § @ 7 T a1 O wd
a1 oF UFT H & wT g &
4 €94 @& e a1y w1 e § W qd
1 qam feafdl @ seerd 2 R
&9, d AT o 92l v aT
A FT g0 & WK gy frm=t w1 ofor
e & A T ST Ea g AR
g WY it o g & W o
Wqu ¥ gag § 4% Fg 4 {6 39«
2T # { %o 5 A & AT ¢ To =y
T aF WE & | &7 § ' ¢ Y g7
T oA T ey @ 1 g &l
wa dga @ § ®R g oft
d gz W g A dA, A 09§
T 9, faar FTO0 F wE a7y ™
oF aaeq fox afes & ot a3 33 §
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g g & o ¥ g o oF
2R Tt F gEt feart a< @Y wetr
*F wrES 9T gEU WE q@l A gy A
g1 TR qrer /1T T § o #7 g
fFar 1T 1 78 ¥ A F AT
o AE & afew A wAAQ g fead
AW FeT IHS  Afeaes w1 afoorm
AN awar g

0 AT A § fadig w9 ¥ Fg
SR g 98 98 & f5 AT ag wer e
Jw AT AT AT GRT AT W /W
F 9T AT FRT & a1 'T &4 A
1T 89 e #T g & AT S
@ 9 TAT FATC HT A1 wEFT Er | Al
T A Qg AFAT § TH W & d0]
F ¥ 9F wpmuifea wfwT #®
9T A TEAHE { F) § I AT AT F
afeers W fgit g A & ? W =g
wraaT faft g & o TR aw AT A
AT AR & aY Y Trer wTar ¥ ww
W F1 qFaTEd aTfd I AT 9T AN
AT qE - - -

s Ho ®lo qufed : &1, FTE 27 AT
A, 9 WA GAT g § | IaH F
FEmOifed AEEET F dRE A
1N afEF Aag AT agi &

st TR e o oF e F
TF 79 TR &7 W e #1369
amaTe 9T ew faaifer 7€ fear o
q%aT 98 3% § Afew fm adF &
gERfa ¥ § 5 oF femmr &7 W
T OGEH &1 SEEr QO giaad &
ot & W OF ACH & IHET aEr
¥ o & fer Sudy fradr 3w
I AT A A g A e F
gg Wt AT g § o SE
gfaurd wreg & o o femEl #@



3659  Motion re:

Tq A ewaAar g f sud oF w=g
feafa geasr gt it

gfem a@ Wt F fAaq &<
SRATE qE T2 ¢ fF A7 ag A an fe
N EAA T A A FTIW AT
fr gt dsadffa atsm & a9 ¥
g I FETO WA FT 3%
FAT WF FAWH T ¢ AT 3 WA
HT fo FUT @ | TH F1 FAT &
faa st ww Ay fAifa v & 3=
FqT § AT AT & | 3 WA AT %o
FUT AT T AR @A F
TEAT ATEET & 1IN W FT AT A
frafa fm-fm & 1 fom a9 7@
A TH & FIC GW AT 97 99 949G
g &Y 4 fF gEw fraar o G4
A g @9 fhaml §  TA1 IR
qT Ja* AN T @ fHar A1 |
afe §7 wEr wEETa F @i 9g
W qaeman g1 f 0% goE Hiee
Fard € % 35 FOT ST "WOwr  www
T {0 FLIT ®IUT Fa7 o7 (AT 4T |
qA IO FRA FT T AT qqewdr g
ff  SOx Ry A @Edde fagar 9
AT g AT 39E 17 F4 IAIHT qT
@ &G & | 39 Ao Fo A7 uEmT
$) wEx @ faei ® Wi ¥ weaw
fEe g T GaTr el AR faws
faa ag sfawr @< T# & fF =@ dan
g9 A TR & fawm qx T, I9H
gra @Y FTFW FAZ

g L A qR gg W R
Fotr g & g feam fa= 91 m9AT
™ X W E AR gAd fad w g
G fo WA AT § TWH o HA T 4T
fag fFT g at sed Al 9 &
w9 wEe F¢ a4 {5 gare fFa a9
e fad gd (o & @ o) &%
@y, AfFgamEaRssias g
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fFam & 31 F1 A oy @Y s @
A fRT 373 A wqem A oft faaet
Ffeard F1 araar FTAT q=AT & mET
TAAF HEET & FAEAT STOEFAT E )
foram foaer & aast 9% WoAT T AT
T AE Al O9EIT I oA w1 g %
TEHIE3T F S ¥ faa & @ @
AT 1 qFT & fgA gAAE A FCAO
93 |

fE oF gE9 TE a9 98 &
fF = F4 = Tw T AT e faet
1§ WX 9 48 T FT g9 @q
¥ TAT AT ATOH FII AT AW A
faer form ofar # & 9w QT # s+l
&1 31 o fagy famr Ay fa F=t
wewi oX fom# G910 #1 JamEr @y
§ 190 fagda gudt & " foamd d=
T oig AT g 9 8, 92 fewa
ge ana | faamé #1 W)t we fawm
SFR F gauEd Ig W9 T AFS §
ot 31 9@ AT g AT FT A4l
FIOHAT T4 o7 @ & &Y FW ¥ W
IOF G™ UF TaT M wrEgar ar
fafma  fear s fame feam W)
Fa% a1 #1 FEATE a9

oeT § F ag FgAT v g A
g ot ¥ o gegr wwEre foar 2
%R a8 wer 2 f& gw Oar w%n &
TFa w1 oqar wmw & feRr ol
far & sfafafe &, swwr & afaffy
gl, 3% gffom & sfafafy &, a=f &=
s & ot sfafafe & ) o & I
ST & fag wgar 9@ § @y
Ha sgaear gy ga ot feaml & ama
WAL FA L | W AEAT A A @
qaTa 247 =rgan g 7 F-wma F wfa-
fafadt &1 geETC TEEE 7 L AT
7 g faer arfors ag #8 f& W st
T gt a1 sfafafe @, afes ™



3661 Motion re:

[ sETerETT AR ]
qTe1 Y 97 qE1 9 % T wowwar
sfafia T@ar T &

Shri 8. K. Patil: I would do that.

it ST TreRy : 31F & | WX
dar far g, @ § awwar g i ™
g4 ¥ §g a1q g a1 | JanE 49
s & a @, 98 dga §
adwT ¥ afcfeafaar @ wa< # @
& o aae framt #1 @ ant # aepTe
affaq &t | g a1 @ifT &= ¥ a3
feqe afeaes 89" FT AT 8 1 3
fad st ges1 Ty wwa 3 (@3 @l
¢ faar smd |

gurery wgw s fgfa fw,
o9 A9 FHLHE F AT H F4T RS
g7

ot frifa formt @ somee wErEm,
& qrrg WA S & QoA @ wfe
fmwa =mgaT g |

oF g fas H—gare fe §—
qi a<g F AFIA & A TT qG F
Fg @t gi ) (oE ofear & feam
T @Gl &1 HA FH A H#IT @
oF AqAT 9 e | 3w art § qE-
g AA S FT FT ARATAA 3§ 7

IR F7 & fF AFaQ A/ -
WA & (o 9% a1 & "WEHr @
fae amr @1 el fAamea &, @R
FTE QAT WITHT AGY Z1AT T | AWAT
AT AT IqF AT A AT HTRATEA
Ce i
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st go w10 qifew : §7. 9K AZ-
fei &7 ava #&Y § 1 TEANE #T AR
a1 g7 TR & 9 gar & W) fre
T HISHY Y Z1T & &1 A% W9 &
§T gfrga &1 /T TN At w7 gy
Y g =rfgd | § wan g raee
Sw! frqea 7 &3, afew 7 @8 97 7T
W X g9 I9F] ATAaT & | § qg A6
agar f& # a@ ofdfeafa q@r &),
foe® qFadr &1 7 q@a Y S
#1917 AR fF w1 AFa @ o
a% fod ofaw &1 awas @, &
IqF AT H T | .

st fanfy fag . wT W F
ATEATAT & T § AUAT HEeA J9|
AT E |

Mr, Deputy-Speaker: There is an
amendment by Shri Mishra. Has he
the leave of the House to withdraw his
amendment?

Hon. Members: Yes,

The amendment was, by leave, with-
drawn.

Mr. Deputy-Speaker: The question

s

“That this House takes nite of
the fixation of price of sugarcane
on the basis of production of sugar.”

The motion was adopted.

16.58 hrs,

Tha Lok Sabha then adjourneq till
Twelve of the Clock on Wednesday,
November, 28 1962 )Agrahayana T,
1884 (Saka).
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CoLumMNs
SHORT NOTICE QUESTION 3415—17

Short Notice Question No. 2
regarding Indians in Nyasa-
land addressed to the Prime
h‘{!inistcr was orally answer-
ed.

ZAPERS LAID ON THE TABLE 3s17-18

The following papers were laid
on the Table :—

(1) A copy each of the follow-
ing Notifications under sub-
section (4) of section 43B
of the Sea Customs Act,
1878 and section 38 of the
Central Excises and Salt
Act, 1944, making certain
further amendments to

* the Customs and Central
Excise Duties Export
Drawback (General) Rules,
1960:—

(@) G.S.R. No. 1483 dated the
10th November, 1962.

(b) G.S.R. No. 1534 dated
the 17th November, 1962,

(2) A copy of the Central
Excise (Nineteenth
Amecndment) Rules, 1962
published in Notification
No. G.S.R. 1522 dated
the 17th November, 1962,
under section 38 of the
Central Excises and Salt
Act, 1944.

(3) A copy each of the follow-
ing Notifications under
sub-section (4) of section
43Bof the Sea Customs
Act, 1878 :—

(a) G.5.R. No. 1481 dated the
1oth November, 1962.

(b) G.S.R. No. 1529 dated the
17th November, 1962.

PAPERS LAID ON THE
contd.

(¢) G.S5.R.No. 1530 dated the
17th November, 1962.

(4) A copy of Government Re-
solution No. WB-3(53)/62
dated the 24th November,
1962 on the recommenda-
tions of the Central Wage
Board for Coffee Plantation
Industry, Calcutta, regard-
ing the grant of interim
wage increase to workers.

BILL UNDER CONSIDER-
ATION : .

Clause-by-clause  considera-
tion of the Defence of India
Bill was resumed, but the
discussion was not conclud-
ed. Consideration of clause
18 was put off till the next day.

MOTION RE : FIXATION
OF PRICE OF SUGAR-
CANE .
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TABLE—

CoLUMNS

3518 B9

. . . 3589—36¢2

Shri Prakash Vir Shastri moved
the motion regarding fix-
ation of price of sugarcane
on the basis of production
of sugar. He also replied to
to debate. One amendment
to the motion moved by Shri
Bibhuti Mishra was with-
drawn by leave of the House,
The motion was adopted.

AGENDA FOR WEDNESDAY,
NOVEMBER 28, 1962/AGRA-
HAYANA 7, 1884 (SAKA)—

Consideration and passing of
(i) Defence of India_ Bill,
(i1) State Associated Banks
(Miscellaneous Provisions)
Bill and (iii) Employees’ Pro-
g‘?lem Funds (Amendment)

ul.
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